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CONSTITUENT ASSEMBLY 01<' INDIA (LEGISLATIVE) 

Wednesc!ay, 19th November, 1947 

The Assembly met in the Assembly Chamber of the Council lIouae a\ 
Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) 
in the Chair. 

STARRED QUESTIONS AND ANSWE:a.8. 
(a) ORAL ANSWERS 

DIviSION OJ' AssETS BB~Bli INDIA AIm P AJ[I8T.&lI" 

II. ·shit BIInraDaUL Du: (a) Will the Honourable Minister ofHoJ118 
Mairs be pleased to lay on the table of the House a statement embodying the 
principles on which division of assets including those -of the Defence Depart-
ment are made between India and Pakistan? 

(b) What is the basis underlymg such principles, ViII., populatiop. or mutual 
contribution of . taxation or any other basis in deciding such principles? . 

(0) Do Gover'llment propose to place in the Library of the House a detailed 
account of population, area and also map or maps. showing the respective Rail-
way lines, canals and river courses etc., in the respective areas of India and 
Pakistan? . ' . 

'!'he Honourable Sardar VaDabhbhai Patel: (a) and (b). I lay on the table 
the. terms of reference of the Expert Committee on the division of assets ·and 
liabilities which sets out the general principles. It is obviously impossible to 
have. an uniform. basis for all assets and liabilities as account has to be taken of 

• all circumstances BUc:h as physical" location, territorial distribution, and the 
requirements of the' Dominions. I may however mention that the diorision of 
the" assets and liabilities is not yet completed and as some of the outstanding. 
issues are likely to be referred to the Arbitral Tribunal I am unable to give any 
further information at this stage. 

(c) A statement and maps are placed in the library of the House. 

T8f'fMoJ reJer_oJ Bo:pm C(ommittu No. 11.-A.8BU8 OM Liabililiu 

(1) To oompile lista ot _ta by broad categories showing value and present location. 
(2) To make recommendations as to the division of BSSeta between the two suoOOssor Govern. 

menta. The general prinoiple should be to secure the greatest good ofthe two States, but if there 
are disputed olaims tor fixed BSSeta, like plant and machinery, the removal of which migh' 
be detrimental to the interesta of the other Government, the facta ot each case should be 
reported for consideration by the Partition Counoil. 

(3) When division is impractioable, to make recommendation either for mutual BSSistance 
or tor joint administration or for any other arrangement for suoh period as may be neceeeary. 

(4) To make recommendations in regard to tbe financial settlement between the two 
Governmenta arising from the above as well as from an allocation of the publio debt. pensions and 
other liabilities. , 

(5) To recommend measures tor giving effect to any tra.net'er of BSSeis after the recommenda. 
tions have been acoepted by the Partition Counoil. 

( 147 



148 .CONSTITUBNT ASSBMlILY OF INDIA (LBGISLATIVE) [19TH Nov. 1947 
'I.-Statement showing area and population of India and Paki8tan (Province8 
only) according to the Boundary Commi88ion'8 award based on 1941 cen8U8 

(For details please see enolosed statements) 

India Pakistan Total 
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Mr. B. Poker Sahib Bahadur: In view of the long statement that has been 
placed on the table of the House which does not enable Members to scrutinize 
it at this stage,. may I suggest that an opportunity to put supplAmentar:v ques-
tions on this question may be afforded to the House tomorrow? 

Mr. Speaker: I am afraid it is not possible to do so. In fact, I was thinking 
of requesting Honourable r~ that in cases-where -they: wllnt information· 
of this type, it is better that they put in unstarred questions. Starred questions 
alwlIJs create a difficulty of this nature. Further, I felt from the answer given 
by the Honourable Home Minjster that, any q\lestion on·this matter'would 
necessarily be relating to a matter wliichin in tlie nature of 8ub judice. As th& 
matter is referred to arbitration it is desirable that no further questions are put. 

Fl:xATION OF BA.SIO VALUE OF CuRRENOY 

59. ·Shri S. _&lappa: (a) Will the Honourable Minister of Finance be 
pleased to state whether there is any scheme or proposal under contemptatioD 
of Government for fixing the basio value of the o1lr1'ency? 

(b) What portion of the Indian Union finance is in the shape of paper cur-
rency and in coin? 

(c) Do Government propose to consider the desirability of changing th& 
design of the present currency to suit the Indian Union Government? 

(d) What percentage of inflation were the Government able to check by 
withdrawal of :B.s. 1,000 and Rs. 500 notes? 

(e) What portion of the basic value of the currency is in Gold Reserves? 

The Honourable Shri R. K. Shanmukham Chetty: (a) I regret I do not 
follow the question. 

(b) Presumably the Honourable Member wants to know the total notes and' 
coins in circulation. The total notes in circulation on 7th Xovember. 1947 
amounted to Rs. 1,200'75 crores. As regards coins, the exact amount is not 
known but the value of coins put into  circulation since 1914-15 to the end of 
1946·47 amounted to Rs. 243·32 crores. 

The detailed information about notes is contained in the Weekly Account,s 
of the Reserve Bank which are published in the Gazette oj India tlUti as regards 
coins is contained in the Reserve Bank's Report on Currency and Finance for 
1946-47. 

(c) Yes. The matter will certainly be taken into consideration. 

(d) The object of the demonetisation 6f high denomination notes was not to· 
check inflation but, as explained in the Press Communique issued on the 12th 
January 1946, to bring the black market operations within the knowledge of the 
Government and the taxing authorities in particular. 
(e) The value of the gold holding of the Reserve Bank, as given in its weekly 

Accounts, is Rs. 44·41 crores. 
Shri S. Nagappa: Arising out of the answer to part (d) of the question may 

I ask the Finance Minister whethel there is any scheme under the contempla-
tion of Government to check inflation? 

The Honourable'Shri R. X. Shanmukham Chetty: With regard to this ~r 
a complete answer cannot be given in the course of an answer to a question. 
But I may tell the Honourable Member that the r ~l  ?f inflation today can. 
be checked only by increasing the volume of production ill the country. The 
Government is taking every possible step in that direction. 

Shri B. Daa: Is the Honourable the Finance Minister aware that one of his. 
predecessors, Sir r ~  ~i ~  ~  an or?inanee ~i~ r i  all th& 
silver coins that were ill cH"culation? Will the Finance MlDlBter tell the House· 
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bow much of the coins, valued Rs. 243 crores, were withdrawn from circulation? 
As far as I know, all the silver coins were withdrawn. 

• The ..... ble SItri R. :1:. Shanmukham ahetV: If the Honour&ble Mem-
ber wants to have information liB to the amount of silver coins withdrawn from 
.circulation, I would like to have notioe of that question. 

Shr1 ..,It PJuacl J*: Will the Honourable the Finance Minister mrorm 
the House what was the total value of the RB. 1,000 and RB. 500 notes which 
were cancelled in 1946? 

'!'he KcaaJ&ble· 8hII. R. 1[. SlIanmllkham OheUy: The total value of high 
~ i i  notes in circulation on 11th January, 1946 was Rs. 143'97 crorps 
.1md the t.o1I&l value of notes exchanged up to 10th October, 1947 is Rs. 13H)4 
crores. 

Pandlt I,akabml KWe. KaHra: Will the Honourable MiInister' tell the House 
8S to what is the value of the paper currency in circulation? 

'!'he Honourable Shria.;1t. SbaIlmukhamOhetty:The gold that, we have 
in the currency reserve is valued at Rs. 44·41 crores. ' 

Pandlt Lakllhml Xanta Kaitra: What about silver? 

The Honourable Shri R. E. Shanmukilam Ohetty: With regard to the hold-
ings of silver, Government do not generally publish any information on that 
point, and I regret I am not in It position to give the information. 

:Mr. B. Poker Sahib Bahadur: Will the Honourable the Finance Minister 
be pleased to state how far the object of bringing to book black-marketeers, 
-which is said to be the object of withdrawing high denomination notes, has been 
,achieved by the order issued by the Government? 

The Honourable Shri R. X. Shanmukham Chetty: At any rate a very fruit-
ful avenue for black-marketing has been closed by the withdrawal of these high 
,denomination notes. With regard to the examination of the notes surrendered 
and exchanged, the matter is still under the examination of the Central Board of 
Revenue and some of this wtII come out during the Tax Investigation Commis-
sion's work. 
Shri K. Ananthasaynam Ayyangar: May I ask when the last valuatioll was 

made? The Honourable Minister said that the backing for this currency is in 
the form of gold of the value of Rs. 44·41 crores. May I ask when the last 
'valuation was made, whether it is being made from year to year, or whether it 
,has been made recently on the bloated prices that rule the market at present? 

The Honourable Shri R. :1:. Shanmukham Chetty: No, Sir. Our gold in 
:the currency resen'e is very JIluch under-valued. In fact we have not revalued 
the gold at "all after the ri ~ in the price of gold_ As Honourable Members must 
be aware, the internal price of gold in I ~  is very much more than the world 
price of gold. At the rate of the world pnce the gold as reserve for our currency 
will be worth Rs. 90·80 crores. 
Shri K. Ananthasayanam Ayyangar: When was this valuation-Rs. 44·41 

crores-made? 
The Honourable Shri-R. X. Shanmukham Ohetty: That was made years 

,ago when the price of gold was stable. ., 
Shri S. Nagappa: In view of the fact that black-marketing is still rampanti. 

'what further steps do Govenlment propose to take?_ 
:Mr. Speaker: How does it arise out of the question? . 
8hri S. Nagappa: Sir, it arises out of the answer t? part (d) of the questIOn 

where the Honourable Minister has stated that the object was to check black-
marketing. I wish to know what further steps GovemmeJJ.t propose to take 
as still there is black-marketing? 
. Mr. Speaker: I am afraid it does not arise out of the question. Next ques-

:tion. 
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DISHONOUBING THE INDIAN UNION FLAG 

80. ·Shri S. Bagappa: Will the Honourable Minister of Home Mairs be 
pleased to state: 

(a) whether Government are aware of any incident of dishonouring tI» 
Indian Union Flag anywhere in India; 

(b) if so, where; 

(c) what action Government have taken 80 far; and 

(d) if no action has been taken yet. what action Government prepose to 
take? 

T1le lIoDOurabie St.rd&r VaDabhbhai Patel: (a) and (b). A few cases of dis-
respect to the ~ l  have been reported from Madras, Bbmbar. West Bengal, the 
United Provinces, Ajmer-Merwara and Delhi. 

(c) and (d). In some eases, where Government servants were involved, suit-
able disciplinary action has been taken. In other cases action has been taken 
under the law. 

Seth Govinddas: Is it not a fact Sir, that in several Indian States, on the 
15th of August the Indian flag was dishonoured and one of those States is Maibar 
in Central India? 

The Honourable Sardar Vallabhbhat Patel: On enquiry made from the State 
concerned, the reply has been received that they. hoisted the National flail: and 
took part in the ceremony. 

Seth Govinddas: Are there any other Indian States where the ladian flag 
was dishonoured? 

The Honourable Sardar VaIlabhbhal Patel: A reference was made ~ 

Hyderabad and they also denied the allegation. 

Pandit Balkrishna Sharma: During the last session of the ConstituE'.nt 
Assembly I brought to the notice of the Honourable the Leader of the House as 
also the Honourable the Home Minister that in my province the Army Command 
had issued a notice that on the 15th August if orders were to be received replac-
ing the Union Jack by any other flag. no ceremony will take place. Is the 
Government aware that such an order was issued by the U. P. Command aud 
that as the result of that order, no flag hoisting ceremony was performed in any 
Militarv Cantonment or establishment in the United Provinces? May I know 
if the Government are aware of these facts and whether any notice has bean 
taken by the Government of these facts and whether the military officers haV8 
been proceeded against? 
The Honourable Sardar VaIlabhbhai Patel: I have got a report giving in-

formation so far as the United Provinces are concerned. One officer failed to 
hoist the national flag and he was dismissed. The Principal of a European 
School failed to hoist the flag on Independence Day. The grant to the school 
was suspended. as also in some cases whtlre sufficient enthusiasm was not 
shown. There is no other case so far as the U. P. is ~ r . 

An Honourable Member: Does the Honourable Minister know that the 
R. S. S. and Hindu Mahasabha bodies are often maligning and staging arzallst 
the X ational flag and delivering lectures? Is he aware of any such facts? 

Mr. Speaker: Order. order. 
An Honourable Member: May I know if the HO:lOurable Minister is aware 

of the fact that exception was taken by a very high military official of Indian 
Forces to the wearing of National flag badges at a dinner given in honour of the 
Pakistan military personnel in Delhi? 

The Honourable Sardar Vallsbhbhal Patel: Government have no knowledge. 
In fact if any proof is given, enquiry will be made. 
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Shri S. Nagappa: JLiy r kI10"· \rh(·tllt·)· GCJ\·CrlJ:J:ellt );:1-; rcccil'ecl :;"Y rC]11"0· 
8entation from people of the Hyderabad State as regards the dish9nourin;:: of th" 
Xational flag? r; 

The Honourable Sardar Valla.ohbhai Patel: ~  I haye already stated, a 
reference was made to the State concerned and a denial was issued publicly by 
the Hyderabad Government. 
Shri S. Nagappa: In practice if a particular State dishonours the National 

Flag and on enquiry if it denies the fact, what do the Government propose to do 
to investigate into the matter and see that proper honour is given to the flag? 

The Honourable Sardar Vallabhbhai Patel: Tlie denial is accepted. 

NUMBER OF RADIOS IMPORTED AliD ,BROADCASTING STATIONS IN.INDIA 

81. ·Shri S. Nagappa: Will the Honourable Minister of InfonIlation aDd 
Broadcasting he pleased to state: 

(a) the total number of broadcasting stations in India province wise ; 

(b) the total number of radios imported during the last 8 r ~ l  

wise; and 

(c) whether Government propose to provide the rural areas with more 
radio sets? 

The Honourable Sardar Vallabhbhai Patel: (a) Six; 2 in Madras, 1 each in 
Bombay, West Bengal. United Provinces and Delhi. 

(b) ~ . 

1945-46-5,982. 

1946-47-1,07,114. 

(c) Provision of community sets for rural areas is undertaken by Provincial 
Go,ernments and the basic plan of development covers this item. 
Seth GoviDddas: Are the Government aware that in the Central Provinces 

there is no broadcasting station and the Government several times promised that 
in Nagpur they are going to have one. May I know by what date the Nagpur 
bruadcasting station will be established? 

The Honourable Sardar Vallabhbhai Patel: Nagpur is included in the 5-year 
Plan. and steps are being taken to start broadcasting stations in all the five 
provinces covered by the new Development Programme, by the beginning of the 
next year. 
Prof. N. G. Ranga: When is the promised broadcasting station for the 

Andhra area going to be started? 

The Honourable Sardar Vallabhbhai Patel: Just about the same time as in 
Nagpur. 
Shri Jadubans S&hay: In view of the fact that there is no broadcasting 

station in the province of Bihar, do the  Government propose to take immediate 
steps for having such a station? 
The Honourable Sardar .~ i Patel: The first broadcasting station 

that begins to function hereafter will be at Patna. 
Shri S. Nagappa: Is it a fact that the Honourable Minister for Public In-

fornlation in :\Iadras has Il!.ade a representation to the Central Government as 
regards the great importance of having a Broadcasting Centre at Bezwada £0r 
the Andhra public? 
The Honourable Sardar Vallabhbhai Patel: It has been announced already 

that Bezwada is to be one of the stations under the new programme. 

Shri Raj XriaI:m& BOle: Is it contemplated to open a broadcasting station 
very soon in the province of Orissa 7 

(No reply) 
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NUlIBER OF STATES ACCEDED TO THE ISDas {;SIOS 

62. ·Shri S. Nagappa: Will the Honourable Minister of States be pleased 
to state: 

(a) the total number of States that have so far acceded to the IndIan 
Union;, 

(b) the number of their representatives in the Constituent Assembly; 

(c) the total population of the States that have come under the Indian 
Union; -

(d) the number of States that are still neutral; and 
(e) the number of states that have joined Pakistan? 

fte KoDoarabie Bardar Vallalllablaal PaW: (a) I refer the Honourable 
Member to the statement which I shall be laying on the tabIe of ~ IIouae in 
regard to the Instrument of Accession exeov.ted by S ...... 
(b) 68. 

(c) 72,000,000 (nearly). 

(d) One (i.,., Hyderabad) . 

..(e) We have no official information. 

8IarI B. Kapppa: ArieinB out.of the· ....... to'" (b}; may,! uk, -Sir: out 
of the 63 representatives, how many of them are Harijans and whv the StaleS 
have ignored the Harijan representation? ' • 

JIr. Speaker: Order, ,order. The Honourable Member can ascertain him· 
lelf. 
Shrl H. V. Kamath: How many of these representatives are elected and 

how many nominated? 
The Honourable Sarda.r Vallabhbha1 Patel: 50 per cent. are elected. accord· 

ing to the settlement ~ between the two negotiating Commit£ees. 

ShrlAjit Prasad laiD: Is the Honourable Minister aware that eight villages 
<'If the Hyderabad State have declared independence, and how do the' Govern· 
ment propose to deal with ~~Tlll ... 1', 
,The ,:a:onoaralde Sardar' VallabhbhaiPatel: I do not think the question 

arises. 
,  ' Shrl Vlahwambhar Dayal'TripaW: Is J wiagadh now included in the States' 
iliat have joined the Indian Union? 
The Honourable Sardar'Vailabhbhal Pa\e1: JunagadhState acqeded t{) 
i ~  and for that all this trouble arose. I thought the Honourable "'){ei:ilber 

knew about this. ' 
Prof. 1{. G. JtaJip: ,Is itnot proposed to fix any time limit for these ~ ;

.i i ~ ~r iIi regard to'thequeBtion of accesiJion? " 
The Honourable Bardar Va1l&bhbhat Patel: Well, the'date given this time, 

that is about the 25th of November, is probably the last. V' 

Shrl .Tai Suldl Lal HaW: Is the Honourable Minister aware that the Taluk· 
dars in the Thanas of Dabhoda and Nirmali in Western India and Gujerat States 
are not allowed to accede and have been kept attached to Baroda State? 
The Honourable Sardar VlUabhbhai Patel: I premise to make enquiries. I 

have no information on the subject. 
Pro!. N. G. KaDga: Is it not a fact that seven ~ eight villages of Hyderabad 

State, which have declared themselves independent ?f-the i ~ 's ~l  
have asked the Government of India to let tliem come mto the Indian Umon. 
The Honourable Sardar Vallabhbhai Patel: We have received no li~ i  

for accession from any of the villages referred to" 



160 CONSTITUENT ASSEMBLY OF INDIA 1LEGISLATIVE) (19TH Nov. 1947 

FINANCIAL STABILITY OF INDIA 

63. ·Shri B1swanat.b. Das: Will the Honourable Minister of Finance be 
pleased to state: 

(a) whether the statement made by him at a reception accorded to him by 
the Indian Merchants' Chamber of Commerce at Bombay, as reported by the 
Associated Press of India from Bombay on the 29th September, 1947 that 
"in a war-tom world where financial foundations of manv countries haw been 
shattered, those of our country are very sound. Our cap'acity to borrow iii as 
sound as that of the Unit.,cl Stutes of America. We stand on firm foundations" 
represen ts the correct version; 

(b) the extent and amount of money (in terms of rupees) for which currency 
'notes were issued till the date of declaration ~ rl  War Ko. II.in .1.939 .and 
the ,bullion baoking which the currency: n<lt!e 'isSirenad for itself in India; . " :' 

(c) the extent and amount of money (inten;ns of rupees) for which cur-
rency notes issue stand upto t.he end of June 1947 and also the lli~ back· 
ing which the currency notes issue had in India upto the end of June .1947; and 

(d) the respective silver and gold reserves of the Government of Iridia and 
those of the Government of the United States of America on the Both June, 
19477 

on. .Ho.g,g'IIRIP ~ a. J[.lHwPnpkbam 0IuI',,: ( )~. 

(b) Rs. 216·78 crores and BB. 44'41 crores respectively. 
(c) Rs. 1,26.'l·17 crores and Rs. 44·41 crores respectively. 
(d) Presumably the Honourable Member is referring to the reserves of .l1e 

Central Banks. I would refer him to the statistics cont4Wled in the Reserve 
Bank of India Repot'tl on .C\Jl'l'eDcy and Finance for 194647' and Reserve Bank 
of India Bulletins which are published every month. 

IIhIi "'aII8* Du: Since the riam1ies for Pto...mces are not known and 
since it is not l'8adily available lio the Members of this House, will the" HOnour· 
~l  Minister be l ~ te lay OIl the table a copy d. the .. f.-06 he baa just 
referred to? 
'1'he JIoDQarable Shri •• E. 8haDm1lllillMl &..,: 'Ily Honourable friend is 

confusing the atMiaaical public$UODiJ;. It .·ut ,ilaestMUMoal Mb ... of India. 
The Reserve Bank of India publishes a monthly bulletin which contains these' 

. i i ~ whi04 is 1WIiQ' . ~.; IMld h i ~.... ~. on 
Currency and F'mance, copies of which are ~ iJ!. ~ ~r r  0' the : :~ 

and 11 ~  are !;lo\ I will Bee i ~ CQJliN "'" ~ $I1u.e. 
I!IJt ~. . _: Si,r, ~ ~ of the rep., ~. II ~  tlie Fill. .... 

Minister has given in respect of (b), I should like to know the WQe of ~ 
.ilver and gold reserves that we have against our paper ~. ll  

JIr. Speaker: ~ : . l ~ ~ ___ Iv. ..... 'taa .... qp 
Ill. ~~: I am BOl'l',Y :J; ~ ... t bear p. ~. 
liz. Speaker: The :a_oUDble l'I(ember may refer to the proceedings. 

S~ '!O 8T'£1'JII OP FOOD, Tu'ftLBS AND I ~ B AATII I  

M. *JIll. B. •. IIl6w.: Will the Honourable Minister of Finance please 
state the total  amount of salaries paid to the entire staff for each of the years 
1944, 1945 and 1946 under the heads 'Food, Textile ,and Industries', articles 
of which are under the control of the Government. of India? 
'1'he Honourable Shri •. E. Shanmukham ahetty: The i r~ in each 

I)f the three financial years ending with 1946-47 was as followa: 
1944·45 19'5·46 ~ .  

RB. I,04,'7<l,9311 1,44,61,679 1,39,31,263 
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Mr. R. X. Sidhwa: Sir, will the Honourable Minister also indicate what is 
the expenditure Oil the control of petrol, if he has figures? 

The Honourable Shri. R. X. Shanmukham Ohetty: I want notice. 

Prof. N. G. Ranga: Is any effort being made, Sir. to .cut down the expendi-
ture under this heading? 

'!'he Honourable Shri R. X. Shanmukham Ohetty: As Controls are relaxed 
the expenditure will automatically go .down. 

Prof. N. G.l ~ Is the' Honourable Minister quite satisfied that the 
expenditure that is now being incurred has got to be incurred and there is no 
possibility at all of its beiI;lg reduced even under the present circumstances? 

The Honourable Shri ]t. X. ShanmukhamOhetty: Guvernment l~  keep 
in view of the possibilities of retrenchment in every Department. 

Prof. N. G. Ranga; Sir, that does not quite meet my point at all. Is any 
serious efi?rt being made .to ~ .  (,lJose ~  .on this ~ i r  ~  is there 
any machmery whose busmess I~ IS to review thlS expenditure from time to time 
and see that it is cut down 1 

'llhe ~ L l  .~ R. E. Sh&llJl1ukham Chatty: Sir, every propouJ. tar 
new ~ ~  •. ~ll l S.~ .  •. l l llI I E: ~  is ~r r
fully scrutmlsed oy the MiniStry of FlI1&nee. OuJy then the eatabliBhment COInes 
into force, and thereafter it is the duty of the Departmental Heads to see UIat 
no SUrplUS staff is retained when there is no need. That is the general principle 
governing all establishments of Government Defarlilnen" 

Shri II. S. AlleY': May I ask the Honourable Member whether he contem-
plates the possibility of the reduction of ~ r . Ullder thiB ~  &8. also 
the possibility of the de-contl'Ol of these thinasin tlie near future? 
The Honourable Shri R. X.Shanmukham Chetty: Sir, as the FiJ,lance 

Minister. I am alwaiYB interested in reduoing expenditure in every Department. 
T ~ r . I am on the HonoUYBble Member's side 80 far as that point is ('.on-
eerned. With regard to the possibility of deconkol, I am afraid a subject lib 
that cannot be dealt with durin¥ ques.tion ~ 
IJIlri ][. BuU!A'III..,: M4y r know, Sir, if the 1igwlIIB Biven by the lilcJneuable 

the Finance Minister include the oost of tile aalari. of the sida maiDiained. b.¥ 
, Provinoial Governments for the same purpo&ell7 

~. 'lIOAOaI •• !lui R. l[. Sbqm .. CJ.II.'''': No. DQ. Tbeae are ~ 
upell'BeB of the ~l GovernmenL 
8hrt E. Sant.haD&m: Will the Finance ~ . r let the Membera pow th& 

toW e-xpenditUl'l! iDclirred on .~. by the Ueotral (Jovernment as well as th& 
Provincial Gonmment&? 
fte JraouralD SIIrt J&. 1:. SlltPlQUm 0laa"J: The figures Bgarding 

the provinoes are not available. 
JIr. R. E. Sidhwa: May I know, Sir, the expenditure of tile Textile Com-

missioner's Office in Bombay as far as the Central Government is concerned? 
'file B:01lO1II'&bIe 8hrt R. E. ShaDmQhaul . ~: Expenditure on textJ.le 

oontrol as a whole was Rs. 46,59,679 in 1946-47. This includes the expendi-
ture on. the Textile OammisaioDer's a... 
Bhri Raj Xr1aIma B088: Will the Honourable Minister please stste what 

was the total expenditure on control of food only for the year 1946-47? 
T"ne :Honourable Shri R. X. Shanmukham Chetty: The eX1lenditure for the 

control on foodstuffs for 1946-47 was Rs. 35.38,887. 
Shri II. Ananthasayan"am Ayyangar: A request was made by this l ~ 

to the previous Governmel,lt to appoint a Committee to i ~ i  the POSSI-
bilities of retrenchment in the staff of the  Government of India. Is the ;Honom. 
able Minister continuing the proposal? 
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The Honourable Shri R. X. Shanmukham Chetty: Sir. it was my intention 
soon aHer I assumed office to appoint an economy committee but we got such 
a shock on account of these commWlal disturbances that I thought I must wait 
for some time before I set up any machinery of economy for the purpose. 

Dr. II. Pattabhi Sitalamayya: Will not the appointment of an economy 
eommittee add to the expenditure still further? 

The Honourable 8hrt R. E. 8b.&Dmuklwn OheUy: The immediate effect 
will be an increase of expenditure. 

LOAN BY INDIA TO PAEISTAN 

66. -Mr. :It. 1[. 81dl11r&: Will the Honourable Minister of Finance please 
state: 

(a) the amoWlt given on loan by the Government of India to the Govern. 
ment of Pakistan, after the division of India i.B., after the 15th August, 
1947; and 

(b) the conditions Wlder which this loan is. given and when it is repayable? 

. The JIon01ll'&ble Shrl .. Jt. ll l l ~: Ca) TIie Government of 
India have not given any loan to the Government of Pakistan. 

(b) Does not arise. 

-Bhrl H. V. Kamath: Has the Pakistan Government asked for any loan 
from the Government of India? 

'!'he Honourable Shri :R. X. Shanmukham Ohetty : No, they have not asked 
me and they would not get it even if they asked for it. 

8hri R. X. Sidhwa:May I know what amoWlt was given to the Pakistan 
Government on the day when they separated and what amoWlt out of it is to 
be repaid to the Government of India? 

The Honourable Shri R. X. Shanmukham Ohetty: From the cllsh balance. 
an amount of Hs. 20 crores was given to the Pakistan Government at the time 
of Partition for them to start the new concern, 

Dr. II. Pattabhi Sltalamayya: Is the Honourable the Finance Minist€'t 
1tware of the fact that it was said iIi the Press' sometime' ago that the 'Imperial 
Bank made a loan of Rs. 10 crores to the Government of Pakistan? 

The Honourab!e Shrl R. lL Shanmukham Ohetty: . I have no information 
.as to whether the Imperial Bank has made any loan to the Pakistan Govern· 
ment. I do not think that they have. But this Ra. 20 ·crores is tl;Ie: amount 
which was placed at their disposal when the ~i i  was' actually effected 
because the Pakistan Government must necessarily have a cash workmg balance 
to start its business. ' 

Shri X. Santhanam: Was this amount of Rs. 20 crores given on loan Ol' as 
lIdvance. and to what account Was it to be debited? . -

The Honourable Shri R. X. Shanmukham Ohetty: The exact proportion in 
.which the cash balance of the Government of India on the 15th August 1947 
is to be di"'ided is a matter which will come before the Arbitral Tribunal and if 
these Hs. 20 crores come within that limit. that means Pakistan gets these 
Rs. 20 crores. 

Prof. Ii. G. Rang&: Or otherwise? 

The Honourable Shri R. X. Shanmukham Ohetty: They may get more or 
·they may get less. It' all depends on the decision of the Arbitration Tribunal. 



lIr. R. K. Sldhwa: May I know if these Re. 20 r()r ~ is Pakistan's dne 
ahare? 

lIr. Speaker: It is obvious from the &IllIwer that it is only an i ~. 

'I'be Smoarable lUI a. K. Il1aIunullbam Ohltty: Their share of the cash 
balance is a matter which is to be decided by the Arbitral Tribunal. 

GOVEBNMENT EMPLOYEJliS OPTING TO SUH INDU 

66. ·Kr. R. K. Sidhwa: (a) Will the Honourable Minister of Home Affall'B 
please state the total number of Government employees serving in various de-
partments In Pakistan Government, who have desired to opt out and serve in 
the Government of India Departments? 

(b) How many have actually been transferred and how many still require 
to be transferre.? 

(c) If the trallJlfer is not complete. ,what steps do Government propose to 
take to send for them and within what period? 

The Honourable Sardar VaDabhbhai Patel: (a) and (b). On the basis of 
available information the number of Central Government servants who were 
employed in the offices located in Pakistan areas and opted for B"rvico in the 
Dominion of India is 1,39,703; the number of such Government servants who 
have so far been transferred is 1,19.223; and the number of Government 
servants who are yet to be transferred is 20,480. . 

(c) The Government of India are trying their best to get the trallJlfers com-
pleted as early as possible. 

Seth GoVinddas: Is it a fact that those Government servants who, in the 
beginning, desired to go to Pakistan now do not wish to go there and want that 
they should be retained where they are? 

The Honourable Bardar Vanabhbhal Patel: Those who have ~  tQl 
Pakistan will ordinarily be sent there or have gone there, but in some cases a 
person is entitled to finalise his option within a period of six months. If within 
the period of six months they do not change their mind. then the option stands, 
but if within those six months they change their option and want to go to the 
other Dominion then the question will he decided on their reTised option. 

Mr. R. K. Sidhwa: Out of the figure of 1,39,703 who have opted for service 
in ·the Dominion of India, may I know how many are in the Ra.ilways, how 
many in the Posts and Telegraphs and how many in the Customs? 

The Honourable Sa.rdar Vallabhbha1 Patel: I am not in a position to give 
the figures per Department;, but I will make enquiries and supply the informa-
tion if so desired. 
8hri Il. S. An&y: Can this option be exercised by them aft.er their going to 

Pakistan? 
The Honourable Sardar Vallabhbha1 Patel: Option is generally exercised in 

the initial instance before going. It is exercised ~ each individual i~r or em-
ployee,. but some did not make final choice. They gave an option ~ i  to the 
condition that if within the period of six months any of tJlem want to retum. 
then they have a right to return. 
Shrl JI. V. Xamath: Have any instance already occurred of officers who 

left India for service in Pakistan_ and after aisiJIusionment re-offered their 
services to India? 
The Honourable Sardar Vallabtlbhal Patel: Some of the officers thoughb 

that there was Heaven in Pakistan; they have later found that It was not 80 
and wanted to come  back and make declarations of their loyalty to India.. ~ I 
may make it clear thai> those who could change m this manner had only made 
a provWo.nal deoilion i i~ . 
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BAN:NING OF INDIAN UNION FLAG BY HYDEBABAD STATE 

67. *Kr. R. K. Sidhwa: Will the Honourable Minister of States please 
state: 

(a) whether it is a fact that the :8:yderabad St.ate authorities have" banned 
the hoisting of the Union of India Flag by citizens on their buildings; 
(b) if the reply to part (a) above be in the negative, the reasons why the 

State authorities pull. down such flags and arrest persons; 
(c) whether the Government of India have addressed the State authorities 

in this respect; if so with what result; and 

(d) whether Government propose to place on the table of the House the 
correspondence exchanged between the Government of India and the Hyde-
rabad State authorities in this matter? 

The lIcmourable Sard&r Vallabhbhal.Patel: (a) According to the information 
given to us by the State, there is no ban on individual citizens flying the Union 
Flag on their houses. 

(b) The State denies such allegations; if individual officers commit such 
acts, it is obviously in excess of their authority. 

(c) and (d). The Government of India have enquired of H.E.H. the Nizam's 
Government regarding the incidents and have received the reply from Nawab of 
Chhatari, which I shall read for the information of the House. This is the ~  

of the Telegram. 
"Your telegram seventeenth. Reports that Indian Union Flag was pulled down by the 

State authorities or political workers were arrested on Friday for hoisting and saluting it 
abeolutely baseless. Despite State's jurisdiction Indian Union flag was allowed to be flown on 
fifteenth Augnst side by side with State flag on Eost offices and other Indian institutiona 
continuing onder standstill arrangements. Individuals were at liberty and actually displa.yed 
Indian Union flag on private buildings and otherwise without a.ny let or hindrance. Hindustan 
Time. report is being officially contradicted by 08 through the press." 

Shri Basa.nta Kumar Das: May I know whether the Government are aware 
of the fact that a National Flag of our High Commissioner was insulted by the 
Pakistan Government or Pakistan people? 

Kr. Speaker: It does not arise. 

NAMES OF STATES ACCEDED TO THE INDIAN DOMINION 

88. *Kr. R. ]t. Sidhwa: Will the Honourable Minister of States please 
statE!: 

(a) the names of the St,ates which have signed the Instrument of Accession 
and acceded to the Dominion of India; and 

(b) whether ;S:yderablld and Kashmir States have acceded; if not, whether 
any correspondence has passed between them and the Government of India; 
if so, whether Government propose to place it on the t.able of the House? 

The Honourable Sardar Vallabhbhai Patel: (a) I refer the Honourable 
Member to the statement which I shall be laying on the table of the Hou6e in 
regard to the Instrument of Accession executed by States. 

(b) Kashmir has acceded to the Dominion of India. As regards Hyderabad, 
the matter is under negotiatidn and it will not be in public interest to -place 
copies of the correspundence on the table of the House. 

Kr. Speaker: Next question No. 69, )fr. Khaitan. 

SJlr1 B. Das: Might I be permitted to put this question, Sir? This and ques-
tion No. 68 are both very interesting. 

Kr. Speaker: There is no authority given by )fr. Khaitan. Even if there 
~  according to the usual procedure, these questions should come after the 
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whole list is exhausted. So there is no ~  of the Honourable Member putt-
ing these questions in place of Mr. Khaitan. 

SETTLEMENT OF BURMA'S DEBT TO INDIA 

ttHI. ·ShrJ l)ebi Prosad Xh&itan: Will the Honourable Minister of Finance 
be pleased to state: 
(a) the amount of the original debt 'which Burma owed to IndiA. before 

Burma's separation; 
(b) the amount of debt settled by agreement at the time of Burma's sepa-

ration; and 

(c) the amount of the present debt owed by Burma to India 8howing how 
much was against the old debt and how much against the new debt incurred 
after the separation of Burma? 

The Honourable Shri R. X. Shanmukham Ohetty: (a) At the time of the 
separation, the Provincial Government of Burma owed ;Rs. 6,74,94,285 and hlle 
Shan States Federation Rs. 13,42,627 to the Central Government. 

(b) Burma's debt to India on separation exclusive of the liability for Central 
Pensions and the assets and liabilities arising out of the currency system for 
both of which separate arrangements were made, was fixed at Rs. 50,79,81,000 
repayable  over a period of forty-five years. 

(c) The repayment of this debt and the payment of Burma's share of pen-
sions were suspended in 1942 when Burma was overrun by the Japanese and 
has not been resumed since. A sum of Rs. 48,14,55.147 is outstanding out of 
the original debt and ;Rs. 2,99,35,151 on account of pensions, the latter for the 
period ending the 31st March 1946 the accounts of which have been closed. 
No loan was given to Burma after separation. 

PRODUCTION OF QUININE 

t70. ·Shri Debi Prosad Xhaitan: Will the Honourable Minister of Health 
be pleased to state: 
(a) the quantity of quinine produced at present in the country and the 

quantity required to meet its needs; and 
(b) whetber any new drug has been found to be more efficacious than 

quinine for the prevention and cure of malaria, and if so, what steps Govern-
ment have taken for the production thereof in t.his country? 

The Honoura.ble Rajkuma.ri Amrit Xa.ur: (a) The average annual production 
of quinine in India, in the last three years, was about 85,000 lbs. In pre-war 
years when quinine supplies were freely available the average annual consump-
tion of quinine in India was about 210,000 lbs. 

(b) A new synthetic drug called "Paludrine" is reported to be more effective 
t1'an quinine in some respects in the. treatment of malaria. The question of the 
production of synthetic anti-malarial drugs is under examination. 

SANCTION FOR CAPITAL ISSUES 

t71. ·Shri Debl Prosad Xh&itan: (a) Will the Honourable Minister of 
Finance be pleased to state for how many companies and for what amount 
sanction for capital issues was given in 1946, and in 1947 (for as many months 
of the latter year as it is possible to give figures of), whab anlount of shares 
have actually been subscribed and what amount has been paid up? 

(b) How many companies, and for what amount, have failed to secure the 
proper amount of subscription to start business for which sanction was 
granted? 

t Answer to this question 1a.id on the table, tbe questioner being abaent. 



UI6 STI~lilliT ASSEMBLY OF lNDIA. (~ISL.TI E) [19TH Nov. 1947 

'l'he J!OIloaratlle Slut JI.. 5. SbaDmllkhaD). ~~ : (a) and (b) I place a 
statement on the table of the House. 

Year 

19'6 

19'7 (till 30th Septsmber 
19'7_) 

Statement 

No. of Amount for 
oompanies for' whioh s&nOtion Amount 
whioh sanction given subsoribed 

given 

(Rs. crores.) (Rs. crores.) 

Amount 
paid-up 

681 

390 

MO"9 

171·11' 

18 ·2'1 Not known 

Not known. Not known 

I. Companies are required to report action taken regarding iSBue of oapital only 12 month. 
aft8t the issue of consent orders. The figures for 194,6 therefore relate only to the compani .... 
aanotion for which was given between January and September 1946 and whioh have submitted 
a report (81 in number). 

2. It has been made obligatory only sinoe May 1947 for companies to report paid-up Capital 
No figures are therefore available in respect of oompanies for which :consent was given prior 
to that date. 

LOYALTY OF OFFIOERS AND RANKS IN DEFENCE FOROE AND POLIOE TO 
GOVERNMENT 

t72. ·Slut J)ebi Prosad Khaita.n: Will the Honourable Minister of Home 
Affairs be pleased to state what steps have Government taken to  ascertain as 
to which officers and ranks in Defence Forces and the Police of the country 
are loyal to the Governments in India? 

The Honourable Sardar Va.Jl.&bhbha.i Patel: All officers and other ranks in 
the Defence Forces have voluntarily opted to serve the Government of India. 
They took the usual oath, including allegiance and loyalty to Government. Offi· 
cers and other ranks in the Police Forces also took an oath of allegiance to their 
respective governments after the 15th August. Disciplinary action has been 
taken against the few who declined to take such oath of allegiance. Govern-
ment have no reason to doubt the loyalty of those who are now in service and it 
is not considered necessary to take any special steps to ascertain the loyalty of 
individual officers. Specific cases of disloyalty can be always dealt ,dh under 
the disciplinary regulations. 

NAMES OF "STATES AOOEDED TO THE DOMINION OF INDIA 

t7S. SR. B. La1a Raj Kanwar: Will the Honourahlfl Minister of 
States be pleased to state: 

(a) the names of the States, the Rulers of which have acceded to the Do-
minion of India according to the standard form of the Instrument of Accession 
supplied to the members of this Assembly at its last session; 

(b) whether it is a fact that the standard form of the Instrument of Acces-
sion has since been modified in the case of certain States; and if so, in what 
manner and for what reasons; 

(C') whether the proposed modifications, if any,  are based on understand-
ings previously reached with the States during negotiations with their repre-
sentatives; 
(d) whp,ther the proposed modifications, if any, are in consonance with the 

provisions of clause (b) of sub-section (1) of section 7 of the Indian Indepen-
dence Act, 1947 and with the statement of policy in regard to Indian States 
issued by the Honourable Minister of States on the 5th JUly, 1947; 

t Answer to thit ~ i  ~i  em t.be tM>Je, the 'l,aestiooer beiag &bien •. 



(e) the names of the States to which the modified draft Instrument of A ~ 

cession has been sent for signature of their Rulers and the date of ita tr811B-
mieeion; and 

(f) whether the Rulers referred to in part (e) above have raised any objec-
tion to the proposed modifications, and if so, on what grounds? 

The Bonour&ble S&rd&r VaD&bhbha1 P&tel: The standard form of Instru-
ment of Accession was signed by all Rulers who enjoyed full powers before ilie 
15th August 1947 and whose accession was accepted by the Indian Dominion. 
Those States which did not enjoy full powers before the 15th August 1947 were 
given the alternative Instrument of Accession under which they ceded to the 
Government of India residuary criminal and civil jurisdiction. These States 
lire mainly to be found in Kathiawar. Central India. Eastern States aud Simla 
Hills. If all these small States were recognised as sovereign States with full 
powers the resultant position would be utter chaos. The GONrnmeni of 
India adhere. to the policy that these States should sign the alternative form of 
instrument of Accession and in fac-t practically all of them have done so. 

COMMITTEE ON INDIGENOUS SYSTEM OF MEDICINE 

74. *Dr. V. Subrabmanyam: Will the Honourable Minister of Health be 
pleased to state: 

(a) whether it is a fact that, in pursuance of the resolutions adopted by 
the Health Ministers' Conference held at New Delhi on October 12th ~  13th, 
J94H, the Government of India appointed a Committee called "The Com-
mittee on the Indigenous Systems of Medicine, for the encoumgement ,of In-
digenous medicine"; 

(b) whether Government propose to re·constitute the Cominittee OIl Indi-
genous System of Medicine, in view of the fBCli; that there is only one Vaidya 
and seven Allopathic Doctors on the Committee and th&t some of the 
members are now nationals of Pakistan; and 

(c) whether Government now  propose to appoint only Vaidylis on ~ 
Committee relating only to the Indian systems of Medieine? 

The BOIIOIIlIoble B.ajll1imail. Amrit Jtam: (a) Yes. 
(b) There are on the Committee fotir Vaids, four Rakims and two Allopath!! 

excluding the Chairman. The number of members who belong to Pakistan on 
the Committee is only two. The question of their replacement is under CO'1': 
sideration. 

(c) The Committee is meant to investigate the usefulness of indigenous 
systems of medicine such as Ayurveda and UnaID (Tibbi) and it is not posaible 
to confine ths membership to Vaidyas. 

m am:o <it 0 ~ : rn ~l  <tiT iIT~ ~ Ai ~; l m: ~ 
~~~~~~  oITo  oITo ~  ~ :~~~~ ~~l:~ 

r ~ I 

Shri Bo. V. Dtlulekar: Are Government aware that all the Vaidyas, who have 
been appointed members, are ;M;.B.B.S. and they refuse to be ll ~ ii  

The :B:onoUl'&b1e :ita.jk1imari -'.mri.t It&ur: The Government .i!I. awue thU the 
members of the Committee are not only Vai9s but Allopaths also. Govern· 
ment is not aware that' they decline to call themselves Vaids. As II matter of 
fact originally there wete three Vaids Iitld taree Hakims appoiIited but as .Ii 
result of representations from important bodies like the All Indlil Ayi:1r"Vedio 
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Congress and individuals the number of Vaids and H,akims was increased to 
four each. In addition, the Committee has been empowered, if necessary, when 
it tours, to ask to co-opt local Vaids or Hakims during their visits to the Pro-
vinces, so that the views of prominent persons in the field of indigenous medi-
cines may be given due weight. 
An Honourable Member: Will the Government take the opinion of the All 

India. Ayurvedic Sammelan liS far as the personnel of the members of this 
Committee is concerned? 

~ Honourable Rajkumari Amrit Raur: Government is always willing to 
give weight to the opinions of anybody, but I submit that the Committee that 
has been formed is a representative one. 

Shri Kohan Lal Sa.ksena: I understand that there is no Ayurvedic practi-
tioner, that is none of the members of the Committee is out and out sn AYUT-
lIedic practitioner? 

The Honourable Rajkumari Amrit Raur: I do not think that this information 
.. correct. 

Dr. V. Subrahma.nyam: Will the Honourable Minister of Health be pleased 
to state whether Government will consider the question of earmarking a subs-
tantial amount in the annual budget for Ayurvedic teaching and Research and 
spending the same on distributing grants recurring and non-recurring to teach-
ing institutions in the country and also for establishing Ayurvedic Research 
Department of its own? 

The Honour&ble Rajkum&rl Amrit Xaur: In view of the fact. that Govern-
ment has appointed a Committee to report on indigenous systems of medicine 
all these things will be taken into consideration when the report of the Com-
mittee is available to the Government. 

Dr. V. Subrabmanyam: Will the Honourable ;Minister be pleased to state 
the amount the Central Government is now spending over the encouragement 
01 Ayurvedic system of medicine and Ayurvedic ;Medical relief and research? 

The Honourable Rajkumali Amrit Xaur: 'rhe answer is in the negative. 

An Honourable Member: Will the Honourable Minister be pleased to state 
whether the Central Government is spending any money in regard for the pur-
chase of Ayurvedic medicines or encouraging the Ayurvedic system in all' 
manner possible? 

'1"he Honourable Rajkamarl. Amrit Xaur: The appointment of a CommittRe 
Is indicative of the interest which Government bestows on Ayurveda. 

][. T ••. Ahmed Ibrah1m Sahib Bahadur: ;May I know whether there are 
any representatives of Unani and Siddha systems of medicien on the Com-
mittee? 

The KoDour&ble Rajkumari Amrit Xaur: I have already said there are four 
Rakims on the Committee. 

mo am:o T ~: lIT~~~~ ~~~ 

Ai m ~ ~ ~ ~ ~ ~l l ~ lflIl ~ ~ ~ I 

Shri B. V. Dhulekar: Will the Government please state why vn Allopathic 
Doctor was appointed as a Chairman of the Committee on the in1igenous 
systems of medicine I 

"l'b.e Honourable Rajkamarl. Amrlt Raur: The Chairtnan was appointed be-
cause of the very valuable work that he had done in the matter of research in 
indigenous drugs. 
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ARRIVAL OJ!' PAKIBTAN Mrr.rrARY COMMISSION IN ALIGARH MU8LDl 

UNIVERSITY 

+75. ·Shri Deb! Prosad Xhaita.n: (a) Will" the Honourable Minister of Dp-
fence be pleased to state whether it is a fact that a Military commission from 
Pakistan arrived in Aligarb Muslim University on 21st Ootober, 1947 or any, 
other date, or is likely to arrive there with a view to recruiting Commissioned 
Officers for the Pakistan Army from among the University teaching staff and 
students? 

(b) If so, was the consent of the  Government of India obtained for the 
purpose and under what circumstances was such consent given? 

(c) What is the attitude of the authorities of the Aligarh Muslim Uni-
ver.;ity about allowing the Pakistan Government to' recruit officers for the 
Pakistan Army from amongst the University Teaching Staff and students? 

(d) Is it permissible or desirable that citizens of India become Officers of 
an army in a foreign Government? 

(e) Is it a fact that the authorities of the Aligarh Muslim University have 
actively helped or connived at the recruitment of commissioned officere for 
the Pakistan Army? If so, do the Government of India propose to consider 
the desirability of stopping all grants and contributions to the Aligarh Muslim 
University? 

(f) What steps do the Government of India propose to take to ensure that 
the teaching staff and the students of the Aligarh ;Muslim University be, and 
remain, loyal citizens of India? 

The Honourable Sa.rda.r Baldev Singh: (a) No, Sir. 

(b) Does not arise. 

(c) The authorities of the Aligarh ;Muslim University do not intend to assiBli 
the Pakistan Government to recruit officers for the Pakistan Army from 
amongst the University Teaching Staff and students. 

(d) At present there is no bim on nationals of India accepting service under 
another ~ r . 

(e) and (f). Do not arise, in view of the answer to part (c). 

SEIZURB OF UNAUTHORISED .A1IMUNITION IN JUBBULPUB 

71. *Pandit La.kahmi ][ants Ka.ltra: (a) Will the HonQurable Minister of 
Home Affairs be peased to state whether Government are .aware that o'? or about 
~  17th October, 1947 a huge quantity of unauthOl'lSed ~ i  ~ 
seized from a godown in Jubbalpur in the occupation of Md. Ismail Cutchchi 
a wholesale Cloth Merchant? 
(b) Is it a fact that these were being removed under 30ver of darkness r ~ 

the Dixitpura Godown to some other place within cloth pieces in a hand-cart m 
the course of which, some Cartridge boxes burst and others got scattered on 
the streets? 
(c) Is it a fact that r ri ~ empty and live, weighing over 2 tons packed 

in Gunny Bags and quantities of lead pellets and Gun-powder have been 
seized by the J ubbulpur City Police? 
(d) Is it a fact that the person from whose godown these were recovered 

is a prominent member of the Local ;Muslim League and also an office-bearer 
of the Peace Committee? 
(e) Have any arrests been made in this connection, if so, how many? 

t ADllwer to this queetioe laid on the table, the questioner being abaeDt. 
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(f) Has any enquiry been made by. Governnlent as to the souroe of Stipply 
of these? If so, with what result? If not, why not? 

The Honourable Bard&: V&llabhbhai Patel: The matter is Ullder investiga-
~  and any statement al this stage will be premature and is likely to prejudice 
the investigation. 

REOOVERY OIl' UNAUTHORISED AMMUNITION FROM MUSLIM HOUSES 

t71, ·Pand1t LakShml Kanta Kaltra: (a) Will the Honourable ;Minister 0f 
Home Affairs please state whether Government are aware, that as a result of 
Police raid on some Muslim houses at Burgi, 16 miles from Jubbulpur, Cartridge 
filling machines, Fire-arms, live Bombs and a huge quantity of ammunition, all 
unauthorized, were seized by the Police? 

(b) Has any effort been made by Government to trace the source of 
Bupply? If so, with what result? 

(r) What aotion has been taken by Governnlent against the owners of the 
premises from which they have been recovered? 

DECAMPINO OF AN ARMED GANO FROM THE GENERAL HEADQUARTERS 

HUTMllNTS WITH AM?4VlOITION. 

78. *PancUt Lakahmi lta11ta :Maitra: (a) Will the Honourable Minister of 
Defence be pleased to state whether it is a fact that on the morning of Thursday 
the 16th October, 1947 a Gang of about \} armed men came up to 'Q' Blook of the 
Secretariat hutments in Delhi, walked into the General Headquartf\rs Stores 
and holding up the sentry at the point of a pistol picked up the key, opened 
the Armoury and decamped with large quantities of arms and ammunition? 

(b) If the answer to part (a) above be in the affirmative, what were the 
categories and quantities of arms and ammunition thus removed? 

(c) Is any register of stocks and stores of arms and ammunition maintained 
in the General Headquarters? 

(d) What was the number of sentries or soldiers that were stationed at the 
depot to guard it? 

(e) Have the miscreants been captured or arrested, or have any portions of 
the looted arms and ammunition been recovered so far? 1£ so, hoZ much? 
(f) What precautionary measures, if any, have been taken by <1Overnment 

to prevent a recunenoe of such 1'8ids in future? 

The BonOlll&llle fllardar Bald ... Sblgh: (a) At about 3-40 &.m. on the 16th 
October 1947, 12 ~r  men cs.me up to PI!>. No. SO adjactlnt to "Q" Block 
~l i up the ~  Bot the barbed wire eUlrance, walked into the building in 
IIlDt :No. 00 l1tnd held \lP .he men working i,nsid'i 1/01; the point of I/, pistol. h-
,ide 11e building, a small quantity of arms and ammunition hlld been held lIS 
an immediate reserve in CRse of an emergency. The rifles were locked in a 
rifle rack and the revolvers lind ammunition were locked in an ammunition 

~. The building i~ not'ti.n armoury but a .Signal Office. 

(b) 10 rifles with ~  17 revolvers, 170 rounds of .38 BIDmWlition and 
200 rounds of .303 ammunition. 

(e) Yes. 

(d) One sentry was stationed at the entrance and two oper&tozs were OD 

duty inside the building. 

(e) The matter is still under police investigation and four persons have been 
a.rreated in this connection. No portion c4 the looted anna a.nll ammWlitiQll 
bas so far been recovered. 

(f) The area is now pat.-olled by armed sentries. Arms &re no longer kept in 
the Si.&n.w. OfD.c.e. l ~ are aU stored in a well-guarded armour,y. 
fFor answer to t1ii8 queihon, lee lIDBWer to question 1:0. 'It. 
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Pandit La.k8hml Xanta lbitra: I ~  .. 
to the number of arrests, will the r lL~ .. the ~ r ~  given relating 
If the persons arrested are civilian or military ~~ ~r kmdly mform the House 

The Honourable Sardar Baldev SIqh: Sir, I have <-

:"formation on the matter. They are in police custody. 

Pandlt I.aksliml Xanta Maitra: There was one sentry placed in •. '''rd to. 
the Store House? 

The Honourable Sardar Baldev S1Dgh: That is the normal guard. 

Pandit Lakahmi Xanta Mal.tra: What is the number of sentries at preRen&? 

The Honourable Sa.rdar Baldev Singh: At present as I have stated the place 
is guarded by a fully armed patrol. 

Pandit Lakshmi Xanta Maltra: Do I take it that absolutely no resistance-
was offered to the raiders? 

The Honourable Sardar Baldev S1Dgh: Sir, I have already stated that the 
sentry on duty was pushed aside. 

Shri Deshbandhu Gupta: Is it a fact that one of the raiders helped himself 
with the key as he knew where the key on the board was of the two vaults. 
where these rifles were kep' in cUlTtody? Is it true that some of the arrested 
men belong to the staff? 

The Honourable Sardar Baldev S1Dgh: It is just possible, .Sir. 

Mr. R. X. Sidhwa: The question was pertinent whether some of the men 
who were arrested belong to the staff. 

Mr. Speaker: He says he has no information. 

Kr. R. X. Sidhwa: Sir, it is a very important matter and the Honourable 
Member in charge ought to know who were arrested. 

Jlr. Speaker: The point is he says that he has no information at this time. 

Mr. R. X. Sidhwa: How is it that the Honourable the Defence Member hilS 
been so careful as not even to enquire whether the membe19 of the Iltali are 
among those who were arrested. 

(No reply.) 

AMOUNT OOLLEOTED UNDER THE BUSINESS PROFITS TAX 

79. ·SlIli X. Santhanam: Will the Honourable Minister of Finance be· 
pleased to state: 

(a) the amount of collections made up to the end of October 1947 uuder the 
Business Profits Tax; 

(b) the total number of assessees under this tax; and 
(c) the special staff engaged tor the colleotion of this tax? 

The Honourable Shri R. X. Shamn1lkbam Ohatty: (a) None. 

(b) About two thousand. 

(c) No special staff is engaged for this purpose. 
Shri X. Santhanam: May I know, Sir why no steps have been taken so far-

and why there is so JIluch negligence. 
The Honourable Shri R. X. Shanmukham Ohetty: Sir, on account of a dJ:aft-

ing defect of the Business Profits Tax Act, the rules could not be issued in time 
and steps are now being taken to effect the necessary amendment during the 
session and as soon as that is done the assessment will go on. 

Shri X. Santba.na.m.: May I know,Sir, why no ,notice of ,the amendment li~ 
80 far been given if the matter has been 80 urgent? . 
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'1'he Bcmoarr.ble Shri R E Illl.r·..s:b&m ~: I do not exactly under-
stand what the Honourable'M: 7t!l" means. 
Shri E Santlum..... ~ no bill is introduced to amend the Act, I want to 

know whether ~  Member is earnest about the collection of this tal[. 

J(r. Alae ... t:. I think the Honourable ~ r r rr~  to the rules under 
'tIle J.,. ~ :i  said there was some defect In the Act whICh prevented the rules 
b .... g made properly. 

'.l'he BoIDourable Smi B.. E. ShaDmukham Chatty: On account of a defect in 
the Act as I said the rules under the Act could not be issued, so that the officill's 
might proceed with the assessment. Steps are now being taken to amend the 
Act and rules and in fact in the current Budget Estimate we are providing for 
a substantial collection under this head, 

Shri E. Santbanam: My point is that as it was passed in March, why the 
Bill to remove the defect of the Act has not been introduced so far:' 

'!'he Bonourable Shri B.. E. ·ShaDmukham Chatty: I do not quite remember 
whether that amending Bill has been put down for this session or not. But my 
Honourable friend knows that after this Act was passed in March this is the 
first session of the legislature and so we could not have done it earlier. 

Shri E. Santbanam: eQuid we not expect it to be introduced on the first 
.day of the session? 

Ill. Speaker: That is a matter of argument. 

'!'he Boaourable Shri B.. E. Shanmukham Ohetty: I understand that amend-
ment is going to be introduced this session. 

Shri •• Ananthaaayanam Ayfauga.r: May I know how in spite of the defect 
in the Act and the rules not having been promulgated the figure of two thousand 
has been arrived at? Have the assessments gone on still? 

'!'he Boaourable Shri B.. E. Shanmukham Ohetty: No, the assessments have 
not gone on, but the Income-tax Department has sufficient information to 
, . know how many U8881881 are likely to come under the provisions of i~ Act. 
That means that we have all the information ready for the assessment. 

Shri •. Ananthaaa.yanam Ayyangar: Although it was not possible to intro-
-duce legislation what was the difficulty about issuing an Ordinance if there was 
any seriousness about collecting this money? 

'l'he BOI101l1'able Shri B.. E. Shamnukham Ohetty: We want to respect the 
legislature a8 far a8 pOllibte 

Prof. Shibb&n Lal Saksena: What is the loss that the Indian revenues will 
sust.J.m on account of this neglect? 

'!'he Bcmoura.ble Shri R. E. Shanmukham dh.etty: There will be no loss at 
all. Even if the assessment is not made now it will be made next year. No 
one will be left free. 

Shrl B ••. Gupt&: Cari the Honourable Minister soy which is the province 
from which the largest amount is collected? 
The BonouralU Shri B.. E. Shanmukham ~: No ~  haR yet been 

.collected. 

Shri •• .lDaIltbuayauam Ayfauga.r: Is it a fact that under this Act assess-
ment can be made onlv for the past four years and if the assessment takes place 
: ~ the next year, one' year during the war period is lost to Government? 

'!'he Boaoarable Shrl R. E. ShaDJDukham ~: No, Sir, that is not so. 
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COLLECTION OF BUSINESS PROFITS TAX IN INDIA AND P AKISTAli 

80. ·SIui X. SanthaDam: Will the Honourable Minister of Finance be 
pleased to state: 

(a) the amount of arrears of Excess Profits Tax on the 1st April, 1947 and 
on the 1st November, 1947; 

(b) whether it is a fact that the collect.ions of arrears in India and liIakistan 
are made on an agreed basis and are brought into a common account; and 

(c) whether there is any agreed basis for the division of the proceeds bet-
ween India and Pakistan? 

The Honourable Shri R. K. Shanmukham Ohetty: (a) Presumably the Honour-
able Member has in mind the demand involved in the assessments [;waiting dis-
posal on the dateR i ~ . On a rough computation, the relevant amount as on 
1-4-47, less amount already collected under provisional assessment, . probable 
refunds, relief for double taxation and reduction in appeal. is about Rs. 10 
crores. This figure does not include the  tax assessable in respect of th" last 
chargeable accounting period in cases in which the previous year ior income-
tax purposes ended after the 31st March 1946, as these cases would nonnallv 
be assessable in 1947-48. The figure as on 1st November 1947 is not available 
but on 1st September 1947, including the  tax on the last chargeable .Iccounting 
period, it comes to roughly Rs. 12 crores. 
(b) and (c). The amouut collected or refunded during the perIod 15-8-47 to 

31-3-48 in respect of chargeable accounting periods corresponding to previouB 
years for income-tax assessments for 1946-47 and earlier years, will be divided 
between the two Dominions. The basis on which the division is to be made has 
not yet been decided. 

INCOME TAX AND SUPER TAX PAYABLE IN·THE FINANOIAL YEAR 1946-47 

81. ·Shri X. Santhanam: Will the Honourable Minister of Finance be pleased 
to st.ate: 
(8) the amounts of arrears of Income-Tax and Super-Tax payable in the 

financial year 1946-47; 

(b) whether any of the 88Se8SeeS have migrated to Pakistan; and 
(c) the measures which are being taken by Government to prevent loss of 

revenues by such a migration? 
The HOIlDUl'able Shri R. X. Shanmukham Chatty: (a) The total demand 

estimated in respect 6f uncompleted assessments for 1946-47 and earlier years 
is Rs. 22 crores. 
(b) Yes. 
(c) In cases where it is possible to effect recovery of the  tax due by attach-

ment and sale of property left behind in India this will be done. Where it is 
necessary to invoke the assistance of the Pakistan Government for the attach-
ment and sale of property located in Pakistan that Government has to co-
operate with us under the decision reached by the Partition Council. 
Shri X. Santhanam·: What steps is the Honourable Minister taking to colleoll 

these arrears as quickly as possible? 
The Honourable Shrl R. K. Shanmukham Ohetty: All possible steps. 
Shri K. Santhanam: Is he contemplating t.he enagagement of further staff f 
The Honourable Shri R. X. ShanmukhBm Chetty: I should like to make the 

present staff itself ~l  the amount, but if necessary I shall engage additional 
staff. 
Shri K. Santhanam: May I know if he is succeeding in his attempts to make 

the present, staff collect quickly? 
Shri Deahbandhu Gupta: With reference to part (c) of the question, is the 

Honourable Minister aware of the fact that big properties are changing hanal! 
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every day under the very nose of the Government of India? Many of these 
people must be assessees liable. to pay ir:come,tax and to my knowledge no 
attachment notices have been Issued agaInst these properties. 

'!'he Honourable Shri R. E. Shanmukham Ohetty: Of course a considerable 
~~  of confusion ~~ likely to r ~ as a .result of the extraordinarily disturbed 

condItIons, but we will do all that IS possIble and all that lies in our power to 
protect our revenues. 

. Shri Deshbandhu Gupta: Has the suggestion to free7.e some of these proper-
tJes been considered by the Government of India as a precautionary measure 
so that they could not be sold or at least the sale profits can be paid by these 
people who ure likely to be asse8sees? . 

The ][onourable Shri R. E. Shamilukham Ohetty: Now that the Honour-
able Member makes the suggestion, I will consider it. 

Prof. Shibban Lal Saksena: In view of the information given to the H6nour-
able Minister will he take care to see that assessees are not allowed to 10611 
their properties in future until all dues are realised from them 1 

The Honourable Slui R. E. Shanmukham OhMty: We will examine that 
question. 

CuRRENOY ARRANGEMENTS BBTW1!IBN IND1A AND PAKISTAN 

82. ·Shri K. Santhanam: Will the Honourable Minister of Finance b& 
pleased to state: 

(a) whether it is a fact that the present currency arrangements between 
India and Pakistan will terminate on the 31st March, 1948; and 

(b) the stepE. that are taken Qr; are proposed to be taken for the complete 
separatioh of the two cutrencies? 

The ll0n0urable Shrilr.. E. Shanmukham Chetty: (a) and (b). I would invite 
the uttention of the Honourable Member to the Pakistan (Monetary System 
and Reserve Bank) Order, 1947. . 

DIVISION OF' ASSETS AND LntliLiTlBs BE'l'W1niJN INDIA AND PAKISTAN 

83. ·Shri 1:. Santhanam: Will the Honourable Minister of Finance be 
pleases to state: 

(a) the total estimated assets and liabilities of India (including Pakistan) 
on August 14, 1947; 

(b) the total assets and liabilities transferred to Pakistan up to the 1st 
November, 1947; and 

(c) the respective claims of the Governments of India and Pakistan regard-
ing the remaining assets and liabilities? 

The Jlonourable Sardar VaU&bhbhai Patel: (a) On a very rough estimate the 
total liabilities of the undivided GovernmeIlt on the date of partition are ex-
pected to be of the order of Rs. 3,200 crores and the total assets of the order of 
Rs. 2,800. cror-es. It is not possible to give a precise figure till the accounts 
of the undivided Government are finally closed and the basis on which certain 
liabilities like the outstanding debt and pensions should be valued is detennined. 

(b) I regret the information is not readily available and  any computation at 
this stage would involve disproportionate time and labour. 

(c) As the outstanding points are stilI under i r~ i  and s?me of. them 
mil;:v be referred to the Arbitral Tribunal it is not. considered deill'llb1e m the 
plibUo lnterellfi to disclOSe the claims of the l'espective Governments. 
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Shri H. V. Kamath: Is it a fact that as part of the 888ets even precioua 
historical records and documents and also tables. ohain and other furniture 
had to be sliced up aI).d cUvided for @s plll'tjtion? 

The Honourable SlIldAr VaDabhbhaf Patel: Precious records oan haye 110 
comparison with chairs and tables. 

Shri K. Santhanam,: With reference to part (b) of the question. may I !mow 
what are the total assets. apart from liabilitie8. specially ~ r 888et. like &be 
railways, which have been transferred, as far as information is availtble? 

The Honourable ~ r VaUabhbhai Patel: It is difficult to give the inform-
ation because it is not readily available. Unless major and minor ...... tile 
defined it is not possible. to answer that question. 

DEVBLOPMENT OF AVUBVBDIO SoIENOB, LITERATURE AND INSTITUTIONS 

84. *Shri Bo. V. Dhulekar: (a) Will the Honourable ;Minister of Health be 
pleased to state whether Government are 'aware that the Ayurvedic Systelll of 
M'edit'ine prevails in India under various names-Kaviraji, Siddhi, Unani etc.,-
throughout the various provinces and that a very large B8Ction of the popula-
tion both in towns and villages get medical relief from Vaidyas and Kavirajes 
and Rakima'l 

(b) Are Government aware that the A r ~  science has a very large 
literature in Sanskrit and other Provincial languages and that there are several 
lakhs of Ayurvedic practitioners practising throughout the country successfully? 

(c) Are Government aware that there is a large number of Ayurvedic teaching 
schools and colleges in the country and many of them have also been recognised 
and aided by Provincial Governments? 

(d) Are Government aware that an Ayurvedic University has been esta-
blished at Jhansi for higher studies in Ayurved and Resllarch in Ayurvedic 
Science? 

(e) What steps are Government taking to help and develop (1) Ayurvedic 
science and literature (2) Ayurvedic Schools, Colleges and University (3) the 
preparation of standard Ayurvedic ;Medicines and drugs and also (4) the spread 
of medical relief in the country on AyurYedic lines 'I 

'IIIe Honourable B.ajkumari Amrit ][aur: (a) and (b). Yes. 

(c) Government have no precise information regarding the nuinber of Ayur-
'Vedic teaching institutions in the country recognised by Provincial Govern-
ments. 

(d) Govemmer.t understand that an institution for the teachin8 of AYUI'Yeda 
called the Ayurvedic University has been established at Jhansi. 

(e) The question will be considered after the report of the Commitiee Q1J 
indigenous Systems of Medicine is received. 

COMMITTEE FOR DEVELOPING AYURVEDIO SYSTlDI 

III. *Shri Bo. V. DiLulelrar: <a> Will the Honourable Minister of Health be 
pleased to state whether Goverm;nent are aware that ~~  appointe.d Borne 
months back a Committee on indigenous system of medicmes to go mto the 
question of developing Ayurvedic system and other allied questions? 

(b) Are Government aware that aJinost all the ~ r ~ i  of ~  
Vaidyas on the Committee are Doctors, that even the Cha11'IIlan IS an AllopathIC 
doctor that the whole work of the Committee was placed in the hands of a 
doctor' who has now gone to Pakistan and ~ therefore great clisconient ~l :i  
among Vaidyas throughout India? 
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(c) Are Government aware that the All bdia Vuidya Summelan (Ali India 
Ayurvedic Congress) have objected to the personnel of the Committee on indi-
genous systems and that several prominent persons interested in Ayurveda and 
also Vaidyas have personally approached the Government to change the person-
nel? 

(d) Do Government propose to consider the advisability of re-constituting 
the Committee composed of prominent Vaidyas alone and some members of the 
Dominion Legislature who are working for the uplift of Ayurvedic science? 

The Honourable B.ajkumarl Amrit Jta.ur: (a) Yes. 
(b) The four Vaids included in the Committee are well known persons in the 

field of Ayurveda though one of them has also allopathic qualifications. The 
Committee asked one of its members, an allopathic doctor, to investigate a 
particular problem but the work of the Committee was not relegated to any 
particular individual. 

(c) The wishes of the All India Ayurvedic Congress and other persons inter-
ested in the work of the Committee were given full consideration when illie 
Committee was constituted. The Committee was' constituted in consultation 
with Provincial Governments. 

(d) The Committee is meant to investigate the usefulness of indigenous sys-
tems of medicine such as Ayurveda and Unani and it is not possible to confine 
the membership to Vaidyas only. 

(b) WRITTEN ANSWERS 
GRANT OF FuNDS FOR AYURVEDIC TEACIDNG AND RESEARCH 

86. ·Shri R. V. Dhuleka.l': (a) Will the Honourable ;Minister of Health be 
pleased to state whether Government will consider the question of earmarking 
a substantial amount in the annual budget for Ayurvedic Teaching and Research 
and spend the same on distributing grants recurring and non-recurring to teach-
ing institutions in the country and also for establishing Ayurvedic Research 
Department of its own? 

( ~ Do Government propose to establish a Department of Ayurveda as a 
section of the Health Department with a view to employing qualified Vaidyas 
Health and Medical Officers for running Ayurvedic hospitals and doing other 
medical relief work which the allopathic dock,rs do? If so, when? If not, 
why not? 

The Honourable Rajkumari Amrit Kaur: (a) The establishment of Ayurvedic 
Teaching Institutions is primarily the concern of Provincial Governments. The 
question as to how far the Central Government can help to further research in 
Indigenous systems of medicine will be considered after the Committee on 
Indigenous Systems of Medicine has submitted its Report. 

(b) There is no such proposal at present. The question to what extent the 
indigenous systems of medicine can be utilised as part of the Medical Services 
of the country will be considered after the report of the Committee I have men-
tioned is received. 

APPOINTMENT OF ORIYA ADMINISTRATIVE OFFICER IN THE CENTRAL EXOISE 

87. ·Shri La.kshminarayan Suu: (a) Will the Honourable Minister of 
Finance be pleased to state whether there is any Oriya administrative officer 
in the Central Excise in Orissa. Division l' 
(b) If the reply to part (a) above is in the negative, are there no qualified 

candidates for it in Orissa? 

(c) Did anyone apply for it? 

The Honourable Shri R. K. Shamnukh&m OheUy: (a) Yes: an officer in the 
grade of Aasistant Collector. 
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(b) and (c). Does not arise. but it may be added that the province of 

domiclle is not the main criterion adopted for judging a candidate's fitness for 
appointment as the charge of the Calcutta Central Excise Collectorate embracea 
more than one Province. 

SEPARATE RADIO STATION FOR ORISSA 

88. ·Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of In' 
formation and Broadcasting please state when will there be a separate Radio 
Station for the Province of Orissa? 

(b) Are Government aware that at present the Province of Orissa gets 
only half an hour at the Calcutta Radio Station every day for relaying news 
and music and that too at 9-30 P.M. which is a very inconvenient hour? 

(c) Do Governent propose to see that the Oriya programme is relayed from 
the Calcutta Radio Station at least twice a day, one in the day time and the 
other in the night? 

(d) Are Government aware that there is no Oriya Assistant at the All India 
Radio 'Station at New Delhi? . 

(e) If so, do Government propose to appoint an Oriya Assistant so that 
news from Delhi in Oriya may be relayed independently of the Calcutta Station? 

The Hohourable Sardar Vallabhbhai Patel: (a1 A broadcasting station at 
Cuttack has been included in All India Radio's Development Plan; it is expected 
to be installed by the middle of 1948. 

(b) Yes. Sir. The present time was fixed with the concurrence of the 
Provincial Government. 

(c) With the existing transmitting facilities at Calcutta it is regretted that 
it is not possible to give more time for programmes in Oriya. 

Cd) No. Sir; but a post of Programme Assistant for Oriya Programmes has 
already been sanctioned at the Calcutta Station and steps are being taken to 
appoint a suitable candidate. 

(e) No, Sir. It is not possible at present to arrange for the broadcast of a 
news bulletin in Oriya from Delhi. 

TEMPORARY AOOOMMODATION FOR FORCES DURING WAR 

89. ·Shri •. S. Aney: (a) Will the Honourable Ministe:-:- of Defence be 
pleased to state what is the total area of the land vested in ·the Crown in diff-
erent provinces, for the purpose of providing temporary accommodation for 
the Army, Navy and Air Force during the War? 

(b) How many of these temporary camps have been deserted and the tempo-
rary structures standing thereon dismantled since the end of the War? 

(c) How much of the land which is no longer needed for defence purposes 
is capable of being brought under cultivation? 

(d) What efforts, if any, have been made by Government to use it or allow 
it to be used for agricultural purposes, particularly for growing food-crops 
thereon? 

(e) Have the Government of India prepared any scheme to utilise these 
deserted areas for cultivation and tum them into fields growing food-crops? 

The HOnDurable Sardar Baldev Singh: (a) The total area of land hired 
and requisitioned oul;side cantonments for the _purpose of providing temporary 
accommodation. Field Firing Ranges. and other r.eeds of .$he expanded war-
time army was approximately 9,09,504 acres. The cJassi.6.cation of this area 
inoo land earmarked for temporary accommodatitm for the Armed Forces and 
that reserved for other requirements is -not readilI, available. 
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lb) The total area of land released by Defence S r i~  by ~  September 
1947, is 4,25,483 acres. Information regarding the area under abandone4, 
~  an<l structures is not readily available. 

(c) The information is not readily available. The Ministry of Agriculture 
has asked the Provincial Governments to carry out detailed surveys of suoh 
areas 
(d) and (e). A scheme for bringing 6,00,000 acres of cultivable waste \lllder 

(lultivation has been drawn up in consultation with the U. P., C. P., Bihar, 
Orissa and Madras Governments. This programme is to be implemented over 
the next five years. 

UTILIZATION OF DBSBRTBD ARMY CAMP HOUSES AND SH1I:DS 

90. -Prof. N. G. BanIa: Will the Honourable Minister of Defence be 
pleased to state: 

(a) whether it is a fact that in many places of India there are big and small 
Army Camp houses and sheds .which have not been in use for the last 2 or 3 
years and which are no longer mtended to be used by the Army; 

(b) whether it is a fact that some of them are falling into bad repairs and 
are even collapsing; 

(c) what objection Government have to give ~  houses to local Govern-
ments for being repaired and allotted for I)ccupatlOn by the very large number· 
of poor people who are suffering from lack of even huts and sites for hovels; and 

(d) whether Government propose to consider the advisa.bility of having inter· 
departmental and inter-provincial conferences to save these properties and to 
arrange for their full utilisation by the local poor and houselesB people through 
the Provincial Governments? 

The B.oDourable S&rd&r Baldev Singh: (a) and (b). I do not think, Sir, 
it is correct to say that these buildings have been allowed to remain vacant for 
as long as two or three years. As soon as it is known that a building or a num-
ber of buildings are likely to become surplus to military requirements action ill 
taken to dispose of them without avoidable delay. Some of .the buildings have 
fallen into disrepair while awaiting disposal mainly because most of them are 
temporary buildings which were constructed during the war and which have 
considerably outlived their scheduled life. 

(c) These war-time assets are normally offered to Provincial Governments 
before they are disposed of by sale. The Central Government have already 
placed at the disposal of various Provincial Governments and Indian States 
accommodation capable of housing approximately 2 lakhs of refugees. 

(d) Does not arise in view of my answer to part (c). 

GRANT OF SUBdlDIES TO PROVINCIAL GOVERNMENTS FOR DEYELOPM£NT OF 

HOUSING 

91. -Prof. H. G. Ranga: Will the Honourable Minister of Finance be 

pleased to state: 

(a) whether it is Q fact that the 1946-47 Budget provided an allotment. for 
giving subsidies to Provincial Governments for the development of housing; 
(b) if so, how much; 

(c) how that subsidy was utilised 118 between different provinces; 

(d) how many houses ~ come to be built with it; 
(e) their number in rural and urban areas; and 
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(f) whether any funds are still outstanding and if 80, how Government 
expect to utilise them in the light of their experience of the utilisation of such 
funds in the past? 

The Honourable Shri R. E. Sh8DDlukham Oh.Uy: (&) Yea. 
(b) Rs. 2 crores. 

(c), (d) and (e). Owing to the continuance of very high building COI!ts 
there was little response to Central Government's offer of assistance to pay 121 
per cent. of the total cost of approved schemes and no subsidies were paid under 
the terms of that offer. 

(f) There is no cumulative fund for this purpose. The provision in 1946-47 
was made in the usual manner and it has lapsed. Fresh provision of Rs. 50 
lacs was made for the year 1947·48 but no expenditure has eo far been incurred 
on this account. 

PREVENTION OF AN ECONOMIC CRISIS IN INDIA 

92. ·Prof. N. ·G. Ranga: Will the Honourable Minister of Finance be 
pleased to state: 

(a) whether Government are aware that several economists in England and 
America are expressing their fears of the early approach of an economic crisis 
all the world over; 

(b) whether such a crisis is not likely to occur in India; and 
(c) the steps that are being taken by Government either to step up produc. 

tion or to limit t.he creation of credit by Banks and in other ways to prevent 
the possibility of an economic crisis:> 

The Honourable Sl1ri R. E. SllaDmuldlam Olletty: (a) I have noted that some 
economists have given expression to this fear. 
(b) and (c). Government are fully aware of the need for increasing produc· 

tion and for checking the inflationa1'l tendency. Steps are being taken to 
bring about an increase in production of e8llential commodit:es. In close con-
sultation with the Reserve Bank, all possible steps in the monetary field will 
also be taken if and when the necessity arises. 

IMPLEMENTATION OF PAY COMMISSION'S RECOMMENDATIONS 

93. ·Prof. N. G. llaDIa: 'Will the Honourable Minister of Fiuance be pleased 
to state: 
(a) when the resolution of Government on the Pay Commission's repOID' 

mendations will be published; and 

" (b) whether necessary provision will be made in the next Budget for the 
Implementation of its recommendations? . 

The Honourable 8hri B.. E. Shanmukham Ohetty: (a) Government ha.,.e 
already given publicity to their decisions regarding the recommendations of the 
Central Pay Commission relating to pay and "I'owances by Press communiques 
and gazette notifications from tiTl1e to time. They do ~. therefore, propose 
to issue am" resolution in the matter. The Commission's recommendntions re· 
lating to I~ . retirement benefits etc. are still under consideration and deci. 
sions thereon will be published in due course. Copies of the orders and Press 
communiques so far issued are placed on the table of the honset. 

(b) Yes. 

EMPLOYMENT 011' BmARIS IN ACCOUNTANT·GENERAL'S OFFICE, BmAR 

94 .• Shri Brajeahwar Prasad: Will the Honourable Minister of Finance be 
pl€ aBed to state: 

~ ~ ~. t Not prInted In th .... e Debates. A copy placed In th. Llbra'y of the Houae.-hl.. ",[): 
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(a) the year in which the office of the Accountant-General was created in the 
province of Bihar; 

(b) the t()tal number of ministerial staff in the above office, and the numher 
of Biharis, Bengalis and the members of other communities holding appoint-
ments at present in each cadre separately; 

(c) ~ number of Bihari and Bengali Assistant Accounts Officers and the 
permanent Superintendents employed at present in that office; 

(d) the number of Bihari, Bengali and other communities appointed to the 
clerical posts of that office since April, 1946; 

(e) the number of Bihari Superintendents and Assistants posted in the Office 
Establishment Section since the ereation of the office and the period for which 
each worked in that section; . 

(f) the number of Bihari Ministerial Officers at present working in the Office 
Establishment Section; . 

(g) the number of ffihari Superintendents posted to the important sections. 
e.g., Budget, Appropriation Audit, Treasury Miscellaneous. Book, and the three 
Gazetted Audit Sections, since the creation of the office, and the period for which 
each worked in the particular sections; 

(h) the number of Bihari Superintendents nt present working in the above 
sections; and 

(i) whether the attention of Government has been drawn to the news aDd 
comments that have appeared in the Provincial Papers (viz., the Searchlight, 
dated the 30th August 1947, the 1st October 1947, the 6th October 1947 and the 
12th October 1947, Dak editions, and the Sentinel, dated the 31st August ~  

and the 7th September 1947) regarding that office, and' if so, what action Gov-
ernment have taken to ameliorate the grievances of the Biharis of that office? 

The Honourable Slui R. X. Shanmukham Ohet.ty: The information is being 
collected and will be laid on the table of the House in due oourse. 

COLLECTION OF ARMS AND MOBILISATION OF MILITARY FORCES BY THE NIZAM 

95. *Shri Jagat. HarBin Lal: (a) Will the Honourable Minister of Defence be 
pleased to state whether Government are aware of (i) the huge manufacture and 
collection of Arms (ii) the recruitment and mobilisation of military forcee, which 
are going on in different areas of Pakistan and in the Nizam's State in H.vderabad'l 

(b) If so, what steps do Government propose to take to cope with the 
imminent danger to the safety of the territories of India? 

The Honourable Sarda.r Baldev Singh: (a) and (b). G:overnment do not con-
sider it. to be in the public interest to discuss on the floor of the House alleged 
war-like preparations in neighbouring States or areas and the steps taken to 
Hleet u threat to the safety of India. 

ADVERTISEMENT OF IMPORTANT POSTS IN INDIAN UNION IN ORISSA GAZETTE 

96. *Shri LakahmiDarayan Sahu: Will the Honourable Minister of Home 
Affairs be pleased to state whether Government propose to arrange that aU 
important posts that are advertised in the Gazette of the Government of India 
are also advertised in the Gazette ,J{ Orissa so far as the services in the Union M'fI 
concerned? 

The Honourable Sarda.r Vall&bhbhai Patel: The procedure suggested by the 
Honourable Member is already being followed. 
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APPOINTJilBNT OJ' OBlYAS TO CBNTRAL SBRVICBS 

97. *Shri LakahmiDarayan Sahu: (a) Will the Honourable Minister of Home 
Affairs be pleased to state how many persons from the Province of OrislI& have 
been appointed in the following Central Services: 

(i) Accounts and Audit Department, 
(ii) .Federal Secretariat, 
(iii) !::!urvey of India Office, and 
(iv) Customs Department and other Departments under the Union Gov-

ernment? 
(b) Do Government propose to see that sufficient number of persons from the 

Province of Orissa are appointed to these Services? 

The Honourable Sardar VlD&bhbh&l Patel: (a) and (b). 'rhe information 
asked for is not readily available and its collection would involve an expendi-
ture of time and labour out of proportion to its utility. 'rhe general polio,y of 
Government in the matter of recruitment is to make aPP9intments as far as 
possible on the basis of merit. Where recruitment to any service is nob by open 
competition, the vacancies are distributed among the different communities on 
a population basis. Government do not propose to compLcate further the 
process of recruitment by engrsfting the principles of territorial representation 
on that of communal representation. 

GRANTS GIVEN BY GOVERNMBNT OJ' INDIA J'OB PuBLIC HEALTH SCHBMES 

98. *Shri B. A. lIandloi: Will the Honourable Minister of Finance be 
pleased to state: 

(a) the total amount of grant given by the Government of India to the 
various provinces including the Chief Commissioner's Provinces and to the 
States for carrying out schemes of public health in the years 1945-46 6.nd 
1940-47; and 

(b) the amount Government propose to give in the year 1947-48? 
The Honourable Shri :a. :It. Shanmukham Ohetty: (a) and (b). Develop-

ment grants to Provinces, including Chief Commissioner's Provinces, are not 
allotted separately for each subject, but for each Provincial programme 8& a 
whole. Full information is not available, as to how much was actually spent 
by Provincial Governments during this period on schemes relating to public 
Health. No grants were made to Indian States. 

MONEY GIVEN TO GOVEBNM1IiNT OJ' PAKISTA.N 

99. ·Seth GoYInddu: (a) Will the Honourable Minister of Finance be pleased 
to state how much mone.\' has been given to the Government of Pakistan lind 
on what conditions? 

(b) Do the Government of India propose to continue to give money piecemeal 
to the Government of Pakistan without settling the final accounts? 

The Honourable Shri R.. :It. Shanmukham Ohettl: (a) In accordance with 
the decision of the Partition Council a Bum of Rs. 20 crores was allocated to 
Pakigtan as a working balance from the cash balance of the undivided India. 

(Il) ","0 p:ecemeal payments have been made and the '1uestion therefore does 
not arise. 

DIVISION OF ASSBTS AND LIABILITIES BETWEEN INDIA AND PAKISTAN 

100 .• Seth Govinddu: Will the Honourable Minister of Home Affairs be 
pleased to state: 
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(a) whether the division of assets and liabilities is completed between the 
Governments of India and Pakistan; 

(b) on what basis the division of assets and liabilities between the Govern-
ments of India and Pakistan has been made; and 

(c) whether the same ratio is being followed for division of both assets and 
liabilities? 

The Honourable Sardar Vallabhbhai Patel: (a) No Sir. 
(b) The terms of reference of the Expert Committee which dealt with the 

division of assets and liabilities is laid on the table. 
(c) It is obviously impos<;ible to have a uniform ratio for all assets and lia-

bilitieg but as the total liabilities of the undivided Government are likely to 
exceed the total assets each Dominion will take over a debt equal to the assets 
taken by it plus its share of the uncovered debt. 

Tenus of reference of Expert committee No. ii. Assets and liabilities 

(1) To oompile Hots of 88Bet. by broad categories showing value and present location. 
(2) To make recommendations as to the division of 88Bets between the two successor govern-

monts. The general principle should be to secure the greatest good of the two states, but If 
there are di"Puted claims for fixed _ts, like plant and machinery, the Temoval of which 
might be detrimental to the intereats of the other Government, the facts of each caBe should be 
reported for consider .. tion by the P .. rtition Council. 

(3) When division is impracticable, to make recommendation either for mutual .... i.t .. nce 
or for joint administration or for any other arrangell\ent for snch period &8 may be neca.ary. 

(4) To make recommendations in regard to the flnanoial settlement beteween the two Govern-
mente arising from the above as well &8 from an allocation "f the publio deht, pensions and other 
jiabilitiee. 

(6) To recommend meaeores for giving effect to any transfer of aesets after the recommenda-
li ..... have bema accepted by the P"triwon Council. 

HBFTS FROM JUBBULPORE AND OTHEB ORDNANCE DEPOTS 

101. ·Setll GovID4du: (a) Will 1Ihe Honourable Minister of DefeAoe be 
pleased to state whether Government are aware of a number of thefts from 
Jubbulpore Central Ordnance Depot and variQus other Ordnance Depot6 in India 
after the Imd of the war? 

(b) If so, how many cases sre so far reported to Government and what action 
have they taken? 

(e) What action do Government propose to take to stop reourrenoe of such 
thefts? 

The Honourable Sardar B&ldev Singh: (a) Yes, Sir. 
(h) Three caRes. in all of which suitable police l\I1d other action was taken. 

Petty cases of theft in Ordnance Depots occur not infrequently and are (lealt 
with b;V tht' Seeurity Staff. They are not, normally reported to the Govern-
ment of India but details have been asked for. 

(c) Regulations exist to prevent all conceiVtlble opportunities for theft and 
Ordnunce F,stahlishments have been enjuined to observe them strictly. 
Disciplillary action is taken in cases where laxity of security measures i~ 

ApPOINTMENT OF SPECIAL POLICI: OFFICERS IN DELHI 

102 •• Seth Govinddu: (a) Will the Honourable Minister of Home Affairs be 
pleased to state how many Special Police Officers are appointed in Delhi to meet 
tbe riot situation? . 

(b) Is there any proposal to make this arrangement a permanent one? 
The BoIlOlU.ble Sardir Vallab1lbUi •• tel: (a) Two thousand af all ranks. 
{b) No. 
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CASUALTIES AND LOSS oir PROPERTY SINCE PARTITION OF INDIA 

103. *R. B. Lala Raj Xanwar: Will the Honourable Minister of Home Affaire 
be pleased to state: 
(a) the total number of persons murdered or killed as Ii result of ..:ommunal 

disturbances, proyinee-wise and communit,'f-wise, sinee the jJart:tion of India 
into two Dominions; 
tb) how many of them were men, women and children respectively; 

(c) the number of buildings destroyed by tire or otherwise as !I result of riots 
and communal disturbances during the same period; 

(d) the approximate value of the property destroyed or looted during the 

same period;" and 
(e) the number of foroible conversions of (i) men, (ii) women and (iii) children, 

during "the same periOd? 

The Honourable Sariiar .... bhbhal Patel: The que1!t:oD covers a 'lBry wide 
and all India field of information. It is impossible to furnish a correct answer 
without detailed and elaborate enquiry through Special Staff. On the whole I 
consider that the time and labour involved would not be commensurate with 
the utility of the special effort involved. 

POPULAftoN FIGURES OF INDIA AND PAKISTAN 

11K. *B. B. Lata Baj KanW'ir: Will the Honourable Minister of Home Affaire 
be pleased 'to lay on the table of the House a ~  giving the population 
figures of the two Dominions-India und Pak'stan-province-wise and commu-
nity-wise, according to flbe Cenaus of ~  

The Honourablll iaraar Il ~ hui: matements giving the population 
figures of the ,lwo rili i ..;;.. r i ~ illll and l ~i Y ili . aPe plaCed 
on the table of the HOlDe. 
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186 CONSTITUBN'l' ASSBMBLY OF INDIA 1LBGIBLATIVE) [19TH Nov. 1947 

NUMBER OF I.O.S., I.P., AND 1.P.S. OFFICERS SERVING IN INDIA. 

106. *It. B. LaJa Raj Ka1lWar: Will the Honourable Minister of Home Affairs 
be pleased t-o state province-wise and community-wis&-

(a) the number of 1. C. S. Officers: 
(b) the nll!llber of Indian Police (1. P.) Officers; and 
(c) the number of Officers of the Indian Political Service, 

still serving in India? 
The JIoI1ourabl.e Sardar Vall&bhbhal Patel: A statement containing the III-

fOnllBtion is placed on the table. 
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DISTURBANCBS IN DBLHI 

107. *PandU Lakabmi Kana Maitn: (a) Will the r~l  Minister of 
Home Affairs be pleased to lay on the table of the House a detailed statement 
of the disturbances that took place ill the city of Delhi in the early part of 
September last? 

(b) Is it a fact that a very large number of Muslims armed with cannODS, 
machine guns, rifles and various other automatic weapons made a desperate 
bid to capture the city of Delhi by force? 

(c) Is it a fact that the situation becllme so serious that the Military had to 
be called in, to cope with it and that tanks and armoured cars had to be used? 

(d) Is it a fact that there had b"en pitched battles in several parts of the city 
for hours, between the Indian troops and the Ilrmed insurgents 'I 

(e) What was the duration of these disturbances? 

(f) Is it II fact that machine guns nnd otller automatic weapons used by the 
rebels could not all be seized or traced? 

. (g) What steps have been taken by Goverpment to prevent recurrence of 
. such happenings in future? 

(h) What were the casualties sustained on either side? 

(i) How many of the insurgents have been taken into custody and how are 
they being dealt with? 

(j) What categories and quantiti"s of arms ami ammunition have been so far 
seoured from them? 

The Honourable Sardar VaJl&bhbhai Patel: la) A statement is laid on th& 
table of the House. 

(b) and (d). A large quantity of arms of varlOUS descr;ptions and ammuni-
tion have been recovered from Muslims. On several occasions :Muslims in cer-
tainpre-dJlminantly Muslim localities aggressively used their fire-arms against 
the militarY, police and the non-Muslims of·the locality. The military returned 
the fire and in certain instances owing to the diffieulty in locating 
the sources of fire it took some time before the tire was silenood. This, how-
ever, cannot be said to be a desperate bid or p:tched hattie to capture the City 
of Delhi 11y force . 

. (c) Troops were called out in aid of the police but tanks and arm.oured ca.r. 
were used for purpose of flag marches and patrolliug only. 

(e) The peak period was from the 6th to 15th Septclmber. 

. (f) Ever.v effort was made to trace and seize .the w,)apons and two-sten-guns 
!were actually seized. 

(g) (i) Public Safety Act and the Punjnb Disturbed Areas Act have been 
extended to the Delhi Province. 
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lii) Reorganisation of the Delhi Police Force and increase in its strength. 
(iii) Enrolment of Special Police Offioers. 

(iv) Arrest and detention of miscreants and prosecution of oulprits. 

(v) Holding of peace meetings and propaganda for communal harmony. 

(h) The Police casualties were 2 killed and 7 injured while official figures of 
other known casualties during the disturbances are 583 killed and 394 wounded. 

(i) The total number of persons arrested in ~  with the disturbances 
is about 4,000. They are being dealt with under the law. 

(j) A statement is laid on the table. 

S,..km.nl re/e,..,ed 10 in reply 10 PorI (0) 01 'he q .... 'ion No. 107. 

Prolonged disturbances in the Punjab particularly in Labore and Amrit.ar and the influx 
of refugees had their inevitable reaction on the city of Delbi and teD1lion developed. This ten. 
sion was acoentuated by the activities oithe Khaksars who profe88ed it as their aim that! they 
would extend the boundaries of Pakistan to the Delbi and would prevent the flying of N ationaJ 
Flag on the Red Fort. In August large.scliIe disturbances broke out in the PuDjab and Delbi 
reoeived an abnormal influx of refugees whose stories of atrocities created even more tension. 
Attacks then ooeurred on Muslims in neighbouring villages and in trains causing considerable loss 
of life. On the 25th August four Muslim employees of a Cotton Mill .... ere killed follo .... ing an. 
alleged altercation between a Hindu and a Muslim in which the latter .... a9 alleged to have slapped 
the former. On the night of the 3rd September a bomb was thrown in a Hindu quarter in Karol 
Bagh ;  a Muslim was suspeoted to be the culprit. Serious rioting broke out in Karol Bagh in· 
volving loot, murder and arson including the death of an eminent surgeon. The trouble thea 
spread to other localities,particularly Bubzimandi, Turkman Gate, Pharagunj and Phatak Habash 
Khan. The peak period of the disturbances was roughly from the 6th to the lIith September 
.... hen attaoks on Muslims and looting oftbeir property took place in mUly localities of the CapitaJ 
inoluding Connaught Place at New Delbi. On the 7th September troops had to be called out In. 
IUbatUltial number. In several localities aleo attaclr.e on MU8lim. occurred and prolonged flring 
ftom lIIualim 11_ in ~  Sub,.imandi and TurluDMl Gate localities at the voope and 
Polioe and the inhabitanto of the adjoining localities. The Polioe fome be ...... e ~  ... 
result of deaertiollB and r_ignationa by Muelim members of the staff. Beaides ealling in the 
Military, Special Polioe OfIlcers were enrolled. Carrying of weapons and _embl), of five or 
more p .... _ in pnblio .... ere banned and for eeveral _Ir.e <lUrfew waa imposed. 'l'bepolice and 
military fired on Dumeroua oooaaions to dispel'llB riotous crowd. and looten. Honae to house 
.earoh ... were al80 uadertaken to recover looted property. During the ~  period of the dis-
tu.banoe. nape were taken t08eareh per.ona. yehioles and hous ... for illicit anna. 

ou .. D. 'B. B. L. 
Shotguns 

S_, r.I ..... "" 10 'n PO" (i) 01 IT .. que""'n No. 107. 

Ria.... .  . 
Pistols or rsyo!YBrII . eartriI........ . 
Stengun cartridgee . 
AmmunitiOll. • 
Sword aDd Kirp ...... 
Daggers. .  . 
Chhu...... .  .  .  .  . 
Guptis (aword .tick. and gun sticlr.e) . 
Mortara etc. 
Bombs. . 
Hand grenades 
Khukharis 
Chhavis 
DBo 

"'6 
I 
71 
7 

, 3,881 

'.1 
10 
11 
12 

1,860 
.US 

J bOse •• 
81 

'8 
118 
u 
66 
16' , 
8 
8 
1 
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ACClI:SSION 011' JUNAGADH SUTB 

1GB. *Pandit LakBhmi Kanta KaUra: (a) Will the Honourable }Iinister of 
:States be pleased to lay on the table of the House a detailed statement about 
the situation crea.ted by the action of the J unagadh State against the nelgn-
houring States acceding to the Indian Dominion? 

(h) Has the J unagadh State agreed to the proposed referendum with regard 
to ~  question of accession? 

(c) If the answer to part (b) above be in the negative, what action is  pro-
posed to be taken by the Government of India for safeguarding the int.erests 
-Df tbe Kathiawar States acceding to the Indian Dominion? 

The Honourable Sardar Vallabhbhai Patel: (a), (b) and (c). The Government 
of India's stand on the issue of the accession of J unagdh to Pakistan has been 
made public in the press communiqups issued on the 25th He:>tpmber, 5th OCtO-
ber and 1st November 1947. The matter IS under considNation at Dommio!! 
level and I do not think it would be in the public interest to make a detailed 
:statement at this stage. The Junagadh TIuler has not agreed to a referendUlIl 
on the question of accession. 

TRAINING OF YOUNOMEN IN GOVERNMENT OF INDIA DIPABTMENTS 

109. *Dr. P. S. Deahmukh: (a) Will the Honourable Minister of Home 
Affairs be pleased to state whether Government are aware that. the scarcity 
<>f efficient trained young men is a serious problem? 
(b) Have Government considered the problem and if so, what steps they 

propose to take in the matter? 
(0) Have Government evolved any plan for the intensive training at young 

IT.pn in the various Departments of the Government of India? 

(d) If the answer to part (c) above be in the affirmative. what are the 
plans? 

'!'he Honourable 9ardar V&ll&bhbhai Patel: (a) Yes. 

(b) and (c). The Government of India appointed a Committee early in Sep· 
tember this year to examine and make recommendations r:egarding the recruit-
ment of administrative officers and to give them intensive training 80 as to 
overcome the existing shortage of trained man-power. The Commitiee has 
submitted its report on the 4th November. The report is under eu.mination. 

(d) A copy of the report is laid on the table of the House. * 

EDUCATION IN ARMY, NAVY AND AIR FORCES 

11c}. *,Dr. P. S. DeshmWdl: Will the Honourable Minister of Defenee be 
pJeused to state what steps Government are proposing to take for making anil· 
able education in the Army, Navy and Air Forces in the country? 

The Honourable Sardar l$aldev SiDgh: It is not clear what exactly t.he Honour-
able Member has in mind, but on the assumption that he wishes to kne\\' ~  
steps Government propose to take to provide military tra;ning to the publ.c. I 
would reply that the Government are Rt present actively considering the recom-
mendations of the National Cadet CorpR Committee which would cover the youth 
of the country. Government consider that this is the first step ~ be taken. 

If however the Honourable Member want, information about the facilities 
which at r R~  exist for providing general education ~ the rank and file in 
the Armed Forces. it \VII be found in the statement ~  I lay on the Table 

of the House. 

(i) Edmalion in Ih. Na,,!!.-In the ~  i~ i. proposed to maintain th .. "amp ext£n.i\"e 
edu","ional facilities whioh have been bUllt up In the P88t three years. 

"Not printed in these Debate.. A copy placed in the Library of the Houae.-Ed. of D. 
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In (u'ure boy entry will be the main Bource oC recruil>ment to the Navy and educationaloub. 
jeote ocoup:r abou' GOperoen'. oCthetime·table in the training progremme of the Boy'o Training 
EI'abliBhmen'. 

All ratings aIIoat and aohore are enoouraged to prepare (or the Naval Educational Ted One 
(shorUitle E. T. I) ezamination .... hich io held three tim .... a year. 

Thi. io a ri ~  ezamination and the Bubjects are :-

(a) Language and ~ r l Knowledge; and 

(b) Elementary MathematicB. 
Either of the ... may be written in Hindustani (Romen Charaoter) or EngliBh. ThiB ezamina. 

tion i. roughly equivalen' to 'he t .... o year. pre·metric .tandard. 

Ratlngo .... ho han p ..... ed thiB examination are encouraged to take the Naval Higher Educa· 
tional Teat (shortti'le H. E. T.) e"amination .... hich io alaoheld three timel ayear. Theaubjectl 
are:-

(a) Arithmetio and MenBuration. 

(b) EngliBh and ~  .. r!"1 l ~ 

(0) Hiltory. 

(eI) ~ r . 

(I) A1gebra, ~ r  and Trigonometry. 

(f) Mechanio •. 

I,) Magnetiom and Eleotricity. 
(") Navigation. 

AocordiDc to Branoh, candidatee mu.t quauty in dYe or lis Bubjeote 10 pUB. Thio ezami 
nation ha. been reoogni.ed as being equivalent to Matrioulation by the Government of Indi& 
for employment purpo.e. and forpurpo.e. oCadmis.ion by most oCthe Univeraitiee. 

It i. pointed ou' that a oomparatively higher .tandard ofeducational attainment io nece •• arr 
lor advancement in moBt branohee o( the Navy. Engli.h continuel to be the medium of inatruI> 
tion for the Naval Higher Educational Test, a. this language i. e88ential for the training of higher 
ratel in the variou. Naval Technical Branche. of the Navy. 

School cI&sses in preparation for these e"aminations are held in all ships and e.tablishment 
carrying Schoolmasters, RIN. In the ca.e of those smaller .hips in which & Schoolmaoter io not 
borne, educational (acilitie. for the .hip'. Company &re alway. made available in the various bases 
a' .... hich ,hese .hip" call. 

In addition to the above, Information Room., Fiction, ~ r l and Referenoe Librarie. are 
maintained out of the Naval Educational Training Grant 

Every opportunity i. given to &lI rating. to utiliBe the.e (acilitie •. 

In addition to purely educ&tional training, profeB.ional in.truotion io given in teohnical.ub. 
ject. .uoh a. Gunnery, Torpedo, Anti.Submarine, Vienal Signalling and Wirele •• Telegraphy 
in Ipeciali.t training e.tabliBhmento. 

The knowledge so acquired ia of considerable general educational value. 

(ti) A II. E ~ i ~l training io a.n ~~ r l part of the l i r ~ training. The objeot of 
Indian Army Education 18 to eduoate the mdlvldual throughout h18 Bervlce ... a man, .. a soldier 
and a. a citizen. This training will be carried out as a continuous proce •• throughout the .... hole 
of a man's service. 

Indian Troop. are prepared for the following eza.mination. : 
Recruit< Teat; 
Indian Army 3rd, 2nd and IBt Cl .... Certificates of Education ; and 
Indian Anny Special Certificate of Education. 

Besides these, there are the Indian Army 3rd, 2nd and 1st Class Englieh Certificates e"amina. 
tion.. The Indian Army Special Certificate of Education has been recognised by most univer· 
8Ities as equivalent to their Matriculation certificates. 

SyllabUS for the various examinations cover the following subjects:-

Hindustani in Roman Script. 
Mathematics. 
Various Vernaculars. 
Geography. 
History. 
"Illzenship and ~ r .. l Knowledge. 
Phy.io'ogy and Hygiene. 
Everyday :Science: and 
General and Commercial ~ r . 
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It i. compuIaory for trained loldiera to carry out educational traiDing for 6 periods per week 
At present .pecial empha.is is being laid on instruction for the Recmite Test .nd the Indian Army 
3rd Cl .... Certificate of Education specially with recruite. as ~  es.minations .re deoigned to 
enable the Boldier to read and write in Roman Urdu. learn elementary arithmetic and read and 
write in hiB own vernacular. Indian Army Educational Corps officers provide instructions up to 
the soldier Btandard and the IMA. Dehra Dun. for Cadeta. Olicera .nd VCO·. of the Indian 
army are attached to Headquarter. of Formations and major units foIthe trainDIg of Indian 
Troops. 

(M') BoyalIndion .Air lI'or.,..-This faU. under two distinct headings:-

(0) T.chnieal Edueotion.-Imparled to olicer. and airmen and trair,ee. to make them pro-
fioient in their trades. The major part of this work is carried out at the following Trainin, 
SohooIa. 

1. No.1 Ground TraiDing School. 

2. No.2 Ground TraiDing School. 

3. No.3 Ground Training School. 

4. Elementary Flying Training Sohool. 

5. Advanced Flying School. 

6. Initial Training Wing. ' 
7, Medical Training Centre. 

S. Royal Indian Air Force Depot. 

(b) G .... ral Educalion.-lI'or the purpose 01 impro ... ing the general educ.tional standard and 
providing a broad outlook and intelligent appreoiation of curnnt .ff.i .... and clfating intrrHt 
in .he oultural. scientific and political development of the present d.y eivilit.tion. This is 
Carrined out .t all unita. 

(i) Promotion of airmen is subjeot to attainment of minimum of general educ.tional 
standard in additiOn to profioiency in their trades and admini.trativ. ability anc fer 
this purpose two Service Eduaoational Tests are held eve I y Y' ae: 1: te low" d the 
two test. ha. received the sanction of the Home DeFerlmEnt (Govear« nt of 
India) for reoognition as equivalent to Matricul.tion esemination for It.t purpose 
of employment for war·service candidateo. 

(ti) Be.ide •• facilitie. exist for olicers and airmen to take external esaminatioDB covering 
a wide variety ofsubjeot •• teohnical and non-technical. with a number of Imtilue. 
and Universities in this country and abroad. . 

EVASION OF PAYMENT OF INCOME TAX 

111. *Dr. P. S. Deshmukh: (a) Will the Honourable Minister of Finance 
b" pleased to state whether Government are aware that a number of big finan-
cierE in the country dodge the income-tax Department? 

(b) Have Government taken any steps to stop this? 

(c) Are any further step's under contemplation? 

The Honourable Shri R. X. Shanmukham Ohetty: (al. The Government have 
reason to believe that there has been evasion of income-tax by big finan0iers. 
among others; it is possible that ench of them has his own s;,stem. 

(b) Yes; all possible steps jJPrmissible under the InCoPle-tax Act have been 
taken to detect evasion. 

(c) Yes; >In Incollle-tax Investigation COlllmission has been set lip to investi-
!!"te snec;Dc cases of ~  evasion, and also to suggest amendments to the 
;xistil;g tnxntion la\\'s in-order to facilitate further the detection of tux evasion 
in futlll'.:'. 

ANNUAL GRANT TO ALIGARH UNIVERSITY 

112. *Shri Kohan Lal S&kBena: (a) Will the Honourable Minister of Edu-
cat.ion be pleased to state as to how much annual grant is being given to the 
Aligarh University? 
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(b) Are Government aware of the political activities of the students of 
Aligarh Muslim University, particularly the part taken by them in the last 
gC!leral elections and in the. referendum in the North West Frontier Province 
'lIld Sylhet? 

(c) Are Government aware that most of the members of its Executive 
Council and Syndicate have been advocates of Pakistan and the two-nation 
theory and tbat some of them are holding high positions in the Government of 
Pakistan? 

(d) If so, what steps are being taken to eliminate the anti-nationsl tenden-
cies before giving any additional or existing grants to the Univergity? 

The Honourable Jlaula.na Abul Xalam And: (a) The :\1"garh ~r li  Uni-
versity receives an annual grant of Rs. 3,00,000. A sum of R'!!. 1,05,265 was 
given to the Universit.v during 1946-47 as a dearness a.llowance grant. The 
University Grants Committee recommended an interim J;ecurring grant of 
Rs. 2,50,000 in a full financial year t.o enable the I i r i ~  t<l adopt the scales 
of pay approved by the Government of India for the teachers of the Central Uni-
versities. The amount of act,ual grant is to be determined after the receipt of 
details from the University. An advance grant of Rs. 2,21),000 was paid to the 
Universit.y for this purpo&e in 1946-47. This amount has yet to be adjusted. 
The grant for the current financial year has not yet been paid. 

(b), (c) ,'lnd (d). Beyond what has appeared in the press, the Government 
have no information regarding the political activit,ies of the. students of the Uni-
versity, the members of its Executive Council or 'staff of the Universitv. Gov-
ernment are, however, of the opinion that an institution should not be judged by 
the activities of any particular group of its members in a partioular time for it 
has often happened that members of a different group of the same institiition at 
a different time have acted i r l~  in a different situRtion. It is, however, 
self-evident that any institution which receives or expects help from the public 
revenues cannot carry on any activit.y which i~ against the education policy of 
the Government. 

PRoTJICTIOll' OP PRoPERTY AND FUNDS OF EDUCATIONAL INSTITUTIONS 

IN LAHORE 

113. *Shri Jlohan loll S&kaena: (a) Will the Honourable M;inister of 
Education be pleased to state what steps, if any, were taken for the protection 
.of the property and funds of various educational institutions at Lahore founded 
and maintained by Indians who have been forced to evacuate to India? 

(b; Have Government com;idered the advisability of arranging for their being 
~ i  to T ndia till existing ('onditions improve.' 

(c) Have Governmen€ any information regarding the funds of such 
i ~ i i  ? 

(d) Have the buildings of any of the educational institutions beer. requisi-
tioned by the Government of Pakistan? If so, whether they are paying any 
l'tmt for the same and to whom? 

The Honourable Jlaulana Abut Xalam Mad: The question should hRVE' heen 
addressed to the Honourablp Minister of HE'lief and Rehabilitation. It has accord-
i . l~  been transferrecl to thp list of questions for the 27th November 1947. when 
it will be answered by the Honourable Minister of Relief and Ilehabilitat'on. 
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WORKING OF BOARD OF TECHNICAL EDUCATION 

114. *Shri Kohe La! Swena: Will the Honourable HIllister of Education 
please lay on the table of the House a statement about the working of .the Board 
of Technical Education? 

The Honourable Kaulana Abul Xalam Asad: It is presumed that the Honour-
able Member is asking for information in regard to the All India Council for 
Technical Education. As desired a statement is laid on the table of the House. 

Statemenl regarding the working of the All India Oouncil for Technical Education 

On the advice of the Central Advisory Board of Education, the All India Council for Techni-
cal Education has been set up, in the first instance with advsory functions only and without 
prejudice or commitment to the full implementation of the Central Advifory Boare..·6 recommen-
dations. i .•.• the establishment of a National Council for Technical Education for the control of 
policy in technical education generally and for dealing with all technical institutions above the 
high.achool stage except the Technological Departmepts of Universities. 

The immediate task assigned to the Council is-

(a) to survey the whole field of technical education. 

(b) to consider all immediate projects for the development of technical education, and 

(0) to oonduct preliminary investigation with a vjew to ascertain the conditions on which 
the authorities in control of existing institutions would be prepared to co-operat .. 
in an all India scheme. 

The Council consi.ts of 66 members representing the Central Legislature. the Ministeri"s 
of the Government of India. Provincial and State Governments. National Planning Committee, 
Commerce and Industry. Labour, Profes.ional Associations. Educational Interests. etc_. and 
two Government nominees. Mr. Nalini Ranjan Sarkar is its Chairman. 

At the inaugural meeting ofthe Council held in AprilfMay 1946. it was decided that for the 
proper discharge of the funotions assigned to it. three types of Committees should be set up 
under the aegis of the Council :-

(i) All India Boards of Technical Studies (in six different branohes of Teohnology). 

(ii) Regional Committees (four--one for each region). 

(iii) Co-ol'dinating Committee (one). 

At! India Boards oj Technical Studies.--Six Boards have been set up in the following bran-
ches of Technology :-

(i) Engineering and Metallurgy. 

( • .:) Architecture and Regional Planning. 

(iii) Commerce and Business Administration. 

(iv) Chemical Engineering and Chemical Teohnology. 

(v) Textile Technology. 

(vi) Applied Art. 
Each Board has a membership of fifteen and ill fully representative of the various interea ts 

• conoerned. Four specialists are nominated on each Board by the Coordinating Committee of 

the Council. 
The functions assigned to the Boards are :-

(I) To examine the existing regulations and syllabuses for certificates and diplomas In 
thedifferentprovincesandtoframedefinite regulations governing the grant of-

(a) All India r i i ~. 

(b) All India Diplomas, 
(0) Higher Diploma of the Higher Technical Institutions. 

(2) To recommend what conditions should be prescribed for recognition of the dl1ferent 
types ofteohnical institutions taking into consideration-

(a) qualific!'tion, nature and number of teaching staff required and conditions of 
servIce, 

(b) aocommodation needed for teaching purposes and for staff and students. 

(0) the nature and extent of the equipment required. 

(Il) facilities for practical training. and . 

(.) suoh other oonditions as may be requll'ed for the recognition of the institutiona 
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(3) To r ~  pe1'8j)Jll! wllo .hould bl' i l~ 1\8 l ~  and visitors to report 
on the oonditions of the i i ~ with' a view to the grant ot iWtial recognition or 
oontlnuation of reeognition. 

f') To recommend the naDl811 of persons who may be appointed .. external eIaminers ; 
(5) To suggest names of .. ses.ors who will visit the oentre, report on the soundne88 and 

~ of examinatioDII. 

(II) To perform suoh other duties as may be n8Ce88ary for the fulfilment of the above 
purpose or 6!! DUly be presoribed by the Coordinating Committee. 

Regional Oo ...... tcte ... -Due to various reasons there has been delay in setting up these Com. 
mltlees. They are however, expeoted to oome into existence in the near future. The function. 
proposed to be a.signed to the Committees are : 

(i) To supervise the work of the teohnical institutions wit.hin the area. 

(il) To appoint Boards of EuIlliners, ta.ki.Qg into considerlltion the recommeQdations of 
the Boar.is ofTechnioal Studies opnperned and to arrange for the proper conduot of 

i ~i II. 

(Ui) To publish the results of the exaIllinations. 
(''') To send reports to the Ooordinating Committee about the oonduct of examinatioDII 

periodically. 

(,,) To make preliminary examination of any institution seeking recognition and to for· 
ward reoommendations to the Coordinating Committee. 

(oi) To surv!'y the facilities for technical education: and to make recommendation 
thereon to CQordinating Committee. . 

Yor the present some of the above funotions are being performed by the Boards of Technical 
8.udies and the rest by the Coordinating Committee ofthe Council. 

Ooor4'nalt":l1 Oomm;U, •. -This C!>mmittee is the executivl' Organ of the AU India Council 
fR-f Teohnioal Eduoa,tion. The ColXllllittee oonsists of twelve members who are electeq by reo 
presentatives of all interests represented on the AU lIIdia Council for Technical ~ i . The 
Ohairman of the Counoil i. e:z:.ojflcio the Chairman of the Coordinating Committee and the 
Bduoational Adviser to the Government of India is an e:z:.ojJicio. member. The Chairmen of the 
,ix All Iniia Boards of Teohnioal Studies are also a:t-ojJicio. members of the Committee_ 

The funotion'l,a •• igned to the Committee are :-

(i) to oonsider 'all recommendations made by the Boards of Technical Studies concerned 
and subjeot to the nature of t.he subjeot-

(a) place them. before All India Counoil for Technical Education with its recommend-
datiollS, 

or 
(b) p ... it. deoision, thereon, 

<it) to ~  where neoessary members to the respective Boards of Technical Studies, 

(iii) to grant, on the recommendations of the Regional Committees and the Boards of 
Technical Studies concerned, reoognition to such iD/jtitutions !'oS have peen 4!spected 
and reported on, 

(w) to authorise the grant of certificates and diplomas on the re$ults of i ~ i  eon 
duoted by duly constituted examining Boards, such certificates being signed by the 
Chairllllm of the Council, the Secretary of the Council and the Chairman of the 
Board of Teohnioal Studies ooncerned. 

(v) to approve the reoommendations of the Board of Technical Studies concerned. 

( ... ) to oorrespond with and receive reports from the Regional Committees and to c 0-
ordinate the work of the lloegional Committees where necessary, and 

("it) take suoh other measures as may be necessary for the prpper fulfilment ofthe dutie. 
of the Council. 

RBVIV AL OF INDIA TEA RESTRIOTION ACT 

116. ·Shrt V. I. X~ :PiUal: (a) Will the Honourable Minister of 
Finance be pleas'!d io btate what was the total output of tea in the several tea 
producing provinces in the Indian Dominion during the years 1936-37 and 
1945-46 and how much WIl.S consumed Ipcally and how much was exported? 

(b) Is it a fact that due to the operation of the Indian Tea. Res1rietion Acti, 
1Imall fZI'Owers are working a.t a. 10881 
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(c) Do Government contemplate not to revive the Tea Restriction A. ~ after 
31st March, 19481 

'fhe Ho:qomat>J.e Shri R. It, Sh&JpD.ukb.am (Jb.etty: The question ~ l  have 
been addressed to the Honourable the ~Ii i l  for Commerce. It will, there-
fore, be replied by him in due course. 

PRODUCTION OF QUININE 

116. ·Shri V. I. lluniBhwami PI11ai: (a) Will the Honourable Minister of 
Health be pleased to state the total quantity of quinine produced in the pro-
winces having cinchona plantations during the years 1936-87 and 1945-46? 

(b) What is the quantity used in the Indian Dominion and what is the 
.quantity exported to outside countries? 

(c) Is it a fact that synthetic quinine has been produced and that th(, price 
of and demand for quinine are going down? 

(d) What are the provinces in which free quinine is being doled out to 
people living in malaria affected areas especially plantation areas? 

"l'he H.onourable Rajkuma.ri Amrit Xaur: (a) In 1936-37-77,953 lbs. 
In 1945-46--85,632 lbs. 
(b) In pre-war years when supplies of quinine were readily available the 

'annual consumption in India was about 210,000 lbs. No quinine is exported 
from India. 

(c) Quinine as such has not been synthesised but other synthetic aDti-malarial 
·drugs have been produced. It is not yet possible to estimate the effects of the 
·synthetic anti-malarial drugs on the demand for quinine or its price. 
(d) All Provincial Governments distribute certain quantities of quinine free 

-of charge through their Public Health Departments. Particulars are available 
in the Statistical Appendices attached to the Annual Reports of the Public Health 
'Commissioner which are available in the library of the House. 

'STOCK OF AMlIlUNITION, ETC. IN CENTRAL ORDNANCE DEPOT, JUBBULPORlil 

117. ·Seth Govinddu: (a) Will the Honourable Minister of Defence be 
pleased to state the amount of (i) Ammunition, (ii) Guns, and (iii) other arms 
which were in store in C.O.D., Jubbulpore on the lst October, 1945, 1st 
October 1946 and 1st October ~  

(b) Has there been a shortage in the quantity of stores, and if so, why? 

(c) Where have the stores been sent to? 

(d) Is it a fact that a large quantity of stores and ammunition of the said 
Depot have been dumped in the sea? 

(e) If so, do Government propose to give details of the stores and ammu-
nition sunk in the sea? 

(f) Do Government propose to make a statement on the loss of military 
"Stores from various ordnance depots and their smugg!ing out into private 
hands? 

(g) What steps do Government propose to take to prevent smuggliIl!; out 
flf ammunition in future? . 

The Konourable Sard&r Baldev Singh: (a) It is not in the pulilic interellt M 
disclose this information. 

(b) The term 'shortage' is capable of several interpretations. If by 'shortage' 
is meant a difference between the ground and book balances &8 available to-dr., 
the answer is in the negative. 
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. '(0) Apart from issues to troops surplus and non-postwar types of stores and 
ammunition have partly been broken up or dumped at sea. Stores earmarked 
for His Majesty's Government in the U. K. have been shipped as directed by 
that Government to destinations outside India and Pakistan. 

(d) Yes, Sir. 

(e) Details are not available but the tonnage of stores and ammunition dumped 
at sea is being ascertained. 

(f) Rnd (g). The position hss already been explained in my answer to parts 
(b) and (c) of Question No. 101 to-day. 

CATEGORIES OF MENIAL GOVERNMENT SERVANTS 

118. ·Shrimatl D. Velayudhan: (a) Will the Honourable Minister of Finance 
be pleased to state the categories of menial servants of Government? 

(b) Are the watchmen and sweepers regular servants of Government? 

(c) If not, are they p,lIid the regular dearness allowance? 

(d) Is there any grade in the salary of the sweepers and the watchmen? 

The llonourable Shri R. X. Shanmukham Chetty: (a) The term "menial" 
went out of use in 1930 when it was replaced by the term "Inferior". The 
proper nomenclature now is "Central Service-Class IV", which includes peons, 
daftries, sweepers, watchmen etc. They are of three categories 

(1) Those borne on regular establishment; 

(2) Whole-time employees paid out of contingencies; 

(3) Part-time employees paid out of contingencies. 

(b) Yes; provided such employees belong to t,he first two categories. 

(c) Dearness allowance is admissible to the first two oategories but not to the 
third. 
(d) The sweepers and watchmen borne on regular establishment are eligible 

for the scale of pa.y meant for the unskilled employees of Govern, 
ment na.mely Rs. 3O-H5. Wholetime 'employees paid from contingencies 
oan be allowed pay upto this scale. 

MOVEMENT OF UNITS OF INDIAN ARMY IN PAKISTAN 

119. *Pandit llirday Nath Xunzru: (a) Will the Honourable Minister of 
Defence be pleased to state what was the number of Units of the Indian Army 
in Pakistan on the 15th August? 
(b) How many of them have been moved back to India and when wiII the 

remaining Units be brought back? 

The llonourable Sr.rdr.r Baldev Singh: (a) and (b), I lay a statement on the 
table of the House. 
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8,,,,.,,..,,1 ',"lDi"1 I'" ~  oJ I li~  Unio" 1110.'. in PaAl'llan O"'M 16lh Aug ... ' 194T, ,h_ 
.. , ... ~ r III JI hv. b •• " m,vei hoAl a,,!1 'h. bella_.Ull ... PoWslo,. 

In Moved Balance 
Pakistan b80k to to be 
on 16th India moved 
Aug. 4.7 back 

H. Q. formations 3 3 
Armoured Corp. Units 3  3 
Artillery Regiments 11 8 3-
Engineer Units 16 11 4. 
Signal Units. • 13 10 3 
Infantry Batt&lions • 20 111 II 
BIASe Units. 10 II  II 
Medical Unit •. 6 6 1 
mME Units 26 20 6 
Ordnance i ~ J 1 1 
Intelligenoe Units 3 3 
Provost Units 1  1 
Air Liaison Unit 1 

Every effort is being mede to bring out the remaining units a. early 68 possible. A firm dat e 
oannot be given but it is hoped that all units, exoept those protecting non·Muslim evacueea, will 
h&ve baen moved into Indi& by the end of November 11147. 

or .. o artillery regiments and five infantry battalion. have been speoiftqally retained in 
~ i.  for the proteotion of non·Muslim ~ . " 

EHl'LOYMENT OF BRITISH OFFIOERS IN INDIAN DEFENOE FORCES 

120. -Pandit Hirday HatJI. Xunsru: (8) Will the Honourable UiniBIIe1' of 
Defence be pleased to state whether Government have decided to continue tt. 
employ British Officers in the Indian Defence Forces after the 1st J auuary, / 
1948? 

~ ) If so, what will be then-number in the Navy, Anny lind Air Poree 
respectively and in what capacities will they be employed? 

The llonourable Sardar Baldev Singh: (a) Yes, Sir. 

(b) (i) The exact number has not yet been worked out but it will be less than 
the existing number. 

(ii) They will generally be employed in non· operational commands, certain 
specified advisory appointments, in the technical Arms and in trainiJ;lg estab· 
lishments including the Staff College and in junior and middle rank staff appoint-
ments. Only in the RIN, it may be necessary to employ some officers in opera-
'tional command and in executive capacity. 

INDUN TEOHNIOAL OFFIOERS IN DEFENOE FORCES 

121. *Pandl.t Hirday Hath Xunuu: (a) Will the HonourablE' Minister of 
Defence be pleased to o:ltate whether lIhere is a shortage of Indian teehniea1 
officers in the Indian Defence ForceB? 

(b) If so, what ~  have Government taken to increase .the number of 
such officen? • . 

The Hoaourable Sardar Baldev Singh: (a) Yes, Sir., 

(b) (i) Grant of Commissions to Buitable technical personnel from the ranks. 
(ii) Transfer and training of officers with civil technical qualifioation who ars 

employed in non-technical· branches. ' 

(UQ BeaaUeflUitab1e technioal Indian oftioers. 
" (i~) Recruitment ~ commissioned .rankll of ,civilian\! with ~i i  teQhmc&1 
qualificationB. 
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tiUDoE CON8ULTATIVB COMMlTTBE OF INDIAN LEGISLATURE 

122. *P&D.d1t Birday Hath X1IJ1UU: Will the Honourable Minister of 
Defence be pleased to state whether Government propose to take steps during 
thia Hession of the Constituent Assembly to reviv,e the Dfence Consultative 
Cotnniittee of the Indian Legislature which ceased to function on the 15th 
August? 

The HoDourabl.a Sardar Baldev Singh: It is proposed to have a Standing Com-
mittee of the Legislsture for the Minist!-y of Defence in place of the Defence 
Consultative Committee which ceased to function on the 15th of August. 

REPORT OF NATIONAL CADET CORl'S COMMITTEE 

l.23. *Pandlt Birday Hath X1IJ1UU: (a) Will the Honourable Mitilii\ei" of 
Defence be pleased to state whether Government propose to publish the Report 
of ihe National Cadet Corps Committee? 

(b) Have Government taken any action on its recommendations? 

The Honourable Sardar Baldev Smgh: (a) and (h). The Report of the-
National Cadet Corps Committee is under consideration by the Defence Com-
mit1lee of the Cabinet. As soon as Government takes a deCision, both the Bellort 
and Government's orders thereon will be pliblished. . 

MEASURES FOR RELIEF OF LEPROSY 

lIN •• 1l1rl •• ADaII.tlla8aY.iUUB Af1Mi&r: ~ .). Will the Honourao", 
Iliniater of Health be pleased to state ·what the peroeniage of lepers is wi.-
respect to the population in India and in what Province the disease is moat 
prominent? 

, (b) What steps have bEan taken so far to implement the recommendations 
of the Bhore Committee in this regard? 

(c) Do the Government of India give any special grants-in-aid to Iilie Pro-
'rinees for leper relief :work; and, if so, .... hat. is the 8mOtmt allotted to the III1dru • 
Province this year? 

(d) Do Government propose to establish at least one hospital for tepe1'8 in 
each district and offer facilities in every hospital and dispensary lor treatment 
t>f but-patientB? 
(e) Do Government propose to have co-ordination of relief work along with 

t-he KastUri Bai :Meirioiiat Trusts aria other organisations? 

(f) if ao, in what manner; if noi;, why not? 
The JlCMoUtable BaJhill&ti Amtit Eam: (a) The uttentlon of the ~ r ~ 

Member is invited to pages 186-188 of the Health Survey Imd Developm,ent 
i ~  ·s. Re1"lrt, Vol. 11, Ii cop" of which is 8vllilllble in the Lihrary of the 

lIouae. I 

, ' (b) The recommendations of the..uhore Committee hllve been taken into con-
sideration by Provincial Governments while preparing their Five Year Plans. 
140st of the Provinces have included Anti-Leprosy Schemes in their DlanR. The 
imptementation of the schemes rests With Provinces. •  . 

(c) The CeI]tral Government allots funds, to r~ i B ,for deyelopment 
schemes in general and expel1diture fOr oppfoO-tllll LI ~ Willi\f illlli1fnfes can 
be met hom tht! Il ~  grant. No grants are made i i ll~ for Leprosy 
reUIlf. 
(d) to (f). This is the concern of Provincial Governments. 

PRoDUCTION ANIJ 11fl.oJilI' M-. batftt tint Lti'tJok .,. .  ' 

liS. *shit •. .&bnt.llaAJUam Jt1-Cir: (a) Will the 1ioi1oUl'8ble .r.hiater 
of Health be pkased to state whether Government are sware thd hi BUllIIfll • 
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specific for leprosy has been disCo.Tered by name "Cxydi Phtheric Acid" wbit!h 
114s been successfully tried in Prof. Torsu Yev's alinic in :9.UB8ia; and, if 110, are 
any steps being taken to produce the drug in India or import the same? 

(b) What are the result!' of the injections of oils hitherto used in leper 
clinica? 

(c) How many clinics are there in India and in particulat in the M"drall 
Province, the number of hospitals and the nilmber of in-patients therein 1 

The Honourable :Rajkumarl Amrlt Xaur: (a) Government have seen reports of 
the use of Oxydiptheric Acid in the treatmertt of leprosy by ItussiaD workers. 
Definite infonnation is however, not available at present regarding the specific 
value of this treatment. The matter will be investigated. 

(b) In suitably selected i ~ treatment with oils, when supplemented 
'liiith other measures buch as control of diet, adoption of strict regime and eradi-
cabion of other concomitent diseases, is of definite value. 

(c) There were about 1,000 leprosy clinicp in the whole oi" India before the 
partition. Detailed infonnation is not available regarding the number now fa.ll-
ing within the Dominion of India or about the number situated in Madras. There 
are about 92 leprosy in-patients hospitals in the Indian Dominion with a total 
accommodation for about 13,500 patients. Twelve of these are situated in Madras 
Province and have a bed strength of 2,000. 

STRENGTH AND COMPOSITION OF BOUNDARY :rORCE 

126. -Giani Gurmukh Singh KUBatar: Will the Honoufil.ble Minister of 
Defence please state the strength of the Boundary Force, the various regimenM 
replpqented therein and the composition of the Force acootding to oOmmufli\iill 
and the name of the Commander? 

The Honourable Sardar Baldilv Singh: 1 lay /I statement on the table cif 
the House. 

SIlJIMn",'ttMwingllleBlrenglAoJIMPtmjobBounlJory Fore •• 

. ~ T ir ri~  of this Force was aEj>roximately 25;siSall r li ~; this inchide. all units 
~ i  _d administrative. The figures below give tHe itrength of each majof community 
i9-this Fome :-

Hindus. 
Muslims. 
Sikhs . 
Others. . 
British Element 

N<ItM oi/IM Fore. O"""""rId_ 
1Aajor-General T. W. Rees, C.B, C.I.E., D.S.O., M.b. 

OOlbponlion oj Iha For ••.. rid Rogimeft18 repr.".nlod-

13,638 
~  

1.Il00 

~~ 
25,818 

The Force consmeil. of a Force Headquarters, F.....,., troGJa......--p' .. NIl ...... 
and six Infantry Brigades. The table ~  gives tbe unit.· 1& I  . 11 ... .-... IIMll,'" 
ola88 oompootion of ..... h unit where sucn units were 80 or.g ........ eu.:' ,,.., ..... 
ootnpOBl tion. 
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RESPONSIBILITY OF MU8LUl I'BBS01UilllL 011 BOUNDABY FOBOJI FOB WBBT 
PuNJAB ATBOCITLES 

121 '"G1aDl Gurmukh SIDgh KUBafar: (a) Will the Honourable MiDilm 
of Defence be pleased to state whether Government are aware thai the 
members of the l;3oundary Force stationed in West Punjab belonging lO tbtl 
Muslim commUllity actually took part in murders, arson and looting in nriuua 
districts of the West Punjab such as Lahore and Sneikhupu!"8 after the l:ith 
August 1947? 

(b) If so, do Government propose to lay on the table of the House the 
nameQ of the regiments whose personnel participated in Buoh atroOlties? 
(c) Are Gdvehltneht aware if aIiy member of the Balooh regiInent or any 

member of the Boundary Force who participated in such atrocities was put 
under close or open arrest, any inquiry started under the Army Regulations 
or anyone court-maJ:tialled? 

(d) If the answer to part (c) above be in the negative, whose responsibility 
was it to maintain the discipline of the troops? 

(E) What steps did the Government take against the Commander whl) failed 
to maintain discipline in his troops or order inquiry into their conduot.? 

The Honourable 8ardar Baldev BiDgIl: (a] No offioial reports have been 
received by Army Headquarters, India, or the Government of India on thes/' 
incidents. 

(b) Does not arise. 

(c) Government of India have no information. 

(d) That of the Supreme Commander. 

(e) Does not arise, in view of the answers to parts (a) and (d) above. 

DISTURBANCES IN PUNJAB AND OTHER PABTS OF INDIA 

128. -Gi&D4 Gurmllkh SIqh .1J8I8r: Will ~  Honourable Minister of 
Home Af,fairs please state, what steps Government had taken when disturbances 
broke out during the perIOd from March 1947 to 15th August 1947, at bflvoral 
places throughout India, viz., Calcutta. Noakhali, Bihar, Multan, Rawalpindi, 
Labore, Amritsar and other places in the Punjab? 

The Honourable Bardai' Vallabhbhal Patel: 'fhe information asked for by 
the Honourable Member relates to a subject which is the responsibility of 
Provincial Governments. I should like to point out however, that there were 

no disturbances in Noakhali and Bihar during the period covered by the ques-
tion. 

THE COMPOSITiON OF INDiAN ARMY AND NUMBER OF BlUTtSlt Oll'!'tClUUI 

1., *Sianl Garumukh BiBIh K1I8&far: Will the Honaurable Minister of 
Defence please state: 

(a) the total strength of the Indian Army on the Brd June 1947; 

(b) the number that went to Pakistan administration and the tiUIhber 16ft 
with the Indian Union after the division of the Army; 

(c) the total nnmber of British Officers serving in the Indian Army OIl the 
Brd June 1947; 

(d) the number of British Officers who optlld for service in Pakistan and 
the Indianl.inion respectively; 

(e) the number of Britsh Officers who decided to retire; and 
(f) the number of British Officers serving under the Government flf India 

on the 7th November 1947? 
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, The Honourable Sardar Baldev Singh: (a) 4,47,000. 

(b) After division is complete Pakistan will have roughly 1,50,000 and India 
2,60,000. . 

(0) 10,184. 

(d) British Officers were not required to elect service between Ino.la and 
Pakistan. The total number of British officers of the Indian Army who volun-
teered for service after 15th August 1947, is 2,714 out of a total of 8,480 on 
that date. 

(Il) 5,716, including officers who have been absorbed by the British Army, 
Separate figure of those who decided to retire is not readily available. 
(f) 1,204. 

DISPOSITION OF INDIAN ARMY IN INDIAN DOI\lINION ON THE 15TH AUGUST 
1947 

130. *GIaDi Gurumukh SIIIgh ][usafar: Will the Honourable M;inisoor "f 
Defence please state: 

(a) the disposition of the Indian Army in the Indian Dominion on the 15th 
August 1947; 

(b) whether such disposition was done by the Supreme Command or British 
Officers; and . 

(c) if so, on what grounds, military or political, such dispositions were 
made' , 

The Honourable Sardar Baldev Singh: (a) I lay a statement on the table 
(If the House. 

(b) It was done by the Commander·in-Chief, India, before partition. 
(c) In determining the disposition of troops the following factors are gene-

rally taken into account:-

(i) that troops are suitably located to render aid to the oivil power and 
to resist any possible foreign aggression, 

(ii) that troops are so disposed ro enable training to progress effic:ently, 
and 

(iii) availability of accommodation. 
Government have no reason to believe that the disposition of troops on 15th 
August, 1947 was based on any other ground. 

S'!Jleme,,' 
0,. the 15th Augu3t 1947 major ""ita 0/ the Iniia7t Army ( l i~ GurkM8 

•• the Indian DominioA were dillpo8ed. a8/oUow8:-

Delhi and Eaa' Punjab 

United Proyineea . 

Wen Bengal and Aaaam 

Bihar and Oriua . 

Kadraa.A..... 

Bombay Area 

DeooaDArea 

-----------

Armoured 
RegimfIDts 

Ii 

3 

If 

4 

8 
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POSITION OF NATIONAL FLAGS vis-a-vis FLAGS OF THE RULEBS 

131. ·Shri Ram Sahai: (a) Will the Honourable ;Minister of States be l ~  

to state what is the position in respect of the National Flag of the Rulers of 
those States that have their own separate Flags? 

(b) In which of the State functions will it be necessary for the Rulers to 
use the National Flag't. 

The llonourable Sardar Vallabhbhai PaUll: (a) and (b), AI! acceding States 
have acctlpted the National Flag and are flying it on appropriate occasions 
along with their own flags. 

UNSTAI.tRED QUESTIONS AND ANSWERS 

PUBLIOATION OF LISTS OF INSORIPTIONS DYNASTY-WISE. 

1. Seth Govinddas: Will the Honourable Minister of Eduoation please 
state if Government propose to consider the advisability of compiling and 
.publishing, at an early date, lists of inscriptions, Dynasty-wise, for the con-
venience of writing history of this country? If not, why not? 

The Honourable Maulan& .Abul Xalam Azad: Inscriptions in the Corpus 
In8cription Indicarum are always published Dynasty unwise as in the CBse 
of the recent volumes of the South Indf.'<n In8cription (Texts) Series. 

REPRINTING OF EPIGRAPIlIA INDIOA AND\SOUTH INDIAN INSORIPTIONS 

2. Seth Govinddas: Will the Honourable". Minister of Eduoation please 
state: ',> 
(a) whether Government are aware of the taot that some of the Govern-

ment publications containing inscriptions hav", long since gone out of print 
and the consequent hardship which tb.'¥',e busy on research in Indian History 
feel; and 

(b) if so, whether Government propose to consider the advisabilitv of re-
priuting Government publications like the earlier volumes of Epigraphia 
Indica and South Indian Inscriptions? 

The Honourable Maulana Abu! Kalam Azad: (a) Yes. 

(b) Volumes or the Corpus In8criptionum Indicarum Bre reprinted but the 
volumes of Epigraphia Indica and South Indian In8cription8 are not reprinted 
when they go out of print. The whole question will be considered when th .. 
aocumulated arrears have been dealt with. 

INSORIPTIONS DISOOVERED BY THE AROBAEOLOGIOAL DEPARTMENT 

3. Seth Govlnddas: Will the Honourable Minister of Education please 
state: 

(a) the total number of inscriptions on ~ and copper plates so far dis-
covered Bnd their impressions taken by the Arohaeological Department; 

(b) how many of these inscriptions have so far been published; 

(0) what steps Government are taking to arrange for the pUblication of 
remaining number of inscriptions; 

(d) what arrangements Government are making to get these insoriptions, 
particularly those in the South Indian languages translated into I;rindi and 
English; and 

(e) the reasons for publishing South Indian In8cription8 in texts only from 
Volume IV onwards? • 
The Honourable )[aulana Abut Kalam Alaci: (a) The total number of 

Inscriptions copied by the Arohlllological Department is-

Stone insotiptions-31,047, 
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Copper l ~l. 

(b) The total number of inscriptions so f"r published "ra-

Stpne inscriptions-7, 925. 

Copper Plates-447. 

(c) Whenever the members of the Epigraphical Branch of the Archaeological 
Department are not engaged in field work, they are busily engaged in tr"ns-
liter"ting the inscriptions already copied and getting them ready for the press. 

(d) English translations are published in Epigraphia Indica and the Oorpus 
In8criptionum Indicarum, in which inscriptions of all India importance are 
edited. There is at present, no arrangement for having them translated into 
Hindi. The Government of India, however, understands that the Nagri Pra-
charni Sabha, Benares, is considering a proposal to get the important inscrip-
i ~ tr&IlSlated into Blndi. . 

(e) Prior to 1921 only the texts were published in the South Indian Inscrip-
tion8 Series from Volume IV onwards, with a view to expediting the publica-
tion of texts. The inscriptions published in this series are mainly in South 
Indian Languages and are of local importance ~ l . 

SUPPLY OF ANSWERS. 'TO QUESTIONS IN ADVANCE. 
Shrt BiB ~ . .l;)  (Orissa: G/eneral): Beforl' YOll go on to the other items in 

the "genda, I wish to make a ~; i i . 

IJl the tew qays of ri ll ~ that I ~  had, I see tpat we IlleIIlpers are 
put to great inconvenience in putting supplementary questions in respect of the 

replies we want. This is beo-"llseanswers are not on the table and some-
12 NOON times we are not able to hear the HOn'lurable Ministers in full. There-

fore to avoid t.hese difficl11tie;;. T submit that typed copies of replies may 
be laid on the table of the House at least fifteen minutes before the question hour. 
If that is not possible, I would further suggest that at least copies of replies may 
be given to questioners themselves, so that they will be in a position to put 
supplementaries. 

In this connection, I submit,Sir, that we under the old dispensation were 
having this course of action, namely that the replies were placed in the As-
sembly Chambers of the Provinci,,1 Legislatures. These replies were placed 
fifteen minutes before the question hour so that the Honourable Members were 
in a position to know the replies and frame their eupplementary questions. Hav-
ing enquired of ~  practice from my Honourable friends who have somethin£l 
to do with other Legislatures, I find that in the United Provinces this practice 
hilS been adopted in a modified form, namely that one copy is being supplied to 
the Honourable Speaker and lInother copy is supplied to the questioner 
himself. I therefore submit that this wholesome practice may be followed 
in this Legislature and this will be very convenient from a'i points of view 
namely that it will give us more time to go through all the questions, because 
reading of the replies take a lot of time: secondly, it will be a convenience 
for members and there will be no difficulty of inaudibility. In these circum-
stances. I submit that ~  may please adv;se Government to follow this 
pructice. . 

Kr. Speaker: I may state to the Honourable Member the diffioulties which 
1 have been feeling. 

We have got a large list of questions and I have notioed that it does not be-
'come p08sible to go through more than 'Jl>/25 questions, and all others go in as 
1Jnstarred questions. So far as possible, it is my desire to give the person who 
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l>uts the que"tion_s presumably he has studied the ~  first chance 
-w put supplementaries. I would, therefore, request Honourable ):lembers, 80 
bt.r ss possible to J'eskain tl1.emselvjjS snd not put a supplementary ~ each and 
·every question which they have not tabled themselves. That wouill curtail a 
good deal of our time and will give a better opportunity of thrashing out the sub-
Ject if the questioner is allowed to put supplementary questions first. 

Then there is another point, and that is as regards supplying these answen.. 
Whatever practice formerly existed in certain Legislatures-such a practice did 
eXISt in Bombay when I was there-we have to consider whether that practice 
bas to be taken into account in the new set-up of things now, when this Housl> 
will have to deal with a large number of questions which will involve questions 
of world import!lnce. We will have to see whether it is desirable to have ali 
and sundry questions as are at present being Pll-t, on the Ilmallest and biggest 
~ r  8nd see whether that procedure can be followed now. 

In the House of Commons, no written replies are supplied and the questions 
Ilre disposed of vefY quickly. There are just a supplementary or two  on PQint-s 
of importance and the matter proceeds. Here I am trying tp give about three 
10 four minutes to each question. That is too long a time, if the House wishes 
to function as a sovereign body and ~  to cover all fields on which informa-
tiOn may be reqlliri:ld. This is another conflideration which has to be borne in 
mind. 

However, I will consider the proposal which the ~lll r l  Member has 
made and see what is possible. I have just stated my own res.ctiun in the 
matter; and proceedings in the House to be really realistic should, as far as 
possible, be oral. I would therefore not, as I said before, commit mYflelf to 
any decision. Yesterday Prof. Ranga referred to an agreement and then I said 
that there is no agreement. Even if there were, i~ is I:\ot pjnding. 

PAPE:R.S LAID ON THE TABLE 

INSTRUlI1ENTS OF AOOlllSSION BY INDIAN STATES AND GOVEBNOB GJ:XB1Uol.'S 

A~ A E ~  AND OF STANDSTILL AGREEMENT BY THE STATES 

'l'he HOIIOIU'&ble Sardar Va.llabhbhai Patel (Minister for Home, Informa-
~i  and Broadcasting and States): In accordance with Sub-section (6) ,}f 
section (6) of the Government of India Act, 1935, as adapted by the India 
(provisional Constitution) Order, 1947, I place on the table of the House a copy 
of the Instruments of Accession executed by the Rulers of Indian States and :>f 
'the Governor General's acceptance thereof and of thl\. Standstill ,Agreement 
~  by the States. 

FORM 1 

INSTBUJrIENT OJ' 4CCESSION OF (STATES INCLUDED IN PART A OF THE SCHEDULE 
ATTACHED) 

WHBBB AS the Indian Independence Act, 1947, provides that as from thp llith day of 
August, 1947, there shall be set up anlindependent Dominion known as INDIA, and that the 
GovernmentofIndiaAet,1931i,shall, with such omIssions, additions-adaptations, andmodifica 
tion as the Governor-General may by order speoify be applicable to the Dominion of India; 

,. AND WHEREAS the Government of India Act, 19311,.... 80 adapted by the Governor.General 
provides that an'Indian State may accede to the Dominion of India by an Instrument ofAcoe6ll-
ion exeouted by the Ruler thereof: 

N!>w THBBB.aBB 

I .................................................................................................................. . 
Ruler of ............................................................................................................... . 
in the exrceise of my sovereignty in and over my .aid State do henlby execute this mv Instrument 
of AoceB8ion and I 

1. I hereby deolare that I accede to the Dominion ofIndia with the intent that the Governor 
General of India, the Dominion Legislature, the Federal Court and any other DominioD authority 
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established for the purp08eB of the Dominion shall, by virtue of this my Instrument of ACC8.ion. 
but subject always to the terms thereof, aDd for the purposes only of the Dominion, exercise in re-
lation to the State of ................ , .................... , ..... , ..................................•..••....•........ _ •. 
(hereinafter referred to as "this State") such flmctions as may be vested in them by or under the 
Governmentof India Act,1935,asinforcein the Dominionof India on the 15th day of August 
1947 (which Act as so inforce is hereinafter referred to as "the Act") • 

2. I hereby aBBUme the obligation of ensuring that due efFect is given to the provisions of 
the Act within this State so Car as they are applicable therein by virtue ofthi8 my InstrumEnt of 
AC0888ion. 
, 3. I acoept the matters ~ i i  in the Schedule hereto &P the matters with respect to 
whioh the Dominion Legislature may make laws for this State. 

4. I hereby declare that I accede to the Dominion of India on the &88UranCe that If an agree 
ment is made between the Governor.General and the Ruler of this State whereby any funotions in 
relation to the administration in this State of any law of the Dominion Legislature shall be exer-
oised by the Ruler of this State, then any such agreement shall be deemed to form pari of this Ins-
trument and shall be construed and havE' efFect accordingly. 

5. The terms of this my Instrument of Acce88ion .hall not be varied by any amendment of 
the Act or oCthe Indian Independence Act, 1947, unles8 such amEndment is accepted by one 
by an Instrument supplementary to this Instrument. 

'6. Nothing in this Instrument shall empower the Dominion Legislature to make any law 
for this State authorising the compulsory acquisition ofland for any purpose' but I hereby under 
take that should the Dominion for t!le purpose8 of a Domimion law whlob applie8 In thiS 
state deem it necessary to acquire any land I will at their request acquire the land at their 
expenses or if the land belongs to ~ r r it to them on such terms as may be agreed, or in 
default of agreement determined by an arbitrator to lle apFointed by the Chief Justice of India_ 
'-7. Nothing in this Instrument .hall be deemed to commit me in any .... ay to aCCEptance or 
any future constitution ofIndiaor to f"tter my discretlonto enter into arrangements with the 
Government of India under any such future constitution. 

-8:-Nothing in this Instrument afFects the continuance ofmy fovelfi@nty in oro GVtr thia 
State orsave as provided by or under this Instrument, theexerci.e ohny Fowers auttOlity and 
aight;nowenjoyedbymeasRuler of this StatEol,the validityofany !awat FrE'Hnt in force in 
this State. . 

9  I hereby declare that I execute this Instrument on behalf of this State and that any 
r ~  in this Instrument to me or to the Ruler of the State is to be construed as including 
a reference to my heirs and su_ora. 

Given under my hand this .................................... day of August, Nineteen 
hundred and forty.seven. ' 

I do hereby aooept this Instrument of AOC888ion. 

(Signed by the Rulers of States 

In Part A of the Schedule) 

Dated this .....•.... , •..•.....•...•.•.• day of August, Ninetee hundred and fort,.· 

l18Y8n. 

-Dates given in the Schedule. 

~ .) MOUNTBATTEN 0" BURMA. 

Governor·e ........ 1 of l"diG 

SCHEDULE 

TIna M&"rl'BBB WITH sup.m TO WIDell TBBi DoII[ ~ ~ LEGESLA.".r1J I 

STATa 

MA.KE LA.W9 "OR D'S-

A. Del""" 
1. The naval, military and ail: forces of the ~ ll i .  and aov ~ r arme<I: fo.roe raised or-

maintained by the Dominion; any armed forces mcluding forces r81sed or mamtainoo by and 
Aoceding State, which are attached to or operating with, any of the armed forces of the DominioD. 

2. N""al, military and air force works, administratiOB of cantonment areas. 

3. Aloma; fire-arma ; ammunition. 
&_ EzpJoalv ... 
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B. lI:rJ1ernDl A"o.,. 

1. External affairs; the implem!lllting of treaties and agreem,ntl! with other COtmHiel ; R·-
tradition, including the surrender of criminals and accused perooos to parte of Hit Maj.ty'. 
domiDJ ons outside India. 

2. Admission into, and emigration and expulsion from India, including in relation there-
to th, ras"IBtio!1 of tho movem,nt3 in Iniia of p.r3011s who ara not British subjecte domioiJeci 
In Iodia or subjects of any acceding State; pilgrim .. ges to places beyond India. 

3. Naturalisation. 

C. Oommunications 
1. Po,ts and telegraphs, including telephones, wireless, broadcasting, and other like forms 
of communication. 

2. Federal railways; the regulation of all railways other than minor railways in respect of 
safety, maximum and minimum rates and fares, station and service terminal charges, interchange 
of traffic and the responsibility of railway administrations 8S carrierH of goods and passengers ; 
the regulation of minor railways in respect of safety and the responsibility of the admiListratioD8 
of such railways as carriers ofgoocjB and passengers. 

3. Maritime shipping and navigation, including shipping anfd navigation on tidal waters;_ 
Admiralty jurisdiction. 

4. Port quarantine. 

5. Major ports, that is.o say, the declaration and delimitation of such ports, and the oons· 
titution and powers of Porl Authorities therein. 

6. Aircraft and air navigation; the provision of aerodromes; regulation and organisation of 
air traffic and of aerodromes. . 

7. Lighthouses, including lightships, beacons and other rrovisioD8 for the safety of shipping 
and aircrafts. 

S. Carriage of passengers and goods by sea or by air. 

9. Extension ofthe powers and jurisdiotion of members ofthe police force belonging to 
any unit to railway area outSide that unit. 

o D. Ancillary 

I' 1. Elections to the Dominion Legislature, subject to the provisions of the Act and of any 
.

.. Order made thereunder. 

2. Offences against laws with respect to any ofthe aforessid matters. 

3. Inquiries and statistics for the purposes of any of the aforesaid matters. 

4. Jurisdiction and powers of all courts with respect to any of the aforesaid matters but 
except with the consent of the Ruler of the Acceding State, not so as to confer any jurisdiction'or 
powers upon any courts other than courts ordina.rily exercising jurisdiction in or in relation to 
that State. 

FORM II 

INSTRUMENT OF ACCESSION OF (STATES IN PART B OF THE SCHEDULE 
ATTACHED) 

WHEREAS the Indian Independence Act, 1947, provides that as from the fifteenth day of 
August,1947, there shall be set up an independent Dominion known as INDIA, and. that the 
Government of India Act, 1935, shall, with such omissions, additions, adapt .. tions and modifi. 
cations as the Governor-General may by order specify be applicahle to the Dominion of 
India; 

AND WHEREAS the G5>vernment of India Act, 1935,88 so adapted by the Governor-General 
provides that an Indian State may accede to the Dominion of India by an Instrument of acce •. 
sion executed by the Ruler thereof: 

Now THEREFOBE 

I .............................................................................. . 
"Ruler of ............................................................................ . 
in the exercise of my sovereignty in and over my said State Do herel>y execute this my In-
strument of Accession and 

1. I hereby declare that I accede to the Dominion of India with the intent that the Governo 
G ~ l of India, the Dominion Legislature, the Federal Court and any other Dominion autho-
rity established for the purposes of the Dominion shall, by virtue of this mT Instrument of 
Accession but subject always to the terms thereof, snd for the purposes only of the Dominion, 
exercise in relation to the State of. .................................................. . 
(hereinafter referred to as "this State") such functions as may be vested in them by or under 
the Government of India Act, 1935, 88 in force in the Dominion of India on the 15th day of 
August 1947 (which Act 88 so in force is hereinafter referred to 88 "the Act"); and I further 
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.-deolare that the Dominion of India may, through such agency or agencies, and in such manners 
as & thinks fit, eJ:ercise in relation to the adminiatration of civil and criminal justice in this 
;State all such powers, authority and jurisdictio:J. as were at any time exerciasble by His 
Majesty's representative for the exercise of the functions of the Crown in its relations with 
Indian States. 

2. I hereby assUme the obligation of ensuring that due effect is given to the provision of 
the Act within this State so far as they are applicable therein by virtue of this my Instru. 
ment of Accession. 

3. Without prejudice to the provisions of paragraph I, I accept the matters specified in 
t he Schedule hereto as the matters with respect to which the Dominion Legislature may make 
,laws for this State. 

4. I hereby declare that I accede to he DJminion of India on the assurance that if an agree. 
ment is made between the Gevernor.General and the Ruler of this State whereby any functions 
in relation to the administration in this State of any law of the Dominion Legislature shall be 
eJ:ercised by the Ruler of this State, then any such agreement shall be demed to form part 0 L 
this Instrument and shall be construed and have efrect accordingly. 

5. The terms of this my Instrument of A~ i  shall not be varied by any amendment 
of the Act or of the Indian Independence Act, 1947, unless suc!' amendment is accepted by me 
by an Instrument supplementary to this Instrument. 

6. Nothing in this Instrument shall empower the Dominion Legislature to make any law 
or this State authorising the compulsory acquisition of land for any purpose, but I hereby under· 
take that should the Dominion for the purposes of a Dominion law which applies in this State 
deem it necessary to acquue any land, I will at their request acquire' the land at their expense 
or if the land belongs to me transfer it to them on such terms as may be agreed, or in default 
of agreement, determined by an arbitrator to be appointed by the Chief JUEtice of India. 

7. Nothing in this Instrument shall be deemed to commit me in any way to acceptance of. 
.any future constitution of India or to fetter my discretion to enter into arrangements with the 
Government of India under any such future constitution. -
. 8. Nothing in this Instrument affects the continuance of my sovereignty in and over this 
State, or, s,ve as provided by or under this Instrument, the exercise of any powel's, authority 
.And rights now enjoyed by me as Ruler of this State or the validity of any law at present in force 
in this State. 

9. I hereby declare that I execute this Instrument on behalf of this State and that any 
craference in this Instrument to me or to the Ruler of the State is to be construed as including a 
.reference to my heirs and successors. 

Given under my hand this ................................ day of August, Nineteen 
hundred and forl7y.seven. 

(Signed by the Rulers of States in 
Part B of this Schedule) .. 

I do hereby accept this Instrument of Accession. . 
Dated this· ........................................ day of August, Nmeteen hundred 

and forty.se\·en. 
(Sd.) MOUNTBATTEN OF BURMA. 

(Governor. General of India). 

SCHEDULE 

THE MA.TTERS WITH RESPECT TO WHICH THE DOMINION LEGISLAT~RE MAY MAKE LAWS 

\ FOB THIS STATE 

A. Defence 
1. The naval, military and air forces of the Dominion and any other armed force raised 

or maintained by the Dominion: any armed forces, including forces raised or maintained by an 
Acoeding State, which are attached to, or operating with, any of the armed forces of the 
Dominion. 

2. Naval, military and ai!-force works, aciministr&tioD of cantonment areas. 
3. Arms; fire.arms; ammunition. 
4. Explosives. 

B. External Affairs 

1. External affairs; the implementing of treaties and agreements with other, ~ ri  

extradition, inoluding the surrender of criminals and accused persons to parts of HIB Majesty's ~ 
dominicns outside India. . 
2. Admiasion into, and emigration and explusion from India, i l~ .ii  in. relation . ~ r ~  

the regulation of the movements in India of persons who are not BrltlBh.subJects dOInlclled m 
India or subjeots of any acceding State; pilgrimages to places beyond India. 

3. Natllralisation. 
C. Oommunications 

1. Posts and telegraphs, including telephones, wireless, broadcasting, and other like forms 
of communication. 

• Dates given in the Sohedule. 
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2. Fe:ieral railways; the regulatioft of all railways other than minor railways in reapect oC 

safety, maximum and minimum rates and fares, station and service tuminal charges, interch· 
a::l.a of tr .. ffb and the re3ponsibility of railway administrations 88 carriers oC goodsland passengers; 
the regulation of minor railways in respeot of safety and the responsibility of the administra. 
tions of such railways as carries of goods and passengers. 

3. Maritime shipping and navigation, including shipping and navigation on tidal waters; 
Admiralty jurisdiction. 

4. Port quarantine. . 
5. Major ports, that is to say, the declaration and delimitation of such ports, and the con· 

stitution and powers of Port Authorities therein. 
6. Aircraft and air navigation ; the provision of aerodromes; regulation and organisation 

of air traffic and of aerodromes. 
7. Lig hthouses, including lightship., beacons and other provisions for the safety of shipping 

and aircraft. 
8. Carriage of passengers and goods by sea or by air. 
9. Extension of the powers and jurisdiction of membors of the police force belonging to 

any unit to railway area outside that unit. 

D. Ancillary 

• 1. Elections to the ~ i i  Legislature, subject to the provisions of the Act and of any 
Order made thereunder. 

2. Offence. against laws with re3pect to any of the aforesaid matters. 
3. Inquiries and statistics for the purposes of any of the aforesaid matters. 
4. Jurisdiction and powers of all courts with respect to any of the aforesaid matters but, 

except with the consent of the Ruler of ~ Acceding State, not so as to oonfer any jurisdiction 
or powers upon any courts other than courts oridinarily exercising jurisdiction in or in relation 
to that State. 

AGREEMENT BETWEEN THE STATE OF ....... " ............................................. _. 

AND THE DOMINION OF INDIA 
WHEREAS it is to the benefit and advantage of the Dominion of India as well as of the 

Indian States that existing agreements and administrative arrangeements in the matters of com· 
mon concern, should continue for the time being, between the Dominion of India or any part 
there of and the Indian States: 

Now therefore it is agreed between the State and the Dominion of India that :_ 

1. (1) Until new agreements in this behalf are made, all agreements and administrative 
a.rrangements as to ma.tters of common concern now existing between the Crown and 
any Indian State shall, in so far as may be appropriate, continue as between the Do. 
minion ofIndia or. as the case may be, the part thereof and the State. 

(2) In particular, and without derogation from the generality of sub-clause (I) of this 
clause the matters referred to above shall include the matters specified in the Schedule 
to this Agreement. 

2. Any dispute arising out of this Agreement, or out of the agreements or arrangement s 
hereby con.tinued shall unless any provision is made therein for arbitration by an authorit y 
other than the Governor-General or Governor, be settled by arbitration aocording, a. far as may 
be, to the procedure of the Indian Arbitration Act, 1899. 

3. Nothing in this A r ~  includes the exercise of any paramountcy functions • 

1. Air Communications. 
2. Arms alld equipment. 
3. Control of commodities. 
4. Currency Rnd coinage. 
5. Customs. 
6. Indian States Forces. 
7., External Affairs. 
8. Extradition. 
9. Import and Export Control. • 
10. Irrigation and Electric Power. 
11. Motor vehicles. 
12. National Highways. 
13. Opium. 

......... ... ...... '" ... State. 

SCHEDULE 

14. Posts, Telegraphs and Telephones. , 
15. Railways (including police and other arrangements in Rallway laDds) 
16. Salt. 
17. Central Excise., relief from double income-tax and ~r arrangements relating to taxa. 

tion. 
18. Wireless. 
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NOTE 

States inoluded in Part A of the Schedule have signed the Instrument of Accession in FormI. 
States included in Part B of the Schedule have signed the Instrument of Accession in Form n 
The Governor·Genera.!'s Acceptance is the same for all States. 

1. 
2. 
3. 
4. 
li. 
O. 
7. 
8. 
9. 

10. 
ll. 
12. 
13. 
14. 
16. 
10. 
17. 
18. 
19. 
20. 
21. 
22. 
23. 
24. 
26. 
20. 
27. 
28. 
29. 
30. 
31. 
32. 
33. 
34. 
35. 
36. 
37. 
38. 
39. 
40. 
41. 
42. 
43. 
44. 
46. 
46. 
47. 
48. 
49. 
1iO. 
61. 
52. 
63. 
640. 

Name of State 

Ajaigarh 
Akalkot • 
Alirajpur 
Alwar 
Aundh 
Balasinor 
Bamra . 
Banganllpalle 
BlUlsda . 
Banswara 
Baoni 
Baroda 
Barwani 
Barundhll 
Baria 
B .... tar 
Baudh 
Bemire. 
Bhavnagar 
Bharatpur 
Bhopal . 
Bhor 
Bilaspur 
Bijawar 
Bikaner 
Bundi 
Cambay 
Chaniba . 
Charkhari . 
Chhatarpur 
Chhota Udepur' 
Cochin. . 
Cooch.Behar 
DlUlta 
Datia . . 
Dew .... (Junior) 
lJew .... (Senior). 
Dhar . 
Dharampur 
Dhenkanal 
Dholpur • 
Dharangadhrll • 
Dhrol . 
Dungarpur 
F"ridkot 
Gangpur. 
Gondal 
Gwalior 
Idar 
Indore 
Jaipur 
Jaisalmer 
Jambughoda 
Jamkhandi 

a 

SCHEDULE I 

PUT A 

Date of signing the 
Instrument of 
Acces3.ion 

9th August 1947 
11th August 1947 
8th August 1947 
5th August 1947 • 
10th August 1947 . 
20th September 1947 • 
9th A.gust 1947 
11th August 1947 
12th August 1947 
lOth August 1947 

Do .. 
Do. 

11th August 1947 
14th August 1947 
8th August 1947 
5th August 1947 
14th August 1947 
10th August 1947 
5th August 1947 
3rd August 1947 
15th August 1947 
9th A ugust 1947 
10th August 1947 
20th August 1947 
7th August 1947 

Do. 
Do. 

30th Septembor1947 
8th August 1947 
II th August 1947 
12th August 1947 
9th August 1947 

Do.. . 
14th August 1947 
5th August 1947 
12th August 1947 

Do. 
Do. 

8th August 1947 
9th August 1947 
14th August, 1947 
9th August 1947 
15th August 1947 
12th Ausust 1947 
6th AugfIst 1947 
lIth August 1947 
15th August 1947 

Do. 
12th Auguat 1947 
14th August 1947 
12th A uguat 1947 

Do. 
10th August 1947 

Do. 

Date of acceptlUlce 
of the Instrument 

of Accession 

16th August 1947 
Do. 
Do. 

'Do. 
Do. 

4th November 1947 
16th August 1947 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

4th November 1947 
16th August 1947 

Do. 
Do. 

4th November 1947 
16th August 1947 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

IDa. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

• 



55. 
56. 
57. 
58. 
59. 
60. 
61. 
62. 
63. 
64. 
65. 
06. 
67. 
68. 
69. 
70. 
71. 
72. 
73. 
74. 
75. 
70. 
77. 
78. 
79. 
80. 
81. 
82. 
83. 
84. 
85. 
86. 
87. 
88. 
89. 
90. 
91. 
92. 
93. 
94. 
95. 
90. 
97. 
98. 
99. 
100. 
101. 
102. 
103. 
104. 
105. 
106. 
107. 
108. 
109. 
UO. 
ll1. 
ll2. 
U3. 
114. 
11.5. 
110. 
117. 

Name of State 

J')Pjira 
Jaora 
Jashpur 
Jawhar 
Jath 
Jhabua 
Jhalawar 
Jind . 
Jodhpur. 
Kalahandi 
Kanker,. 
Kapurthala 
Karauli . 
Kashmir. 
Keonjhar 
Khairagarh 
Khilchipur 
Kishengarh 
Kolhapur 
Kotah 
Korea. •  • 
Kurundwad (Junior) 
Kurundwad (Senior) 
Kutch • 
Limbdi . 
Loharu . 
Lunawada 
)1811di . 
l\langrol . 
?Ianipur . 
lIIaih81' . 
lIIalerkotla 
: ~~  
Mira) (.Junior) 
Miraj (Senior) 
Mudhol . 
Morvi • 
lIfysore .. 
Nabha 
Nagod . 
Nandgaon 
Narsingarh 
Nawanagar 
Nayagarh 
Orchha . 
Palanpur 
Palitana . 
Panna . 
Patiala . 
Partabgarh 
Patna . 
Phaltan . 
Pqrbundur 
PtMukkottai 
Radhanpur 
Raigarh • 
Rajkot . 
Rajpipla 
Ramdurg 
Ratlam • 
Rampur • 
Rewa 
Sachin 
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.", 

Date of .igning the 
Instrument of 
Accession 

14th August 1947 
8th AUg1l9t 1947 
28th August 1947 
15th August 1947 
13th August 1947 
15th August 1947 
10th August 19H 
7th August 1947 
11th August'1947 
10th August 1947 
Do.. . 

14th August 1947 
4th August 1947 
20th October 1947 
11 th Augnst 1947 
5th August 1947 
11th August 1947 
5th August 1947 
11th August 1947 
6th Augt:st 1947 
7th August 1947 
12th August 1947 
11 th August 1947 
Do. .  . 

15th August 1947 
11th August 1947 
Sth A ~ l.  19H 
10th Sept. 1947 
20th Sept. 1947 
llth August 1947 
14th August 19o17 
10th August 1947 
5th August 1947 
12th August 1947 
lOth August 1947 
17th August 1947 
15th August 1947 
~  August 1947 
14th August 1947 
Sth August 1947 
13th August 1947 
12th August 1947 
15th August 1947 
13th August 1947 
Do.. . 

7th August 1947 
15th August 1947 
6th August 1947 
lith August 1947 
14th August 1947 
28th August 1947 
9th Aultust 1947 
15th August 1947 
8th August 1947 
2nd September 1947 
10th August 1947 
7th August 1947 
9th August J 94 7 
2nd August J947 
9th August J947 
7th August J 947 
8th August 1947 
9th August 1947 

211 

Date of acceptance 
of the Instrument 
of Accession 

JOth August 19H 
Do. 

4th November 1947 
16th Augu.t 1947 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

27th Ootober 1947 
16th August 1947 

Do. 
Do.· 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

4th November 1947 
28th Sept. J 947 
10th August 1947 

Do. 
Do. 
Do. 
Do. 
Do. 

4th November 1947 
Oth August 1947 

Do. 
Do. 
Do. 
Do. 
Do. 
Do 
Do. 
Do. 
Do. 
Du. 
Do. 
Do. 
Do. 

4th November 19i7 
16th August J947 

Do. 
Do. 

4th November 1947 
10th August 1907 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do 
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N rune of State 

118. S.-dur 
110. Samthar. 
120. SaugJi 
121. Sant • 
122. Sail ana '  . 
123. Savanur. 
124. Savantwadi 
125. Sarangarh 
126. Saraikela. 
127. Sirohi . 
128. Shahpura 
129. Sitamau. 
130. Sonepur. 
131. Suket . 
132. Surgana. 
133. Sirmur_. 
134. Surguja . 
135. Tehri·Garhwal 
136. Tonk . 
137. Travancore 
138. Tripura. . 
139. Udaipur (Mewar) 
140. Vijayanagar 
141. Wadhwan 
142. Wankaner 

1. 
2. 
3. 
4. 
5. 
6. 
7. 
S. 
9. 
10. 
11. 
12. 
13. 
14. 
15. 
16. 
17. 
IS. 
10. 
20. 
21. 
22. 
23 
24 
25. 
26. 
27. 
2S. 
20. 
80. 
Sl. 

Amar Nagar 
Ambaliara 
Athg'arh . 
At1unsIik 
Bajana 
Balsan 
Baghat 
Baghsl . 
Banks Pahari 
Beri 
Beja 
Bihat 
Bijns 
Bha'ji 
Bilkts . 
Bhaderws 
Chuds . 
Chhuikhadan 
Dhami . 
Dhurwai • 
Dujana 
Gaurihar 
Garraulli 
Ghodasar 
Jaso 
J ... dan 
Jobat 
J.ubbal 
Jetpur 
Kamta Rajaula 
Kathiawara 

~ . ___ .. ___ _ 

Date of signing the 
I:1lItrument of 
Accession 

. 10th August 1047 
6th August 1947 
2nd August 1947 
13th August 1947 
14th August 1947 
15th August 1947 
14th August 1947 
13th August 1947 
• 12th August 1947 
15th August 1947 
4th August 1947 

Do. . 
llth August 1947 
5th August 1947 
24th August 1947 
5th September 1947 
14th August 1947 
8th August 1947 
Do.. . 

12th August 1947 
13th August 1947 
7th August 1947 
8th August 1947 
15th A"«,,st 1947 
Do .. 

PART B 

27th Augu.t 1947 
3rd September 1947 
14th August 1947 
3rd November 1947 
20th September 1947 
lOth October 1947 • 
26th September 1947 • 
Do.. .  • 

17th September 1947 • 
15th August 1947 
4th October 1947 • 
17th September 1947 . 
12th August 1947 . 
.26th September 1947 . 
27th August 1947 
29th August 1947 
28th August 1947 

~ October 1947 
9th October 1047 
31st August 1947 
9th October 1947 
30th August 1947 
16th August 1947 
8th September 1947 • 
25th September 1047 • 
27th August 1047 

8th October 1947 
27th August 1047 • 
30th September 1047. 

Date of acceptuee 
of the Instrument 
of Accession 

16th August "'0.{7 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do . 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

4th November 1947 
Do. 

16th August 1947 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do· 
Do. 

5th N ~ 1041 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. , 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 



Name of State 

32. Kania1hana 
33. Kawardha 
34. Kato,an . 
35. Khandpara 
36. Kharsawan 
37. Khirasra 
3S. Khadal . 
39. Kumarsain 
40. Kunihar. 
41. Kutharie . 
42. Keontal. 
43. Kotda Sangani. 
44 Lakhtar 
45. Lathi 
46. Lugasi 
47. Maliya 
48. Mansa 
49. Muli . 
50. Mohanpur 
51. Naigawan Rebai 
52. Narsinghpur 
53. Nimkhara 
54. p .. ldeo 
55. Patdi . 
56. Patha.ri . 
57. Punadra. 
58. ~I r i . 
59. Ranaean. 
60. Ranpur 
61. Sarila 
62. Sakti 
63. Sanjeli 
64. Sayla 
65. Sudasna 
66. M ... lpur 
67. Tharad 
68. Tharoch 
69. Taraon 
70. Tigiria . 
7I. Tori·Fatehpur. 
72. Udaipur. 
73. Vala 
74. Vala.na 
75. Varsoda 
76. Va,na 
77. Vadia 
78. Virpur 
79. Vanod 
80. Wav 

PAPERS LAID ON THE TABL. 

Date of signing the 
J nstl'Ument of 
Accession 

25th August 1947 
9th August 1947 . 
II th September 1947. 
22nd October 1947 
15th August 1947 
27th August 1947 
15th August 1947 . 
26th September 1947 . 
7th October 1947 . 
26th September 1947 . 
27th September 1947 . 
27th August 1947 
2Sth August 1947 
31st August 1947 
29th October 1947 
29th August ~ 7 
27th August 1947 

Do. 
1st September 1947 
26th October 1947 . 
lIth November 1947 . 
26th August 1947 . 
Sth October H47 . 
31st August 1947 
30th August 1947 . 
II th September 1947 . 
15th August 1947 
1st' Aeptem ber 1947 
17th October 1947 
14th August 1947 
21st October 1947 
15th September 1947 . 
27th August 1947 
3rd August 1947 
29th August 1947 
15th August 1947 
26th September 1947 . 
14th August 1947 
15th August 1947 
14th August 1947 
4th November 1947 
27th August 1947 
30th August 1947 
1st September 1947 
18th September 1947. 
27th August 1947 

Do. 
30th August 1947 
31st August 1947 

Date of acceptaDc 
of the Instrument 
of Acceaion 

6th N ovembe .. 194 7 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 

12th November 1947 
5th November 1947 

Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
Do. 
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SECOND S LE E~TAL AGREEMENT BETWEEN THE RESERVE BANK OF INDlAAND 

THE IMPERIAL BANK OF INDlA AND THE FINANCIAL AGREEMENT BETWEEN THE 

GoVERNMENT OF U. K. AND THE GOVERNMENT OF INDIA. 

'!'he Honourable .Shrl R. X. ShanmukhaIll Ohetty (Minister for Finance): 
Sir, I lay on the table a copy of each of the following papers, namely: 

(a) the Second Supplemental Agreement between the Reserve Bank of Iudia 
and the Imperial Bank of India, and 

(b) the Financial Agreement between the Government of the Uuited King-
dom and the .Government of India, and correspondence connected therewHh. 

RESERVE BANK OF INDIA 

(Iz<OORPOBATED UNDEB THE RESEBVE BANK 0 .. INDIA ACT 1934 (II 0" 1934) 

Second Supplemental Agreement be/ween the Re.erve Bank oj India and The Imperial Bank 
.oj India 

AN AGREEMENT made in the ninth day of April 11147 between the RESERVE Bl\NK OF 
INDIA (hereinafter called" the Reserve Bank") of the one part and the IMPERIAL BANK 
OF INDIA (hereinafter called" the Imperial Bank ") of the other part. 

I WHEREAS by an agreement (hereinafter referred to as .. the Prinoipal Agreement" 
made on the fifth day of April 1935 between the parties hereto the Imperial Bank was appointed 
a. on and from .he first day of April 1935 as the sole agent of the Reserve Bank upon and subject '0 ~  terms set out in the Principal Agreement. 

AND WHEREAS on account of the passing of the Government of India Act 1935 and 
~  India and Burma (Burma Monetary Arrangements) Order 1937 the Principal Agreement 
was modified by a supplemental agreement (hereinafter referred to as .. the Supplemental Agree-
ment ") made on the twelfth day of July 1937 between the parties hereto. 

AND WHEREAS the India and Burma (Burma Monetary Arrangements) Order 1937 
..... vnried by the India and Burma (Burma Monetary Arrangements) (Amendmer..t) Order, 1946 
and the .India and Burma (Burma Monetary Arrangements) (Second Amendment) Order 1946. 

AND WHEREAS pursuant to' tho provisioll1' contained in the India and Burma (BUlma 
Mone"'ry Arrangements) Order 11137 as so varied the Governor of Burma has given notice to 
'he Governor General in Council determining the operation of part II of the India and Burma 
(Burma Monetary Arrangements) Order 1937 as and from the first day of April 1947. 

NOW IT IS HEREBY MUTUALLY AGREED AND DECLARED by and between the 

parties hereto as follows : 

if 
On and after the first day of April 1947 the Principal Agreement shall be construed as 

(1) Clauses (i) and (v) of the Supplemental Agreement were omitted 

(2) For the words" the Central Government, the Provincial Governments, the Federal 
Railway Authority, the Governor of Burma (both in his dealings with the revenue 
of Burma and in his dealings with the Federal Fund of the Federated 
Shan States) and the Burma Railway Board?" occurring in clause (iii) of the 
Supplemental Agreement the words" the Central Government, the Provincial Govern-
ments and the Federal Railway Authority" were substituted. 

IN WITNESS whereof the Common Seals of the Reserve Bank of India and the Imperial 
Bank of India have been hereunto affixed in the presence of their respective subscribing officials 
'he day and year first above written. 

THE COMMON SEAL ofthe Reserve Bank of India 11 COMMON SEAL OF THE I 
was hereunto affixed pursuant to a resolution of its Cent- RESERVE BANK OF INDIA 
ral Board in the presence of Sir Chin taman D. Deshmukh 
O.I.B., Governor and Sir Pursbotamdas Thakurdas, K.B.E., (Sd) C. D. DESHltUJt1l 
O.I.B. and Sir Homi Mehta, K.C. I.E., K.B.E. two of the Gover".r. 
Direotors of the Reserve Bank of India who ir token of (Sd) Pu .B8liOTAMD.A.lI 
their prMeIl08 have hereupon signed their names. THAlttTB DAS 

J (Sd) HOlllI E T~  Director. 
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'{:---C-O-IDI-O-N-S-E-A-L-O-F-T-H-E--.-, 

THE COMMON SEAL of the Imperial Bank of India I RESERVE BANK OF I~r IA 
was hereunto affixed in the presence of Al ~r  ~ . 
erick Chisholm. the Managing ir ~lr and S .. Vlthal I 
N. Chandavarkar and Archibald Leslie ~  two ,?f >-
the Directors of the Imperial Bank of I ~l  who l.n J 
token of their presence have hereupon SIgned theIr 
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names. 

(Sd) 

(Sd) 

(Sd) 

A.R. CBlBHOLJ(, 

Managing IMector. 

V.N.CHANDAVABXAB 
A.L. HuTSON, Director8. 

AGREEMENT BETWEEN THE GOVERNMENT OF THE UNITED 
FINANCIAL I G ~l AND THE GOVERN,MENT OF INDIA 

London, 14th Auguat, 1947 

of tile United Kingdom of Great Britain and 
to as "the Government of the United Kingdom") 

Northern Ireland 
and the Government The Government 

(hereinafter referred 
<If India. 
Being desirous of making a temporary arrangement for dealing with the sterling balances 

<If India. 

Ha ve agreed as follows :-

ARTICLE I 

For the purposes of this Agreement the sterling assets of the Reserve Bank of India 
shall be taken at the figure of £1,160 million. 

AItTiCLE II 

1. The Reserve Bank of India. shall open with the ]!lank of England a new account 
~ r i r referred to as the "No.2 Account"), to which the ba.lance of the total assets 
referred to in Article I abon, remalning at tbe ciose of business on tbe date of tbe signatnre 
<If this Agreement, sba.1l be transferred. . 

2. The No. 2 Account of tbe Reserve Bank of India shall be operated upon in accord· 
ance witb the provisions of Article VI of tbis Agreement and any sums standing to the 
credit of the said Account sha.ll be available only for tbe purposes prescribed in that 
Article. 

AItTICLE III 
1. There shall also be established at the Bank of England in the name of the Reserve 

Bank of India a. new account (bereinaftef referred to a. tbe "No. 1 Account") to which 
any sterling received after the date of this Agreement by the Reserve Ba.nk of India. in 
respect of current tranaactions and  any sums transferred from the No. 2 Account .hall 
be credited. 
2. The Government of the United Kingdom shall not restrict the availability of 

sterling standing to tbe credit of the No. 1 Account for payments for current transactions 
in ""y currency area or for the purpose of ""y payment to residents of the sterling ares. 

AItTiCLE IV 

1. There shall be transferred forthwith from the No. 2 Account to the No. 1 Account 
£35 million less the amount bv which the total of the Reser"e Bank of India's sterlin" 
assets, as established by A rtiefe I of this Agreement, exceeds the amount transferred ~ 
tbe No.2 Account in accordance with paragraph 1 of Article II of this Agreement. 
2. There'shall also be transferred frnm the Nc. 2 Account to :he No. 1 Account the 

equivalent of any sums paid trom the No.1 Account after the 15th July, 1947, in respect 
of :-

(i) the tr.ansfer of ownership of military stOres, equi:>ment and fixed aasets in 
IndIa from the Government of the United Kingdom to tbe Government of 
India on the lst April, 1947. 

(ii) the settlement of any matters outsta.nding nnd • ., ~  Defence Expenditure 
P!an ,and of ""yother accounts relatIng to transactIons whicb were counected 
wltb the War and took .place prior to the 15th July, 1947; 

(iii) ~  outside India as a result of Agreements for the release of &llets 
WblCh were velted in the -Indian Cuatodian of Enemy Properly; 
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(iv) pen.iona paid outside India by or on' behalf of the Government of India or 
any Provincial Government in respect of whIch an eventual capitalisatiOD 

scheme is contemplated; 

(v) such other items as the two Governments may agree. 

3. There shall be transferred from the No. 1 Account to the No. 2 Aceo.unt the 
equivalent of any sums paid into the No. 1 Account after the 15th July 1947, m respect 

of :-
(i) the settlement of any matters outstanding under the Defence Expenditure Plan 

and of any other accounts .relating to transactions which were connected with 
the War and took place prior tG the 15th Jnly, 1947 j 

(ii) such other items as the two Governments may agree. 

ARTICLE V 

1. In addition to the transfer provided in paragraph 1 of Article IV of this Agree-
ment there shall also be transferred forthwith from the No. 2 Account to the No. 1 Ac-
count a sum of £30 million as " working balance which may be drawn upon from time 
to time to meet any temporary shortage in India's ~i l  ~  ~ paym!,nt abroad. 
2. The level at which the working balance pronded for m thIS Article has been 

,maintained during the currency of this Agreement shall be taken into consideration in 
the consultations referred to in Article XI of this Agreement in the light of such data as 
may then be provided. 

AlITICLE VI 

(a) The No. 2 Account referred to in Article II of this Agreement shall be credited 
with-

(i) the assets referred to in Article II of this Agreement, including the proceeds 
thereof at maturity or on realisation; 

(ii) the proceeds at maturity or on realisation of any investments purchased in 
accordance with established custom with funds standing to the credit of the 
No.2 Account; 

(iii) transfers from the No. 1 Account, being transfers provided for in paragraph 3 
of Article IV and paragraph 2 of Article VIII of this Agreement j 

(iv) snch other transfera as may be agreed between the two Governments. 

(b) The No. 2 Account shall be debited with-

(i) transfers in accordance with paragraphs 1 and 2 of Article IV paragraph 1 of 
Article V and paragraph 2 of Article VIII of this Agreement; 

(ii) payments in respect of investments made in accordance with established 
custom; 

(iii) such other transfers as may be agreed between the two Governments. 

ARTICLE VII 

The Government of India shall not restrict-

(a) the acceptance by residents of India, in settlement of payments for currenl 
transactions, of sterling at the disposal of residents outside India; 

Ib) the availability of any Indian rupees arising from permitted current transactions 
and accrning to residents of tbe sterling area for any payments inside India or 
for the purchase Of sterling. • 

ARTICLE VIII 

1. Such transfers of capital from India. to the rest of the sterling area and ,-ice ,·.rsa 
al may be agreed between the Resvve Bank of bdm and the Bank of England shall 
be ~  to the proyisions of paragraph 2 of this Article. 

2. The Reserve Bank of India and the Bank of England shall coDllult together at 
agreed intervals in OTder to eatablish by reference to the best statistical data available' 
to them the net capital movement from India to the other conntriel of the sterling area 
or "itt "."a &1 the cue may be, reaulting from the agread tranafera of capital. Thereafter 
an amount equal to the net capital movement so establilhed shall be traDllferred from the 
No.2. Account to th.e No. 1 Account if the movement is one from India to the other 
counmel of the .terling area or from the No. 1 Account to the No. 2 Account if the 
movement ia in the reverse direction. 
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3. Notwithstanding anything in this ~r i l  .the two G ~ . man not r_riet 
transfers of capital from India to the United Kingdom repreaentmg-

(a) remittances of savings belonging to persons of United King.dom ~i i  leavmgan' d 
India in order' to take up permanent residence in the United K1Ogdom; 

(b) the voluntary repatriation of investments by persons ~ r  ~ r i~  in 
the United Kingdom for purpose. of exchange {ontrol 10 the-Ulllted K1Ogdom. 

4. Transfers of capital falling within the descript.ion in ~  (a) and (b} Of. the 
preceding paragraph shall be included in the computations for which paragraph 2 proVides. 

ARTICLE IX 

1. The two Government. shall as often as may be necessary consult together with 
a view to ensuring the smooth working of the present Agreement. 

2. The Reserve Bank of India and the Bank of England shall De entrusted with the 
techuical execution of this Agreement and shall consult together a's often as mav be 
necessary in order to ensure its smooth working. 

ARTICLE X 

For the purpose of the present Agreement-

(a) in relation to eventa happening on or after the 15th Augnst. 1947. references 
to the Government of India shall be construed as references to the Govern-
ments of both the new Dominions set np by the Indian Independence ...... 
1947 or to the Government of either of them. as the circumst811ces require and 
the expression "India" shall continue to denote the territories included in that 
expression intmediately prior to the 15th Angnst 1947; 

(b) the expression ~li  area" shall ha.ve the meaning from time ,to time 
assigned to it by the Exchange Control Regulations in force in the United 
Kingdom. After the coming into force in the United Kingdom of the Ex-
change Control Act. 1947. the expression "sterling area" wherever it occur. 
in the present Agreement shall be deemed to have been replaced bv the 
expression "scheduled territories". which shall have the meaning from-time 
to time assigned to it in the a.foresaid Exchange Control Act. 1947; 

(c) the expression "payments for current transa.ctions" shall have the same meaning 
's in Article XIX (i) of the Articles of Agreement of the International 
Monetary Fund; 

(d) in paragraph 2 of Article IV the expression "pensions" shall have the meaning 
asSigned to it in the Indian Independence Act. 1947. 

ARTICLE XI 

, T~  present Agreement shall come into force on the 14th August. 1947. It shall 
r ~ ~ on the 31st December 1947. Further consultations shall De held before the 
termlDatlon of this Agreement with a view to ext"nding it or replacing it by another Agree-
ment or other Agreementa. 

In witness whereof the undersigned being duly authorised thereto by their respective 
Governments. have signed the present Agreement. 

Done ai London this fourteenth da.y of Augnst. 1947. in duplicate. 

For the Government of the United Kingdom: 

For the Government of India: 

FINANCII Dsl'ABTKItN7, 

NEW DELIO; 

The 30th Avg .. " 1947. 

'WoILFRID EADY. 

V. NARABaI RAO. 
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LETTERS EXCHANGED BETWEEN THE LEADERS OF THE INDIAN AND THE 
D. K. DELEGATION ON STERLING BALANCES AGREEMENT 

L01(rDON; 

'Dated the 14th AuglUt, 1947. 

OFFICE OF TEE HIGH COMMISSIONER FOR INDIA, 

LONDON, 

14th August, 1947. 

PRIVATE BALANCES 

DUB SIB WILI'BID EADY, 

With reference to the Financial Agreement between our two Governmente, which 
we have signed today it is necessary to record our understanding that Indian private 
,sterling balances will not be subject, as the result of this Agreement, to any restrictions 
under Exchange Control Regulations in force in the United, Kingdom which did not apply 
to them before the signature of the Agreement. 

For the pnrposes of this letter, the expression "Indian private balances" refer. to 
the sterling balances with banks in the United Kingdom owned by residents of India 
.other than the Reserve' Bank of India and the Authorised Dealers in Foreign Exchange 
in India; the balances of the Reserve Bank are dealt with by the Agreement itseif 
.-pd those of the Authorised Dealers in Foreign Exchange in India are covered by an 
.understanding which has been reached between the Bank of England and the Reserve 
Bank of India. 

I should be grateful if you would confirm that this correctly sets out the position. 

DEAR 8m WILFRID EADY, 

Y onrs aincerely, 

(Sd.) V. NARAHARI RAO. 

OFFICE .,)F IRE HIGH COMMISSIONER FOR INDIA, 

LONDON, 

14th August, 1947. 

I h&ve to acknowledge your letter of today'. date reading as follows :-

"On the conclusion of the discU88ions leading to the Financial Agreement which 
you and I have signed today on behalf of our respective Governments, I wish to express 
my appreciation of the spirit of cordiality and understanding which has been a feature 
-of the negotiations. ' 

"It is understood on the part of His !\Iajesty's Government that the Agreement is 
'of an' interim nature to cover the period up to the end of th9 present calendar year and 
,that it is without prejudice to any subsequent discussions regarding India's sterling 
balances. 

"I should be grateful  to have your confirmation that this is also the understanding 
·of your Government." 

I have pleaBure in confirming that the understanding of your Government, as set 
out in that letter, is accepted hy my Government. 

May I on my part say how much we have appreciated the spirit of mutual sympathy 
and understanding which has per\-aded the discussions beb<een the two delegations? 

:DUB SIB WILJ1IJJ) EADy, 

Yours sincerely, 

(Sd.) V. NARAHARI ~ . 

OFFICE OF TilE HIGH COMMISSIONER FOR INDIA, 

LONDON, 

14th Augu.t, 1947. 

I have to acknowledge your letter of today'. date, reading as follow. :_ 

"In the Interim A,greement which we have signed today neither Governmen. has 
omade any reference to the r&te of i r ~lr.r  on the sterling balances. . 
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"His Majesty's Government understands that the Government of India have agreed 

with the Reserve Bank of India that during the currency of the A r ~  the BanI< 
will not alter the disposition of its sterling assete in such a manner as to. mcre&se. appre-
ciably the overall rate of interest which such assete are at. r~  eammg: Subject to 
this understanding the Reserve Bank will be free to alter Its mvestment. In accordance 
with normal central  banking practice. , r 
"I should be grateful  to have your confirmation of this understanding on behalf 

of the Government of India," 
J have pleasure in confirming that the understanding of your Government, &II lid 

out in that letter, is accepted by my Government. 

DEAR Sm WILFB,ID EADy, 

Yours sincerely, 

(Sd.) V. NARAHARI ~ . 

OFFICE OF THE HIGH COlWISSIONEB FOB INDIA, 

LONDON, 

14th August, 1947. 

I have to acknowledge your letter Of today'. date reading as follows:-

"With reference to the Financial Agreement betwoen our two Governmente, signed 
today, it is necessary to record our understanding rf.garding the sterling assets in the 
Silver Redemption Reserve which has been maintained hitherto for the pnrpose of' 
enabling the Government of India to fulfil its obligation under Section 36 of the 
Reserve Bank of India Act, 1934. 

"So long as it remains undisturbed His lIlajesty's Government will regarl{ this ~. 
serve as a capital. asset of the Government. of India and excluded from the scope of the 
present Agreement. In the event, however of the liquidation of this Reserve, in whole 
or in part, during the currency of the Agreement, the resultant proceeds should, as we see 
it, be credited to the No. 2 Account of the Reserve Bank of India; similarly any payments 
to the Silver Redemption Reserve in pursuance of the practice of maintaining the value 
of the assets therein shall be charged to the No. 2 Acceunt. 

"I should be grateful  to have your confirmation that this is in accordance with the 
rl.r i ~ of the Government of India." 

I have pleasure in confirming that the understandin'g of yonr Government, as set ont 
in that letter, is accepted by my Government .. 

DEAB SIR' WlLFBIDEADy, 

Yours sincerely, 

(Sd.) V. NARAHARI BAO. 

OFFICE OF THE HIGH COlUlISSIONEB POB INDIA, 

LONDON, 

14th .4.ugu.t, 1947. 

I have to acknowledge your letter of today's date, reading as foll0ws :-

"With reference to the Financial Agreement between our two Governmente, signed 
today, I wish to record the nnderstanding of His Majesty's Government regarding the 
treatment of tbe sum of United States dollars which has been allocated to India and 
which is known as India's "Post-War Dollar Fund". To ille extent tbat any drawinga 
on the unexpended balance of this Fund have been or are made dnring the period 15th 
July to 31st December, 1947 and equivalent amonnt in sterling shall be transferred from 
the No. 2 Account to the No. 1 Account of the Reserve Bank of India. 
"I should be grateful  to have your confirmation of this ullderstanding on behalf of 

the Government of India." 

I have pleasnre in confirming that the unde .. tanding :>f your Government. as set 
out in that letter, is accepted by my Government. 

Yours sincerely, 

(Sd.) V. NARAHARI BAO. 
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TUASURY CIlAloIBDS, 

GUAT GEORGE STRUT, 

S.W.I., 

14th AuglUt, 1947. 

DEAR MR. NABAllABI HAo, 

In the interim Agreement which we have signed today neither Government has made 
any referenc;e t<l the rate of interest to be earned on the sterling balances. , 

His lIIajesty's Government understands that' the Government of India have r ~  

with the Reserve Bank of India that during the currency of the Agreement the Bank will 
not alter the disposition of its sterling assets in such a manner as ~  increase. r i ~  

the overall rate of interest which such assets are at present earrung. Subject to thIS 
understanding the Reserve Bank will be free to alter its investments in accordance with 
normal.central banking practice. 

I should be grateful to have your confirination of this understanding on behalf of 
the Government of India. 

TilE HON. MR. Y. NABAIlABI HAo, C.S.I., C.I.E. 

DEAR ~IR. N ABAIIABI RAo, 

Yours sincerely, 

(Sd.) WILFRID EADY. 

TREASURY CIlUlBEBS, 

GREAT GEORGE STBEDr, 

S.W.I., 

~ August, 1947. 

I have (0 acknowledge the receipt of :'our letter of today's date reading as follows:-

"With reference to the Financial Agreemeut between our two Governments which 
we have signed today, it is necessary to record our understanding that Indian private 
sterling balances will not be subject, as the result of this Agreement, to any restrictions 
under Exchange Control Regulations in for"" in the United Kingdom which did not apply 
to tbem before the signature of the. Agreement. 

"For the purposes of this letter, the e'lpression 'Indian private balances' refers to 
sterling balances with banks jn the United Kingdom owned by residents of India other 
than the Reserve Bank of India and the Authorised D.ealers in Foreign Exchange in India; 
(he balances of the Reserve Bank are dealt WIth by the Agreement itself and those of 
the Allthoriaed Dealers in Foreign Excbange in India are covered by an understanding 
w)lich has been reached between the Bank of England and the Reserve Bank of India. 

"I should be grateful if you would confirm that this correctly sets out the positiou." 

I ha,'e pleasure in confirming that your letter correctly sets out the position with 
regard to these private balances. 

TilE HON. MR. V. NABAllABI HAo, C.S.I., C.I.E. 

DEAR !lIR. N ABAIlABI RAo, 

Yours sincerely, 

(Sd.) WILFRID EADY. 

TREASURY CHAMBERS, 

GREAT GEORGE STREET, 

S.W.I., 

14th Augu.t, 1947.' 

With. r?ference to the Financial Agreement. between ~ r two Governments, Bigned 
today. .t '8 nece .. Rry to record our understsndmg regardmg the sterling aB .. ts in the 
"Sil,:,er Redemption ReseITo wh.ich has bee!, i~ ~  hitherto for the purpose of ~
... bhng the Government of Ind.a t<l fulfil .ts obhgat.on under Section 36 of the Reserve 
'Bank of India A~  1934. 
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So long as it remains undisturbed His l\lajesty'. Government will regard this Bae"e 
as a capital asset of the Government of India and excluded from the I ~ of the preae':lt 
Agreement. In the event, however, of the liquidation of this Reaerve, lD whole or lD 
part, during the currency of the Agreement, the resultant r ~ .should, &I we see 
it, be credited to the No. 2 Account of the Reserve Bank of ~ l ; sun!l"rly . any payments 
to the Silver Redemption Reserve in pursuance of the practice of malDtalDlDg the valne 
of the assets therein shall be charged to the No. 2 Account. 
I shouid he grateful to have your ~ ir i  that this is in accordance with the 

understanding of the Government of India. 

THE HON. MR. ,Y. NABAHABI HAO, C.S.I., C.LE. 

DEAR MR. NARAHABI HAo, 

Yours sincerely, 

(Sd.) WILFRID EADY. 

TREASL'RY ClIAllBEBS, 

GREAT GEORGE STREET, 

S.W.I., 

14th August, 1947. 

With reference to the Financial Agreement between our two GO'l"ernments, signed 
today, I wish to record the understanding of His l\IaJesty's Government regarding the 
treatment Of the sum of United States dollars which has been allocated to India and which 
is kno'in as Indi!,'. "Post·War Dollar Fund". To the extent that any drawings on the 
.unexpended ballmce of this Fund have been or are made during the period 15th July to 
31st December, 1947 an equivalent amount in sterling shall be transferred from the Ko. 2 
Account to the No. 1 Account of the Reserve Bank of India. 

I should be grateful to have your confirmation of tbis understanding on behalf of 
the Government of India. 

THE HON. MR. y. KABAHARI HAO, C.S.I., C.LE. 

DEAR MR. N AR.AIL\B..[ RAo, 

Yours sincerely J 

(Sd.) WILFRID EADY. 

TREASL'RY CHAllBERS, 

GRUT GEORGE SmUT, 

S.W.I" 

14th Augu,'''' 1947. 

On the conclusion of the discussions leading to the Financial Agreement which :'ou 
and I have signed today on behalf of our respective Governments, I wish to express 
my aI>preciation of the spirit of cordiality and understanding which has been a feature 
of the negotiations. 

It is understood on the part of His Majesty's Goyernmont that the Agreement is 
of an interim nature to cover the period up to the end of the present calendar year and 
t\lat it is without prejudice to any subsequent discussions re6arding India's sterling 
balances. 

I should be grateful to have yonr confirmation that this is also lhe understanding of 
your GovArnm.ent. 

THE HON. MR . .Y'. NABAHARI HAO, C.S.I., C.LE. 

Yours sincerely, 

(Sd.) WILFRID EADY. 
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MOTION BE ELECTION OF STANDING COMMITTEES TO ADVISE 

MINISTRIES 
The Honourable Pandlt Jawaharlal Ihhru (Leader of the House): Sir, I 

move: 
"That this Assembly-

(a) do proceed tc elect in BUch manner BB the Honourable the Speaker may direct, members 
to serve until the end of the next financial year on Standing Committees to advise 011 BUb-
jects ooncerning the undermentioned Ministries of the Government of India the number 
to be so elected in respect of each Ministry, excluding the Chairman, being as follows: 

Ministry of Agriculture. 10 
Ministry of Commerce . 10 
Ministry of Communications . 10 
Ministry of Defence 10 
Ministry of Education . 10 
Ministry of External Affairs and Commonwealth Relations 10 
Ministry of Food . 10 
Ministry of Health 10 
Ministry of Home Affairs 10 
Ministry of Industry and Supply 10 
Ministry of Information and Broadcasting 10 
Ministry of Labour 10 
Ministry of Law . 6 
Ministry of Relief and Rehabilitation 10 
Ministry of States 10 
Ministry of Transport (other than Roads) 10 
Ministry of Works, Mines and Power 10 

(b) do adopt the annexed Rules· to regulate the constitution and procedure of the said Stand-
ing Committees." 
I might add that in view of there being such a large number of committees 

to be appointed consisting of most members of this House it is desirable not to 

ANNEXURE. 

• Rule8. 

J. The Chairman of each Com,'"ittee shan be the Minister in charge ofthe Ministry to which 
the Committee is attached or any officer deputed by him to act as Chairman when he is unable 
to be present, and an officer in that Ministry designated by the Chairman shall be Secretary to 
the Committee. 

2. A member of a Committee who ceases to be a member of the Constitutent Assembly 
shall cease to be a member of the Committee, and if a vacanoy occurs in a Committee for this 
or any other reBBon during the course of the period for which the Committee WBB constituted a 
motion shall be made as soon BB may be in the Constituent Assembly (Legislative) for the election 
of a member tc fill the vacancy. ' 

3. The following subjects shall be laid before the Standing Committee : 
(I) All non.offiicial Bills introduced or proposed to be introduced in the Assembly, and 

legislative proposals which the Ministry concerned intends to undertake and on which the Minis-
ter in charge desires the advice of the Committee. 

(2) Reports of Committees and CommiBBions (not including unpublished reports of de-
partmental oommittees) on which the Assembly is not adequately represented. 

(3) Major questions of general policy on which the Minister in charge desires the advice 
of the Committee. \ 

(4) Annual Reports. 
(6) With the approval of the Minister in charge, any topic of public importance within 

the field of the Committee which a member of the Commit."" may propose for discu,,\!ion : 
Provided that-

. (i) in 0_ of urgenoy a referenoe to the Committee may be dispensed with by the Minis. 
try ooncerned, 
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increase the number of each committee. I have suggested 10 for .!mOlt all 
the committees. Therefore it is desirable not to increalle the number: other-
wise there may be a good deal of overlapping. As it is it .would probably be 
desirable that a member should not join more than two committees as far ~ 
possible. . 

There are a number of amendments to the anneJo;ed Rules and some of those 
amendments oertainly improve the procedure which we have to follow and when 
the time comes I shall accept some of them. 

lIr. speaker: Motion moved:, 

"That thu. Auembl),-

(a) do proceed to elect in such manner .... the Honourable tbe Speaker may direct, mem-
bers to ""e nn$iI the end of the next financial year on Standing Committe. to advise-
on subjects concerning the nndermentioned Mini8tries of the Government of India 
the number to be 80 elected in respect of each Mini8try, ezcluding the Chairman. 
being .... folIo ... : . 

Kini8try of Agrioulture 

Ministry of Commerce . 

Ministry of Communication. 

Mini8try of Defence 

Mini8try of Education • 

Mini8try of Ezternal AJfairs and Commonwealth Relations 

MiniItry of Food • 
Mini8try of Health 

Ministry of Home Affairs 

Mini8try of Industry and Supply 

Mini8try of Information and Broadcasting 

Mini8try of Labour 

Mini8try of Law . 

Mini8tryof Relief and Rehabilitation 

Ministry of States 

Ministry of Transport (other than Roads) 

Mini8try of Works, Mines and Power 

(i':) the following oases shall be excluded from the purvieW ofthe CommiUee : 

(0) cases concerning appointmente, 

10 

10 

10 

10 

10 

~ 

10-

10 

10-

10 

10' 

10 

5 

10 

10 

10 

10 

(b) all cases which the Miui8ter in charge eonoiders cannot be placed before the Com-
mittee consistently with the public interest. 

4. Tlte functionS of Standing Committees will be purely advisory and their proc-m.gs will 
be strictly confidential. No press representatives will be allowed to attend any meeting c f ... 
committee. Brief reports of the activities of each Committee mentioning the subject. discuooed 
and the conclusions reached by the Committee but· not the tenor of the discu88ions will be 
circulated to all members of the Aaeembly. 

5. Meetings of the Standing Committeas will be summoned by the Secretary not less than 
I ~ 0 year at such times as may be decided by the Minister in charge. The agenda of the meet. 
ing will be drawn up and ciroulated by the Secretary, together with a memorandum explaining 
the nature of each item of business and copies of such papers 88 the Minister in charge directs to· 
be furnished to the Committee. Such papers will be returned by ~r  to the Secretary at the 
c.!ose of each mseting. The proceedings of the Committee will be confined to items of business 
entered in the agenda, and any requests for furt,her information will be dealt with under the. 
orders of the Minister in charge. . 

6. At a  m .. ting of a Standing Committee, the Secretary may be requested by the Minister· 
to explain each item of business. The Chairman will then invite a discussion and the Secretary-
will note on the departmental file the genera) opinion of the Committee. 
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[Mr. Speaker} 
(b) do adopt the annexed Rulea* to regul&te the cODs"iuuOD .mel 9rooedUi. of tbe .ud 
S.....wag Commit ......... 

IhrI: 1[. ~ l~ A ~ (Madras: General): Sir, may I suggest 
that this motion be put to the House in two parts-(a) the substantive portion 
and (b) the annexed Rules. Tl1ere does not seem to be any amendment so far 
as part (a). is concemed and therefore it will be adopted unanimoUilly. After 
that we will go on to part (b). . 

ANNEXURE. 

. *8vlu. 

'. 1 The ~ir; l l.. of eaoh Coamuttee.shall be the ilini!lter in ob4rge of. te Kinistry to 
whi,ch the ~ l S attache.,. or any oalcer doputedby bilJ!. tp 'I!lt /¥I, ~  .... hen he is 
unable to be present, and all. oalcer in that Ministry deaigriated by the Chairman shall be Secretary 
to the Committee. . 

2. A member of a Committee .... ho ceases to be a member of the Constituent Assembly aha\l 
-.& to be a member of the Committee, and if a va.ancy occurs in a Committee ror tlWi or any 
oiher reason during the oourse oUhe period for which the Committee .... 88oonatituted. amotiOn 
ahall be made as soon 88 may be in the Constituent Assembly (Legislative).for the election of • 
member to fill the vacancy. . 

3. The follo .... ing IlUbje.ts shall be laid before the S ~  Committee , 

(1) All non.ofB.ial Bills introduoed or proposed to beintroduoed in tlae Ailsambly, and 1 .. 
lative proppaala whioh the Ministry conoerned intends to utl.dertake and on .... hioh the Hillister 
i II. oharge deairea the advioe of the Committee. 

(2) Reports of Committee. and Cam mission. (nDt inoluding unpublished reports of depart-
m9lltal oom'llitte90) on .... bi.h the' A99.mbly is ~ adequately represented. 

(3) Major question. of general ~li  on .... !:\ich the Minister in oharge desires the ad",08 Of 
the committee. 

(4) Annual Reports. 

(5) With the approval of the Minister in ch,.rge, any topio ofpublio importanoe .... ithln tbe 
aald of the Committee wbi.h a memb.r of the Committee m,.y propoae for diacuaaiOn" 

Provided that 

(i) In CIlo888 of urgency a reference to the Committee may be dispeD.98d .... ith by the Klins· 
try ooncerned, 

(M) the following oMeashall be ex.luded from the purvie .... "fthe Committee, 

(a) caaes conoerning appointments, 
(b) all oases wbioh the Hinisterin oharge oOMiders cannot be p1aoed before the Com. 
mittee consistently with the public interest. 

,., T .. r ... ~i  ?f i ~ C I'll uithn will be purely advisory aud their prooeedings 
will b. striotly oon6.dential. No pre., representatives .... ill be allowed to "ttend any meeting of 
• C'M"Ili"ee. Brief reports of the aotivities of each Committee mentioning the subjects dis. 
oUB",d and the (1ol1Olu.ion. reached by the Committee but not the tenor of the disoussions will be 
oircal .. ted to all members olthe A998mbly. 

5. Meetings of the Standing ~i  will be ~ ~  by the Secretary not lea. than 
6wioe 110 year a.t su,h i ~  a. m .. y be deCIded by the Mmlster In ~ . The a.genda oHhe meet. 
ing .... iIl be dr,. .... n u? and oirculated by the. S30retary, together .... ith ~ ~~ ~r ll explaining 
the n .. turo of e""h ito'll of bu.in ... and COpl,," of suoh p"peu a. the MInIster In oharge dtrects to 
be farnishe:l. to ~ Clm'1littee. S'.l.h ~ r. will be retu:ned br members to the,Secretary ~  
the clo .. of e .. ,h m"tinlt. T ~ pro,e.d.ing. of the ~ :  .... !II be ~ i  to I~ ll  of bUSI. 
ness entered in the agend.a. and. any raquests for further informatIon WIll be dealt .... Ith und.r the 
~ .r  of the Minister in charge. 

6. At a ~ i  of 110 ~ i  ~ i  the, S •• r ~r  !",.y b ... ~. . by the Minister 
to explain e,.,h it.", of bUllnen. Th. Cb. .. trm .. n WIll then InVIte a dlscuaslan atl.d the Seoretay 
";11 not. on the d.p,.rtm.ntal file the general opinion of the Committee. 
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Kr. Speaker: I have no objection to adopt the suggestion. I will 

first part (a) to the HoUle. 
The question is:: 

,. 
put the 

" (0) That this Aeaembly do prooeed to elect in mch munl!ll' .. the Honourable the 
Speaker may direct. members to serve until the end of the nest fiDancial, y_ on 
Standing Committeee to advise on subjects ooilcerniDg the under.mBlltione4 J(inis. 
tries of the Government of India the number to be 80 elected in respect of_b 
Ministry. excluding the Chairman. being as follows: 

Ministry of Agrioulture . 
Ministry of Commerce. . 
Ministry of Communications • 
Ministry of Defence . • • 
Ministry of Education. . . • • . . 
Ministry of External Affairs and Commonwealth Relations 
Miniatry of Food . 
Kiniatry of Health . 
Ministry of Home AfI'airs . 
Ministry of Industry and Supply. . 
Miniat.,. of Information and Broadoasting 
Ministry of Labour 
Ministry of Law •. . 
Ministry of Relief and Rehabilitation 
Ministry of States • • . • 
Jilinistry of Transport (other than Roacla) 
Ministry of Works. Mines and Power 

The motion was adopted. 

10 
10 
10 
10 
10 
10 
10 
10 
10 
10 
10 
10 
5 

10 
10 
10 
10 

JIr. Speaker: I will now take part (b) and the amendments to the Rules. 
SIlrl •. Anautbas&yanam. Anqa.r: Sir. I beg to move: 

(i) "That in part (b) olthe motion, in Rule l' for the words' any officer deputed by him 
the words ' .any member elected by the Committee'. be substituted ... 

With your permission, Sir, I Bhall move the other amendments also, viz .• 
NOB. 2, 3 and 4 relating to the same rule, so that Honourable Members may 
have a comperehensive idea as to what my intention is. 

I move: 
(ii) "Tha.tinpart(b)ofthemotion, in,Rulelaftertheword' Chairman'where it occurs 

for the second time the words 'for that meeting' be inserted"; 
(i") "That in part (b) ohl;le motion, in Rule I for the word 'he' the words 'the Minis. 

ter • be substituted "and 
(tv) "That in part (b) oUhe motion. in,Rule !for the.rord 'Chairman' where it occurs 

for the third time, the words' the Minister' be substituted." 
My object in making these motions is this. As Honourable Members will' 

find, the rule as it stands makes the Minister the Chairman of each Committee 
and if he is absent on any particular occasion. the rule provides that an officer 
deputed by him may officiate as the Chairman for that meeting. My amend· 
ment is that instead of an officer, any member of the committe6 (the commit· 
tees consist of members of the House) may elect one from among themselves 
as Chairman for that meeting. We have passed the earlier part of this motion 
according to which ten members of the Assembly will be elected as me,mben; C'f 
each commitj;ee. M;y proposal is that instead of any officer deputed by the 
Uhairman any member elected by the committee from among themselves may 
act as Chairman for that meeting, in the absence of the Minister concerned. 
Suah a Chainnan will not be the Chairman for all meeting!' that may be held 
from time to time but only for that meeting, when the Minister is unable to be 
present. For the word "he" 1 want the word "Minister" to be substituted 
so as to make it clear. The rule as amended with these four 9.mendments 
which are of a formal nature consequent on the first amendment, will read as 
follows: 

"The Chairman of each Committee shall be the Minister in charge of the 
Ministry to which the Committee is attached or any member elected by the 
Committee to act as Chairman for that meeting when the Minister is unable to 
be present, and an officer in that Ministry designated by the Minister '1hall bf\ 
the Secretary to the Committee." 
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Jrr. Speaker: The question is: 
(i) .. That in part (b) of the motion, in Rule 1 for the words' any officer deputed by 
him .. the words' any member elected by the Committee' be substituted; .. 

(it) .. That in part (b) of the motion, in Rule 1 after the word' Chairman' where It. . 
ocours for the aeoond time the words' for that meeting' be ineerted; .. 

(Mi) .. That in part (b) ofthe motion, in Rule 1 for the word' he ' the words' the Minis-
ter 'be subat.ituted; .. and 

(w) .. That in part (b) of the motion, in Rule 1 for the word' Chairman' where it occurs 
for the third time, the words' the Minister' be Substituted. ," 

The motion was adopted. 

Shrl •• ADanthasayanam Ayyangar: Sir, I move the next amendment; 

(i) .. That in part (b) of the motion, in 8ub·rule (1) of Rule 3, the following be omitted, 
namely: 

, and on which the Minister in charge desires the advice ofthe Committee' ... 

The other amendment of mine relating to the same rule may also be taken 
together with this. I move: 

(ii) .. That in part (b) ofthe motion, in sub·rule (3) of Rule 3, the following be omitted, 
namely: 

, on which the Minister in oharge desires the advioe of the Committee' ... 

The object of these amendments is this. The rule says ,"The following 
!!ubjects shall be laid before the standing Committee" and then at the end of 
Bub-rule No. (1) Honourable ;Members will find that there is a limitation to the 
subjects that may be placed before the Committee,-all non-official Bills, legis-
lative proposals either in the form of bills or resolutions ami memoranda "on 
which the Minister in charge desires the advice of :the Committee.". I do not 
want this limitation on the subjects that have to be placed before the Commit-
tee. The same thing is repeated in sub-rule (8) which says "Major questions 
of general policy on which the ;Minister in charge desires the advice of the Com-
mittee." Those words also may be omitted. With your permission, Sir, and 
with the leave of the House I would add at the end of Rule 8 the words "and 
financial proposals", i.e., major questions of general policy and financial propo-
sals. I want that each committee should have the opportunity of looking into 
the budget relating to that Ministry, and giving priorities and they should aldo 
be able to suggest retrenchment or additions relating to the general policies 
which are placed before the committee. All general policies will have to be 
implemented by financial commitments and therefore I feel that there is a 
lacuna. I would, with your permission, like to add the words ~  financial 
proposals". 

JIr. Speaker: Is it necessary to add those words? Every general policy 
will include financial considerations. 
Shri E. Santhanam (Madras: General): But it will not be the case vice verBa. 

Shri •. AnanUlasayan&m. A)'Yangar: Financial proposals will always involve 
scrutiny of the policy, whereas the converse need not be true. You know very 
well that we are in the habit of scanning them too closely ..... . 

JIr. Speaker: I was feeling snother difficulty. There is also a Standing 
Committee for the Ministry of Finance. What will happen in case there is a 
conflict of views between that committee and the other committees so far as 
financial proposals are concerned. 

Shri II. ADanthaaayuam Ayyugar: ;May I respectfully submit to you and 
the House that instead of there being a conflict, it will facilitate the work of 
the Standing Finance Committee? The Standing Finance Committee con-
lists of fifteen members and Bubjecw rela.ting to all the ;Ministries come up for 
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consideration before the Standing Finance Committee. They would certainly 
like to have the opinion of the Members of the House on the various Standing 
Committees with reference to each one of· those Ministrie,q. However clever 
the Members of the .Standing Finance Committee may be they Ilannot be om-
niscient and it will be open to them to accept or reject thr nclvice given. 
Kr. Speaker: The only question is whether it is permissible at this  stage to 

make an addition to the amendment. 
Hajl Abdus Saflt&r Hajl l8b.aq Seth (Madras: ;Muslim): On the observation 

from the Chair that these rules will govern the conduct of the Standing Finance 
Committee also, I find some difficulty. The motion of the Honourable 
Member is that these Rules will regulate "the constitution and procedure of the 
said Standing Committees". And, in the said Standing Committees the 
Finance Committee is not mentioned. I do not think these Rules will govern 
the conduct of the Standing Finance Committee. 

Kr. Speaker: Any way, it will be a matter for the decision of the House on 
merits. What I am at present considering is whether I should permit the 
Honourable Member to add to his amendment, though be has not i ~  pre"\i-
ous notice of the addition. I think that the matter is of some importance and 
that I should not bar it by refusing to give my leave. 

Amendments moved: 

U(i) That in part (b) of the motion, in sub-rule(l) of the Rule 3, the fonowing be 
omitted, namely: 

, and on which the Minister in oharge desires the advice of the Committee'; 

(Oi) ThatinpBrt(b) of the motion, in oub-rule(3) of Rule 3, the fonowing be omitted 
namely: 

, on which the Minister in charge desires the advice of the Committe'; 

and the words' and financial proposals ' be added after the words' general policy '. " 

The Honourable Shri B.. X. Shanmukham OheUy (Minister for Finance): 
With regard to the financial proposals being placed before these Advisory Com· 
mittees, tbere is a possibility of very serious conflict, because every proposal for 
expenditure which comes before the Standing Finance Committee must ~

sarily relate to some Ministry or other. If, for instance, a number of items of 
expenditure are considered necessary by the Standing Committee of that MIDis-
try, then the hands of the Standing Finance Committee are practically tied 
and the Standing Finance Committee cannot examine whether it is wise or 
necessary to include certain items of expenditure passed by the Standing Com-
mittees, and very serious conflicts will arise. In the alternative, the Standinc 
Finance Committee will become absolutely of no use. 

Kr. Speaker: I myself pointed out the difficulty. But I am putting the 
amendment just for the consideration of the House. 

The Honourable Pandit Jawaharlal Nehru:&ir, there is this difficulty which 
you were good enough to point out and which the Honourable Finance Minis-
ter has also drawn attention to. I think the difficulty, however, need not 
frighten us. Ultimately in regard to these financial proposals it 
is the Standing Finance Committee that will have the final word. 
As such I see no reason why it should be intimidated by IIny 
suggestion on financial proposals . coming through any other Com· 
mitt€e. No doubt the Standing Finance Committee will look into it, and if it 
does not fit in with the financial programme, it will nElgative the suggestion. In 
any event, whether you put those words or not, I have no doubt that any pro-
posals which are to be examined by any of these Standing Committees will h&ve 
to be examined in relation to their financial aspect. The whole picture has go. 
to be considered by the Standing Committees. 
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(pandit Jawaharlal Nehru] 

The Standing Committees of the past have met normally twice a ;year and 
iheir ~ i  have often been formal meetings, restricted to problems placed 
betore them. I am not myself conversant. with these meetings-I have at,-
tended only one or two.-.and the meetings did not strike me as being very help-
ful. I hope in future the Standing Committees would perform much more 
important fUnctions. We have said that they should meet at least· twice a 
year, and I do not wish to change that wording in the Rules. But I hope that 
they will be able to meet oftener. I hOpe also that they will not only meet 
oftener but meet really to survey the whole scene of their activities and not 
merely confine themselves to the problem before them. I should certainly like to 
put the whole picture before them and take their help in the matter. There are, 
however, some exceptions to ibis. Obviously, sometimes something has to be 
done urgently, arid the Standing Committee cannot meet. We must also have 
authority to do some things which cannot easily be placed before them for 
reasons of State policy or secrecy. Those things cannot be placed before them. 
Subjeot to that, I hope each Standing Committee will be given the fullest co-
operation and information by the J,f;inister concerned. 
I am prepared to accept the amendment moved by Mr. Ayyangar. But 

there is one small matter to which I should like to draw the attention of the 
House. At the end of ;Rule 3 there is the Proviso "Provided that (i) in cases 
of urgency a reference to the Committee may be dispensed with by the ;Ministry 
concerned and (ii) the following cases shall be Elxcluded etc." The second pro-
viso is all right. It gives the protection I ask. But I am not quite clear, from 
,the way it is printed, whether the first Proviso applies to the whole Rule or not. 
The way it is printed with the colon makes rather confusing. I hope it refers 
~ the whole ;Rule. If so, I accept the amendment moved by ;Mr. Ayyangar. 

JIr. Speaker:. The question is: 
.. (') Thatinpart(b) of the motion, in sub-rule (I) of Rule 3, the following be omitted, 

namely : 

, and on which the Minister in charge nesires ~  advice of the Oommittee'; 

(i;) .. That in part (b) of the motion, in sub·rule (3) of Rule 3, the following be omitted, 
namely: 

, on which the Minister In charge desires the advice of the Committee'; 

and the words' and financial proposals' be added after the words' general policy' ." 

The motion was adopted. 

9brl H. V. Kama.tb. (C. P. and Berar: General): Mr. Speaker, air, I move: 

.. That in part (b) of the motion, in Rule 5, for the words' twice .. year' the words' foUl' 
times a year' be substituted." 

;My amendment is an extremely simple one. If the amendment be ac-
eepted, the Rule will read as follows: 

" Meetings of the Standing Committees will be summOlled by the secretary not less th .. n 
four times a year .......... ete.n 

The amendment speaks for itself and it is hardly necessary for me to expati-
ate on it. It may be argued of course, I realize, against this amendment that 
the practice so far has been to have meetings not less than twice a year. But 
I would submit that tbis practice, along with so many others, represents to my 
mind a hangover from the d,ays of bureaucratic imperialism which it is high time 
we discarded, at any rate after the new set up since 15th August. I sub.mit 
that my 'amendment has been tabled with a view to facilitating the work of the 
various Ministries. As Members of a sovereign Dominion Parliament I think 
we should work on these Committees earnestly, effectively and efficiently. I 
would therefore commend this amendment for the acceptance of the Honour-
. able the :M;ovu as well as of the House. 
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JIr, Speaker: ,Amendment moved: 
233 

" That in part (b) of the motion, in Rule II, for the words' twice a year' the words 
• four times a year' be substituted." ' 

The ROIlourable P&DdI.t Jawa.ha.rlal :R&hru: I have just atated that I look 
forward to the .Standing Committees meeting pretty frequently. But it will 
not be ir~ l  to fix a number Ijke four in these Rules. What the Rule says is 

~  should meet at least twice a year. They may meet many more times. I 
think, however, that to lay down a statutory rule that every Committee should 
meet ~ least four times a year will perhaps be undesirable and might place 
some difficulty. ,As a ma_ter of fact, apart from the administrative matters, 
if the ;Members of the Committee themselves want to meet at any time I am 
quite sure..that they can meet. They will have the fullest co-operation of the 
Ministry. 
I hope that the committees will work smoothly and frequently, hut I would 

request the Mover of this to leave it at that. and not have a hard and fast r'lle 
about every committee meeting at least four times a year. 
Shri lL V. ltamath: In view of the aSsurance given by the Honourable the 

Leader of the House, I 'do not wish to press my amendment. I beg leave ?f 
the House to withdraw the amendment. 
JIr. Speaker: Has the Honourable ;Member the permission of the House to 

withdraw his amendment? 
The amendment was, by leave of the Assembly, withdrawn. 
lIIr. Speaker: I put the second part of the Motion, as amended, before the 

House. 
The question is: 
.. (b) That thiS Assembly do adopt the annexed rules * to regulate the constitution 

and procedure of the said Standing Committees. " 

The motion was adopted. 

ANNEXURE 

Bule.· 

1. The Chairman of each Committee shall be the Minister in charge of the Ministry to 
which the Committee is attached or any member elected by the Ccn:mittee to act as ChaiIIraD 
for that meating when the Minister is unahle to be pr.sent, and an dlleer in that Mini,try 
deeignated by the Minister shall be Secretary to the Committee. 

2. A member of a Committee who ceases to be a member oi the Constituent Assembly aball 
cease to be a member of the Committee, and if a vacancy occurs in a Committee for this or any 
other reason during the course of the period for which the i ~ ~ constituted, a ~ i  
.hall be made as soon as may be in the Conatituent A ..... mbly (Legtslatlve) for the electIOn of 
a member to fill the vacancy. 

3. The following subjects shall be laid before the Standing Ccmmittee : 

(1) All non· official Bills introduced or propoaed to be introduced in the Assembly. and 
legislative proposals which the Ministry concerned intends to undertake. 

(2) Reports of Committeea and COIDJIliaaiona (not including unpublish£d reports of de-
partmental committees) on which the Assembly is not adequately represented. 

(3) Major questions of general policy and financial proposals. 

(4) ADDual Reports. 
(6) With the approval of the Minister in charge, any topic of. public im.port"!,,ce withiD 

the field oorthe Committee which a member olthe Committee may propose for di.CUBSlon: 

Provided that.-

(i) in ease. of urgency a reference to the Committee may be dispensed with by U.e 

Ministry ooncerned, 
(ii) the following casea shall be excluded from the puniew of the Committee : 

(a) cases concerning _ appointment., 

(b) all cases which the Hinilter in oharp canaiders C8llDot be placed before tM 

Committee conaiatently with ~. public int.-i. . 
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The Honourable Kaul&na Abul Xalam And (Minister for Education): Sir I 

wovc: 

"That this A888mbly do proceed to elect, in such manner as may be app!oved by the ~
nourable the Speaker, a member to represent this Assembly on the Counoll of the Indlan 
Institute of Soience, Bangalore, for the residue ofthe triennium 1947-49 (both yea", inclus!ve 
in pur8uanoe of the provisions of olause 11 (Secondly) of the Scheme for the AdmmiatratLOn 
.. nd ~  of the Properties and Fund. of the .aid Institute (which was published in the 
Gazette of India with the N otifioation of the late Department of Eduoation, Health and La nd 
No. F. 63-1/37, dated the 2nd December, 1937, and whioh as subsequently amended, is in force 
with the substitu'ion of a referenoe to this Assembly for the reference to the Indian Legislat-
ive .'l.ssembly in the said clause), in plaoe of Pandit Lak.hmi Kant.. Maitra who was elected to 
represent th) Indian L"gislative A888mbly on the said Council and who consequent on the 
A.sembly ceaSing to funotion, ceaaed to be .. memb"r of the Council on the 15th August, 1947. 

)I[r, Speaker: The question is: 

"That thiS A .... mbly do proceed to elect, In such manner as m.y b. approved by the 

Honourable the Speaker, a member to represent thiS As£embly on the CounCil of the Indian 

. 4. T ~ function. of ~ i  CommiU""" will. be pw;ely advisory and their proceedings 
-'WIll be . rl~ l  confidentIal. No pres. ~~ l  wlil be al.lowed to atte.nd any meeting 
~ .. Commlttee. Brlef reports of the aetlvltl68 of ~  CommIttee mentlOnmg the subjects 
.hscU8B6d and the conoluslOns reached by the Commlttee but not the tenor of the discuasions 
.. ill be oirculated to all members of the ~ l . 

S. M .... ting. of the Standing Committ_ will be oummoned by the Secretary not le88 than 
twice a year at auch times ... may be decided by the Minister in charge. The agenda of the 
meeting will be drawn up and oiroulated b7 the Secretary, together with a memorandum ex-
plaining the nature of eaoh item of busin .... and copiea of such papers &8 the Minister in charge 
direct. to be furnished to the Committee. Such papers will be returned by members to the 
Sacreto.ry at the close of each meeting. The proceedings of the Committee will be confined· to 
items of buoiness entered in the .. genda, and any requests for further information will be dealt 
with under the orders of the Miniater in oharge. 

6. At a  m .... ting of a Standing Committee, 'he Secretary may be requested by the Ministel' 
'" explain eaeh item of busin_. The Chairman will then invite a diacuuion and the Secretary 
,"11 DO'" on the dep&rtmante! file the pne.-al opinion of the Committee. 

234 
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Institution of Sci en ..... Bangalore. for the residue of the triennium 1114.'7-49 (botb ~ Inclusi-
ve) in pursuance of the proviaionaof clauEe 11 (S ~ ) of ~ ~ for ~ r l  
and Management of the Propertiea and Funds of the eald Inetltute (whIch was pabliahed m 
the GasE'tte of India with the Notification of the late Department of EducatIon. Health 
and Lands No. F. 63-1/37. dated the !nd December.' 1937. and which .. subaeqently 
amended is in force with the substitution of a reference to thia A_bly for the reference to 
the I i~ Legislative Assembly in the said clause). ill place of pandit L ~ Kant_a 
Maitra who was elected to represent the Indian Legislative Aaeembly on the said CouncIl 
and who conaequent on that Aseembly c3asing to function. ceased to be a member of the 
CounCil on the 16th August. 1947. 

The motion was adopted. 

ELECTION TO GOVERNIN:G BODY OF I IA~ RESEARCH ~  
.  . ASSOCIATION 

The Honourable Rajkumari Amrit Raur (Minister for Health): Sir. I beg 
to move: 
"That the membera ofthis Assembly do proceed to elect in such mann";' as may tie approved 

by the Honourable the Speaker. three persone from among their number to ait on the Govern-
ing body of the. Indian Reaearch Fund Association." 

Kr. Speak .. : The question is: 

"That the members oHhis A_mbly do p';'ceed to elect in such manner .. may he approved 
by the Honourable the Speaker. three persons from among their number to sit on the Govern_ 
ing body of the Indian Research Fund Asaooiation." 

The motion was adopted. 

lIr. Speaker: I have to inform Honourable Members that the following dates 
haye been fixed for rece:ving noin:nations and holding elections. if necellsary. 
ill connection with the following Committees. namely: .  . 

1 Ministry of AJPiculture 
2 Ministry of Communicationa 
3 Ministry of ~ 

Date for 
nomination 

} 21-11---47 

5 Ministry of Education 
4 Ministry of Defence } 

8 Ministry of External Affairs and Commonwealth Relations 
22-11---47 

7 Ministry of Food 
8 Ministry of Health 
9 Ministry of Home Affairs 

10 Ministry of Ind118try and Supply 
11 Ministry of Information and Broadcasting 
12 Ministry of Labour 

13 Ministry of Law 
14 Ministry of Relief and Rehabilitation 
15 Ministry of States 

16 Ministry of Transport (other than Roads) 
17 Ministry of Works, Mines and Power 

} 25--11---47 

} 26-11-47 

} 27-11---47 

1 .29-11---47 

Date for 
election 

26-U---47 

27-11---47 

29-11---47 

1-12--47 

2-12-47 

3--12-47 

18 Council. of the Indian Institute of Science. Bangalore 1 
19 Govermng Body of the Indian Research Fund Association J 1-12-47 4-12---47 

The nominations for these Committees will be received in the Notice Office 
upto 12 Noon .on the dates mentioned for the purpose. The elections. whioh will 
be conducted I~ accordance with the Regulations for the holding of elections by 
means of the s!llgle r ~ l  vote. will be lield in the Assistant Secretary', 
room (No. 21) In the Councll House between the hours 10-30 a.m. and 1 p.m. 
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Ur;lOLVTlOJr RE 'OBIn'BAL JW4D J'UND UD STUJ)Il(G 
OOJDllT'l'BB I'OB BOAD8 

TIleBcl1Oar&ble Dr • .JOhn Kat.thai (Minister for Railways and Transport): 
May I ask you, Sir, whether you will be good enough to suspend the rule which 
requires a Member who moves a resolution to begin by stating t.he motion as sei 
out in the List of Business? As you will see. it covers 3 foolscap pages and I 
think it would be a waste of time of the House to read it since copies of this reo 
solution have already been circulated. I may say, Sir, that ten years ago when 
a resolution in these identical terms was moved in the old Legislature, the' 
President extended a Similar indulgence to my predecessor then in office. 

Xr. Speaker: The resolution will be taken as read. 

The Eonourable Dr • .John llat.thai: I beg to move the resolution standing 
in my name: 

"This Assembly hereby resolves thai: 

1. There .hell continue to be levied OD motor spirit an extra duty of customs and of eXCise 
of not less than 2 annaa per gallon, and the proceeds thereof shall be applied for the purposes 
of road development. 

2. (1) From the proceeds of ouch eItra duty in any financial year there shall be deducted 
a sum as near a8 may be equivalent to the share in such proceeds arising from tned motor 
spirit used in aviation during the calendar year ending in the financial year concerned, and such 
sum shall be at the disposal of the Central Government for allotment aa grants·in.aid of civil 
aviation. 

(2) The balance of the proceeds shall be credited aa a block grant to a separate Road 
Fund. 

(3) For the purposes of this resolution 'tned motor spirit' shall mean motor spirit upon 
which the duty of customs or eIcise shall have been paid and in respect of which no rebate of 
ouch duty shall have been given. 

3. (1) The Road Fund shall be allocated aa follows: 

(0) a portion equal to fifteen per cent., shall be retained by the Central Government lUI a 
Con tral reBerve; 

(b) out ofthe remainder there shaH be allocated by the Central Government-

(i) a portion for eIpen'diture in each Governor's Province, 

(iI) a portion for expenditure in the Chief Commissioner's Provinces, 

(iii) a portion for expenditure in the Acceding State. and 

('tI) a portion for expenditure in such non· acceding Indian .ates as may be eligible 
thereto under any agreement for the time being in force, 

as near as may in the ratio which the consumption of tned motor spirit, other than motor 
spirit used in, aviation, in each area for which an allocation i. to be made shaH bear to the total 
consumption in India and the States ,eferred tojn sub-clause (iv) above, of taxed motor spirit, 
other than motor spirit used in aviation during the calendar year ending during the financial 
year concerned. 

(2) The portions allocated for expenditure in Governors' Provinces shan be retained by 
the entral Government until they are actually required for expenditure in the manner herein· 
after specified. 

(3) If in the opinion of the Central Government, the Government of any Governor's pro-
vince haa at any time-

(0) failed to take such steps aa the Central Government may reoommend for the regula-
til)n and control of motor vehides within the province, or 

(b) delayed without reasonable cause the aplication of any portion of the Road Fund 
allocated or re-allocated aa the case may be for expenditure within the province, 

the Central Government may resume the whole or part of any sums which it may at that time 
hold for expenditure in that province. 

(4) All sums resumed by the Central Government frClm the account of any Provinoial Gov-
ernment as aforesaid shaH be re-allocated between the credit accounts of Provincial Govern-
mtIIIts and the reserve with the Central Government in'the ratio of the main allocation for the 
financial year preceding the year in which the re-allocation is made: 

Providl!d that the sum so calculated as the share of the province from whose account the 
resumption haa beeD made shall also be credited to thl! reservl! with the Central Government. 
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4. The balance to the credit of the Road Fund or of any allocatiOJl ~  ah.n not lapp 

at the end of the financial year. 
5. No expenditure shall be incurred frem any portion of the Road Fund save aa herein-

after provided. 
6. The Central reserve with the Central Government shall be applied first to defraying 

the cost of administering the Road Fund and thereafter upon such schemes for ..aarch ~ 
Illtelligence and upon such special enquiries connected with roads and upon speeial grants-m-
aid for such objects connected with roads aa the Central Government may approve. 

7. The BUmS allocated for expenditure in the Provinces may, subject to the previous ap-
proval of the Central Government to each proposal made, be expended upon any of the follow-
ing objects, namely: 

(i) on the conBtruction of new roads and bridges of any sort; 

(ii) on the reconstruction or substantial improvement of existing roads and bridges; 

(iii) in special C888S, on the maintenance of roads and bridges, constructed, reconstruct-
ed or substantially improved from the Road Fund, or from loans approved or sanc-
tioned by the .Central Government; 

(iv) to meet charges, including the cost of establishment, connected with the prepara-
tion of Bcheme. of road development or with the administration of provincial Boards 
of Communications; 

(v) to meet charges including the cost of establialment connected with the control of 
motor transport; and 

(vi) on the interest. and amortization of loans approved or sanctioned before the date 
of this Resolution by the Central Government, and spent or to be spent on the con-
struction, reconstruction or substantial improvement Of roads and bridget!. 

8. In considering proposals for the construction, reconstruction or improvements of roada 
and bridges trom the Road Fund, the Central Government shall have regard to the present urgent 
noed for improving the efficiency and reducing the coat of transport by road of apicultwal pro-
dU!)8 to mlll'kets and railways. 

9. (I) A Standing Committee for Roads shall be constituted each financial year consist-
ing of-

(a) the Minister in cherge of the relevant portfolio, provided that should the said Minister 
be unable to be present at any meeting he shall nominate a person to deputise for 
him; 

(b) twelve members elected by the members of the Constituent Aosembly from amongs$. 
themselves; and 

(e) the Chief Commissioner of Railways. 

(2) The said Minister shall be the Chairman of the Committee: Provided that should he 
be unable to be present at any meeting, the person nominated to deputise for him under sub-
pBr"8l'aph (I) aliall act aa the Chairman of the meeting. 

(3) No approval to any proposal for expenditure from the Road Fund shall be given by 
the Committee unless it is supported by a majority of the members present and voting. 

(4) All proposals for expenditure from the Central reserve and all other proposals for ex-
penditure from the Road Fund to be made in the Provinces shall be referred by the Central 
Govt'rnment to the Standing Committee before the proposals are approved. 

10. The functions of the Standing Committee shall be: 

(a) to consider the annual budget and accounts of the Road Fund; 

(b) to advise upon all proposal. for expenditure from the Central reserve; 

(e) to advise upon the desirability of all other proposals involving expenditure from the-
Road Fund in the Provinces ; 

(d) to advise upon proposals for the resumption of monies held by the Central Govem_ 
ment as provided for in sub.paragraph (3) of paragraph ~ of this Resolution; and 

(e) to adviae the Central Government generally on all questions relating to roads and 
road traffic which the Central Government may refer to the Committee." 

This resolution relates to two matters the constitution of a Road Fund and 
the constitution of a Standing Committee for the administration of the Road 
Fund. I may say, Sir, at the beginning that all that this resolution seeks to-
do is to continue a policy which has been in existence for the past seventeen 
years. The only changes which are made in this resolution are changes mainly 
of a verbal character arising from the constitutional changes which have taken 
place. There is one point of substance regarding which 8 change is indicated 
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,[Dr. John )!atthail '. 
in this resolution, and that is as regards the allooations from this Fund to States. 
~  ~ l  ~ r  ~ill have noticed, the Resolution proposes that ll ~ 
tlOns to States will be confined to States which have acceded to the Union or to 
States. which are li~i l  for these grants under existing agreements. With the 
1lXCeptlOn of that, SIr, the resolution follows the policy which has been in force 
-durmg the ~  seventeen year;>. The policy outlined in this resolution goes 
baek to the tlOle ~  a Committee was appointed by the old legislature to exa-
rome problems relating to the development of roads over which our distinguished 
countryman J?r. Jayakar presided .. The old Government's policy based on those 
recommendatIOns was announced III 1930 and ever since then, this particular 
.policy has been in operation. . 

I will briefly sum, up, Sir, the main features of the Resolution. First of all, 
there is to be a Road Fund which IS to be fed by revenues derived from a duty 
·of not less than 2 annas per gallon levied on petrol. I want to make it clear 
that the way in which para. 1 of the Resolution is stated does not authorise Gov-
ernment to levy this duty. The duty will be levied in accordance with the pro-
cedure followed in regard to finance bills. All that this Resolution does is to 
nuthorise the Government to earmark the funds derived from ,this duty for the 
purpose of road development. 

The second feature of the proposals embodied in the Resolution is that out 
of the funds so derived, fifteen per ('ent. would be allocated to the Central Gov-
ernment for the formation of a. Central Reserve. . The purpose of the Central 
:Heserve is to finance specified major project-s in which two or more Provinces or 
t5tates may be interested, or it may be used for purposes of experiment and reo' 
search in regard to road oonstruction and development. 
The third feature is that funds will be allocated to Provinces and States from 

this .!<'und on the basis of the petrol consumtion in the areas concerned. 

The fourth feature is that the administration of this Fund and expenditure 
from it would be subjeot to the control of the Sanding Committee. 
8ir, I want to make it perfectly clear before I sit down that the object of this 

.He solution is simply to continue for the time being the policy which has been 
in force all these years. The Resolution does not commit the House to any 
permanent arrangements regarding the Road Fund or the Road .Committee. M.Y 
.own intention is that as soon as the Committee has been appornted under thiS 
Resolution, they should take up the question of the lines on which ~  basis 
and the composition of the Fund and the Committee should be determmed for 
the future. Therefore, I would suggest witIi regard to the amendments of 
which notice has been given that it would probably be a more satisfactory ar-
rangement if the issues raised in these amendments were brought up before the 
<.:ommittee after it has been appointed. Sir, I beg to move. 
Ilr. Speaker: I also do not propose to read the mot.ion. I take it .that the 

motion is there before the Honourable Members and therefore put It to the 
House. .Hesolution moved: 
"This Aasembly hereby resolves that, 
I. There shall continue to be levied on motor spirit an extra duty of c';'lItoms and of excise 

.,f not leso than 2 anna. per gallon, and the proceeds thereof shall be applied for the purposes 
of road development. 

2. (1) From the prooeeds of such extra duty in any i i l.~ r there shall be ~~ 
08 sum as near a' may be equivalent to the shar? in ~  r ~ arll!Ing from taxed motor SPIrIt 
used in aviation during the calendar year endmg 1Il the financial ~r . ~  ~ '";lch shall 
be at the diapoaal of the Central Government for allotment as grants.m.8Jd of c.v.1 aVl&tlOn. 

(2) The balance of the proceeds shall be credited as a block grant to a separate Road 
Fund. 

(3) Forthe pUrp0888 of this l'88Olution 'taxed ~ spirit: shall mean ~r spirit upon 
'Which the duty of oustoms or ."oise shall have been pald and m respect of which no rebate of 
.... ch duty shall have been given. 
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3. (I) The Road Fund &hall be allocated aa follo". : 

(a) a ponion equal to fifteen per cent. &hall be retained by the Central Government .. 
a central reserve; 

(b) out of the remainder there shall be allocated by the Central Government-

(i) a ponion for expenditure in each Governor's Province, 

(ii) a ponion for expenditure in the Chief Commieeioner's Pro"inees, 

(iii) a portion for expenditure in the Acceding States, and 

(w) a ponion!or expenditure in such non.aeceding Indian States aa may be eligible-
thereto::under any agreement for the time being in force, 

88 near 88 may in the ratio which the.consumption .of ~  motor spirit other than motor spirit 
used in aviation, in each area for whIch an allocation 18 to be made &hall bear to the total con-
sumption in India and the States referred to in sub.clause (iv) above, of taxed motor iri ~ 
other than motor spirit used in aviation during the calendar year ending during the financial 
year concerned. 

(2) The portions allocated for expenditme in ClHlrcrf T""r((: !I.ll te r€tained by 
the Central Government until they are actually rrqUll(d fer urn:dltme In tile monner her fin 
after . specified. 

(3) If in the opinion of the Central 
province haa at any time--

Government, the Government of any Governor's 

(a) failed to take such steps as the .Centra.1 G.overnment . may_commend for the regula-
tion and control of motor vehIcles wlthm th .. provmce , or 

(b) delayed without reesonable ceuse the applicl1tion of any portion of the Road Fund. 
allocated or re-allocated as the case may be for expenditure within the province, 

the Central Government may resume the whole or perl of any sums which it may at that time 
hold for expenditure in that province. 

(4) All sums resumed by the Central Government from the account of any Provincial Gov-
ernment aaaforesaid shall be re-allocated between the credit accounts of Provincial Govern-
ments and the reserve with the Central Government in the ratio of the main allocation for the 
financial year preceding the year in which the re-allocation is made: 

Provided that the sum 80 calculated aa the &hare of the province !rom whose account the-
resumption haa beea made &hall also be credited to the reserve with the Central Government. 

4. The balance to the credit of the Road Fund or of any allocation thereof ahall not lapee 
at the end of the financial year. 

6. No expenditure &hall be incurred from any ponion of the Road Fund save aa herein-
after provided. 

6. The Central reserve with the Central Government shall be applied first to defraying 
the coat of administering the Road Fund and thereafter' ... pon such schemes for ~  and 
intelligence and upon such special enquiries connected with rQads and upon special grants-in-
aid for such objects connected with road. as the Central Government may approve. 

7. The suma allocated for expenditure in the Provinces may, subject to the previOUS ap_ 
proval of the Central Government to each propoaal made, be expended upon any of the follow-
ing objects, namely: 

(i) on the construction of new roads and bridges of any sort; 

(ii) on the reconstruction or substantial improvement of existing roads and bridgt'B; 

(iii) in special cases, on the maintenance of roads and bridges, constructed recon-
structed or substantially improved from the Road Fund or from loans ~ r . 
or sanctioned by the Central Government; • 

(w) to meet charges, including the cost of establiahment, connected with the prepara_ 
tion of schemes of road development or with the administration of provincial Boards 
of Communications; 

(v) to meet charges including the cost of establishment connected with the control of 
motor transport ; and 

(vi) on the interest and amortization of loans approved or 8<nctioned before the date 
of this Resolution by the Central Government, and spent or to be spent on the oon. 
struction, reconstruction or substantial improvement of roads and bridges. 

8. In conaidering proposals for the construction, reconstruction or improvements of roads 
and bridges from the Road Fund, the Central Government shall have regard to the present 
wgent need for improving the eJlieiency and reducing the ecet of transpon by road of -.noul-
iura! prod".,., to markets and railways. 
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9. (1) A standing Committee tor Roads shall be constituted each finanOlal year eouiaifm. 
ef-

(a) the Minister in charge of the relevant portfolio, PrQ.,ided thaif aIao¥la if .. ~  KiaiaHr 
be unable to be present aif any meeting he .han nominate a peiMa te ..,.tiM fer 
him; 

(b) twelve members elected by the membe", ef the CotuItliuea. A_ltly from &mo",' 
themselves; and 

(e) the Chief Commissio_ ef Railways. 

(2) Tkeseid Minister shall be the Chairman of the Commi.tee:, Pro.,idM ~  aloouli 
be be unable to be present at an:r meeting, the peraon nominated to deputise fer Aim UDder 
.ub-paragraph (1) shall act ..... the Chairman of the meeting. 

(3) No approval to any proposal for expendit\1re from 'he Road Fund ohall be ~.  Ity-
the Committee unless it is sUPP"riIed by a majority of the members present and votiD&. 

(4) All proposa Is forexpenditure from the Central rel!lerve and all other proposalll fot _-
penditure from the Road Fund to be made in the Pro...mces shall be referred by the Ceiatral 
Government to the Standing Committee before the pruposala are approved. 

10. The functions of the Standing Commfttee shall be: 

(a) to conalder the &mlual bucfpt and account. of the Road Fund; 

(b) to ,advise upon all proposals for expenditure from the Central reeerve; 

(0) to adviee upon the deairably of all other proposals involving expenditure from the 
Road Fund in the Provinces; 

(/I) to advise upon proposals for the resumption of monies held by the Central Gowni-
ment &8 provided for in sub-paragraph (3) of paragraph 3 of this Resolution; ana 

(e) to advise the Central Govemmen1f generally on all questions relating to roads &ad 
road tra1Bc which the Central Government may refer to the Committee." 

Shri BI.Iwa.nati1 Daa (Orissa: General): Sir, I had given notice of three 
amendments but ~r hearing my Honourable Friend, I do not propose to move 
those amendments but it is fair that I should place on record that we do not like 
that petrol should go 90 lightly taxed. Time hM come when the scale of taxation 
should be graduated equitably and in such a manner that the people who could 
pay more should be ready and willing to take their due burden of taxation. 
Looked from this point of view, there is no reason and much less jusbification 
why petrol should go with so light & duty and especially why aviation. petrol 
should go with a very small duty. A duty on petirol has very little justification 
unless it is meant and utilised to develop the roads-in constructing new ones 
or maintaining existing roads. 

1IIr. 1Ip8I.IliIr. May I point out to the Honourable Member that the s_ubstanoe 
of t·he motion is really the constitution of the Committee, and that the point 
that he is making out now and which he included in his amendment, is really 
one which is not admissible at the present stage? I thought he would just invite 
attention to his point but then it seems he is trying to go into the merits of the 
whole case. I am afraid it is not permissilile on this motion to do BO. The 
proper place will be when the Finance Bill or the Budget comes up, when the 
Honourable Member will have ample opportunities of putting forward his views. 
If he has to Bay anything about the constitution of the Committee or the distri-
bution of the ./<'und collected-as one of his amendment shows-it is perfectly 
all right. But I do not propose to allow discussion as to what the petrol duty 
should be or what the general structure of taxation in the country should be. . 

Shri BfIIlnI.na.t1i Das: Sir, I am highly thankful for your suggestion but 1 
have to submit that I am only stating certain facts with a view that the Honour· 
able Members of this House will be able to apprise properly the other points that 
I have placed before them. It is in this view of the question that I have to 
sti:te fuese flloCts. I may also invite your attention to the fact that the Resolu-
tion moved by my Honourable friend includes the levy of a petrol cess. €on-
sidered from that point of view, the facts I have stated are not irrelevant. 
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Sir, my submission was that the time has come when we have to change ~  

existing conditions and the system and method 6f tamtion. Sii. if the petrol 
cess is intended to be utilised for the development and <:ionStrucbion of roads, 1 
wish to say that more money on this account is necessary to be utilised than tale 
15 per: cent. allotted for the Central Reserve. ~  submission is that the Fund 
may be so adjusted that the Goveminent of India may have more reserve with 
them so that the Central Government could .go to the aid of Provinces and 
~  to provide facilities of roads and (loinmunications in undeveloped areas. 

Sir, in this connection I may bring to the notice of the Honourable Members 
of this House that. the Provinces of Assam, Orissa and C.P. and Berar are the 
worst sufferers. Of course, there are other provinces, but of all the provinces in 
India the provinces I have mentioned are the ones having vast areas undevelop-
ed. That is why I submit that this petrol cess should be considerably increased, 
so that the Government may get; more money out of this proportion of 85 per 
cent. and 15 per cent. and the Committee that we are constituting may be able 
to devote more money to go to the aid of these undeveloped areas. With these 
words, I appeal to the Government to look to this aspect of this question before 
they bring forward their budget proposals and make up their mind to Q,llocate 
more funds for being devoted for t·his purpose. 

Shri •• Ananthaaay&lWll AJy&Dg!U' (Madras: G r l)~ Sir, in view of the 
statem.ent made by the Honourable the Mover, I do not propose to move the 
amendments to the varioll& rules standing in my name, but I would like that a 
small amendment should be made. In clause 9 regarding the Standing Com-
mittee, it says: 

"  A 8tandiDg Committee Cor Roads sball be cODllUtuted each fiDaacial year ". 

Sir, you remember that the various committees for the constitution of which 
the Honourable the Premier moved today and which was accepted by the Housl' 

.~  were i ~  for the. remaining j)Elriod of the present financial yea: 
and till the end of the next finanCial year. Therefore, I wou.ld suggest that the 
words "each financial year" in clause 9 (1) may be omitted. 

'1'hen in the Resolution that was moved relating to the constitution of the 
Standing Committee for Roads. .  .  .  . 
'l"ha Bcmourable Dr. John ][atthal: I have. not moved it yet. 

IMIr1 •• ADamIllIBayailam ~ r: H perchance that Committee which is 
to be constituted is to continue till the end of the next financial year, i.e. till 
the end of 31st March, 1949, then, if these rules stand in the present form, 
namely, that each financial year a ireshelectien shall take plaoe, these two will 
conflict. Therefore I suggest the omission of the words "each financial year" 
in clause 9. 

Kr. Speaker: The poin!; is not clear to me. The nonourable Member refers 
to some kind of conflict between a motion thafi has come before the House and 
the words "each financial year". What I understand is that this Resolution 
refers to the constitution of that Committee and that Constitution will go on. 
This Resolution is not coming before the Kouse from year to year. I understand 
it defines the constitution. Am I right? 

The Honourable Dr. John Katthal: That is so, Sir. 

1IIlr. Speaker: If that is so, why should it not provide that a Committee shall 
be i ~  each financial year? 

SDr1 •• ADantDalaya.Jl8D1 Ayyangar: Because we are going by another Re-
l'olution. There are twO Resolutions standing in ~  name of the Honourable 
Mover. He ~  the first one reiating to the constitution and set-up of the 
Committee with which we are dealing. Tlie next Resolution, which he has no'; 
moved, says that .. & Committee for Roads 'shall be constituted consisting of 12 
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members in the manner prescribed by toe Speaker" and 80 on. You will kindly 
see, Sir, that the period ot tenure of that Committee has been limited under 
the terms of this Resolution to .March 31st, 1948. That read with this, will 
mean that at .the end of 31st March, 1948, for the next financial year there will 
have to be a fresh Committee brought into existence. There is no conflict 
between the rules all they stand. but I would urge upon him that in view of 
the fact that we have appointed various Committees moved by the Honourable 
the Prime Minister till the end of the next financial year, namely, till the end 01 
March, 1949, the Committee for Roads may also be allowed to continue till that 
period and if that is so. this will militate against that, I mean if the words 
.. each financial year" in the present rules are retained. If they are omitted, 
these rules may be applied to any Committee which is brought into existence 
at any time, whatever might be the period, and therefore r believe this ~ 

ment will be acceptable to the Mover himself. 
The llonourabla Dr. John Jlatthai: I may perhaps, with your permission, 

.Sir, say that this matter was discussed by my Honourable friend and me and 1 
quite understand the position that he has explained. I agree with him in what he 
has said. If this Resolution is passed in the terms in which I have moved it, 
there would certainly be a conflict between the clause 9 of this Resolution anif 
certain amendments which have been under discussion between me and the 
Honourable Member in regard to the next Resolution which is coming .up for 
consideration before the House. In aoy case, Sir, the Resolution that I have 
moved sets out the basis and composition of this Road Funds Committee and it 
deals only with a temporary period. It is meant to be simply an arrangempnt 
for the proviBional continuation of the existing system. It is quite likely that 
within the next few months, as soon as this Committee is appointed, the pro-
cedure set out in this Resolution would have 'to be altered fundamentally, so thai 
the present Resolu.ion deals only with a temporary situation. Thereafter, it, may 
oe possible for the Oommittee to go into the whole matter and discuss the lines. 
on which a permanent constitution can be drawn up. 
Shri •• Ananthasayanam Ayyangar: Does the· Honourable, the Mover thc-n 

suggest that he would bring up these rules for the Road Funds Committee before 
the next Budget session? 
The Honourable Dr. John Jlatthai: Yes, that is what I told the House. 
SlIri •• ADant.ha8&ya.nam Ayyegar: Even then, the omission of the words 

"each financial year" here may not stand in the way of any Committee being 
IIppointed during the interim 'Period. 
The Honourable Dr . .John Jlatth&l: I am sorry I was not clear. I am agree-

ing with the Honourable Member to the omission of the words "each financial 
year" and shall accept his amendment. 
Shri •• Ananthaaa.yaum Ayyangar: Then, Sir, I may be permitted to make 

II few obijervations on the rules as,. they stand. 

Ilr. Speaker: First of all, the Honourable ;M:ember may move his amendment_ 

ShrI. •• Ananthasayanam Ayyangar: siT, I beg to move: 

.. That in sub-olauae (1) or Clause 9 or the Reeolution, the words 'each finanoial year' 
be omitted." 

Ilr. Speaker: Motion moved: 
.. That In sub-olause (1) or Clasue 9 or the Re.olution, the words each financial year' 

be omitted." 
The Honourable Member may now proceed. 

Shri •• Ana.ntlla8ayanam Ayyanglr: In sub-clause (1) of clause· 2, it is 
stated: 

. .. From the, proceeds of' sucb erlra duty in any financial year th_ shall be deducted 8B 
near a IUJD, U may be eguivalent to the share in such proceeds arising from tn:ed 
motonpirit 0Md in aviatoion Cluring the calend&r year endiJia in the financial1ear ooneemed." 
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I do not know, why, Sir, a difference has been made between tile financial 

year and the calendar year. . .. 
Then Sir I would like to know from the Honourable the Mover whe,ther It IS 

from thi's R~  Fund that highways are gomg to be put up or are gomg to ~  
maintained or whether there is a separate fund or whether this expenditure Will 
be met from !(e11eral revenues. '. . 
Then; Sir. I would "Like to draw the att\lntion of the Honourab.le .Member to 

Rule 3 sub clauses (3) and (4). There is a ~~  penalty that IS I ~ on 
Governors" . Provinces. which do not utilise for any reason the 11:o?a-

1 K tion of the Road Fund duriilg that particular year. The Pl'OVls':.>n 
P.. that now stands is that those monies may be re-allocated at the .~.  
of the vear to various Provinces including this province .. I suggested. thatthrse 
might ~l  be added to the .reserve. There may be ~ rl  ~r ll  ,wh:ch 
may be completed within two or more years or, a perIOd. of thlee years. ~  .re-
fore provision must be made for accumulating this on behalf. of any r l ~l  
province as a reserve and kept as a Central reserve. so that It may be uti!:,.' 
at the end of three years or any period by that particular Government. 

I would like to know. Sir. from the Honourable Member if in the administrs-
tion of this Road fund which 1;1a8 been ~i  a long. ~i  ago there has been 
any default and there have heen occasions for the Central Government to with-
draw the contributions that have been made to any particular G ~ r  for 
riot having expended those amounts within that period and if so whether they 
have tried to accumulate this reserve and what the attitude of the Central Gov-
ernment has been in that reg&rd. 
Then, Sir, in clause 7 it is stated that 'the sums allocated for expenditure in 

the Provinces may, subject b) the previous approval of the CentEal Government 
............... to each proposal made, be expended upon any of the follo"'ing 
objects'. I would like to know, Sir, if the Central Government has got any 
agency by which the allocation may be made. The Central Government must 
certl)inly have an agency by which it can go into individual matters. For 
instance my Honourable friend Dl·. Subrahmanyam. who hails from Trichinopoly 
just told me that there is a proposal to construct a bridge on the Cau,ery at 
a cost of nearlv'20 or 30 lakhs if not more. But the situation is such that 
the ordinary tr;ffic is all one way and there is heavy traffic. The place that has 
been chosen is not a place over which the traffic would be ordinarily diverted. 
I would like to know what agency is consulted in a mQtter like this. 

Then, Sir, in paragraph 8 so far as the transport of agricultural produce is 
concerned it appears to be the policy of the framers of this Constitution to help 
in facilitating the transport of agricultural produce from place to place. What 
are the rules which have been till 110W laid down for facilitating the transport 
of agricultural produce? Has there been a scheme evolved? The House ,,-ill 
kindly refer to the last few lines in clause 8: 

.. The Central Govemment shall have regard to the present urgent neOO. for improving the 
efficiency and reducing the cost of transport by road of agricultural produce to markets 
and railways." . 

I do not know, Sir, how the Honourable the Mover proposed to reduce the 
• cost of transport of agricultural produce by road. 

Then as regards the constitution I would U1'ge tbat if "he Honourable Mem-
ber is not able to preside over this Standing Committee for any reason, it is not 

~ i~ r of his Department that should be allowed to preside. but a member 
of the Committee who is a memheJ' of the Legislature. 

, Lastly, Sir, I would urgp upon ilim tlult not l l~  the matters that are bJ'ought 
up h,' the Honourable l\fem.ber or the Departlllent befQre the Committee should 
be conSidered, but ~  member l~  he ullo,wd nh ri iii ~ to plnce all 
relevant matters relatmg to his Deuartment before the Committee for considera-
tion. . '.' 
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The Honourable Dr. John Matthai: \Vell, Sir, most matters that my 
Honourable friend has refened are matters which, as I said before, would come 
before this committee that we are appointing and I do not think that it is 
necessary that I should take up the time of the House by discussing them on 
the merits. There are certain points or information which the Honoumble 
Member has raised. As far as I am able to tell at present, Sir, the question of 
reducing the cost of transport of agricultural produce has been actively engaging 
the consideration of the Central Government. Of course it is not a matter in 
regard to which it is possible to lay down a principle which would be capable 
of universal application. It is a matter that would have to be discussed with 
reference to the circumstances of each case. Then mv Honourable friend asked 
me whll:t the position of the National Highways was. Now the expenditure 
incurred by the Central Government in respect of national highways is an en-
tire1y separate matter, which is not covered by the provision which is set out in 
this Resolution. I am not in a position at present to state whether in the past 
there have been. cases where the Central Government was called upon to resume 
grants once made, but I am prepared to have the matter looked into. As re-
garch the minor point raised as to the basis of the year which is taken into ac-
tount in regard to the allocation of funds for development of Aviation that is a 
matter also that I would like to look into. Generally, Sir, I am in agreemen.t 
with the suggestions which my Honourable friend has made. 

With regard to what Mr. Biswanath Das said regarding the financial part 01 
the Resolution, the point has been covered by what you have said. I entirely 
agree \yith you, if I may say so. A~ regards the other matters I think they 
would come up for consideration before the Committee very shortly. 

Mr. Speaker; Th4 question i~. 

"That in sub·clause (I) of clause 9 nf tbe R ~() l i  th9 'word. each financial year' 
be omitted." 

The motion WM adopted. 

lIr. beaker: The question is : 

"This ABSembly hereby resolves that: 

1 There shall continae to be levied on motor spirit an extra daty of castom. and of excise 
of ~  less than 2 annae per sa llon, and the proceeds thereof sball be applied for the purposes 
of road development. 

2. (I) From the proeeeds of such extra daty in. any fina.ti.cial year ~~ r  shall be deducted a 
sum nB near aB may be equivalent to the share ~  ,,?ch r ~ ansmg from taxed motor 
spirit used in aviation during the calendar year ending In the finanCIal year concerned, and such 
sum sho.ll be at the disposal of the Central Government for allotment as grants-in-aid of civil 

aviation. 

(2) The bo.lance of the proceeds shall be oredited as a block grant to a separate Road 

FUnd. 

(8) For the purp085 of this resolution 'taxed ~r spu:it' shall mean m?tor spirit upon 
which the daty of customs or 8lI:cise shall have been p&ld and m respect of which no rebate oC 
wch daty shall have been given. . 

a. (1) The Road Fund shall be allocated as follows: 

(a) a portion equal to fifteen per cent., shall be retained by the Central Government as 
a central reaenre; , 

(b) out; of the remainder there shall be alloeated by the Central Government-
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(i) a portion for expenditure in each Govornor's Province, 

(ii) a portion for expenditure in the Chief Commissioners' Provinces, 

(iii) a portion for expenditure in the Acceding States, and 

(iv) a portion for expenditure in such non-acceding Indian States a8 may be eligible 
thereto under any agreement for the time being in force, 

as near as may in the ratio which the consumption of taxed motor spirit, other than motor 
spirit used in aviation, in each area for which an allocation is to be made shall bear to the total 
oonsumption in India and the States referred to in sub-clause (iv) above, of taxed motor_ 
spirit, other than motor spirit used in aviation during the calendar year ending during the finan-
oial year concerned. 

(2) The portions allocated for expenditure in Governor's Provinces shall be retained by 
the Central Government until they are actually required for expenditure in the manner here-
inafter specified_ 

(3) If in the opinion of the Central Government, the Government of any Governor'. pro-
vince has at any time-- ,"'-

(a) failed to take such steps as the Central Government may recommend for the regula-
tion and control of motor vehicles within the province: or 

(b) delayed without reasonable cause the application 'of any portion of the Road Fund 
allocated or re-allocated as the case may be for expenditure within the province, 

the CentraL Government may resume the whole or part of any sum. which it may at that time 
bold for expenditure, in that province. 

(4) All sums resumed by the Central Government frum the account of .any Provincia) 
Government as aforesaid shall be re-allocated between the credit accounts of ProvinCial 
Government and the ressrve with the Central Government in the ratio of the main allocation 
for tha financial year preceding the year in which the re-allocation is made: 

Provided that the sum so calculated as the share of the province from whose account the 
resumption has been made shall also be credited to the reserve with the Central Government. 

4. The balance to the credit of the Road Fund or of any allocation thereof shan llot lapse 
at the end of the financial year. 

5_ No expenditure shall be incurred from any portion of the Road Fund B8ve 88 he ..... "-
after provided. 

6_ The Central reserve with the Central Government shall be applied first to defraying 
the cost of a.dministering the Road Fund and thereafter upon such schemes for research and 
intelligence and upon such epeeia) enquiries connected witl) roada and upon specla) grant 
in.aid for such objects connected with roads as the Central Government may approve_ 

7_ The sums allocated for expenditure in the Provinces may, subject to the previous appro 
val of the Central Government to each proposal made, be expended upon any of the following 
objects, namely: 

(i) on the construction of new roads and bridges of any Bort ; 

(ii) on the raconstruction or substantial improvement of existing roads and bridges ; 

(iii) in special,cases, on the maintenance of roads and bridges, eonstruoted, reconstruot. 
ed or substantially improved from the Road Fund or from loans approved or sanD 
tioned by the Central Government; 

(ill) to meet charges, including the cost of establishment, connected with the prepara _ 
tion of schemes of road development or with the adminiatration of provincial Boards 
of Communications; 

(,,) to meet charges including the cost of li ~  connected with the convol of 
motor transport; and 

(vi) on the interest and amortization of loans approved or sanctioned before "'" date 
of this Resolution by the Central Government, and spent or to be spent on .he COIl-
truction, reconstruction or substantial improvement of roads and bridges_ 

8. In considering proposals for the construction, reconstruction or improvements of roads 
and bridges from the Road Pund, the Central Government shall have regard to the ~. 
urgent nead for improving the effioiency and reducing the ~ of transport by road of llFioul·· 
tnral produce to markets and railways. 
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[Mr. Speakerl 
9. (I) A Stmiing Committ.e for Roads shall b, CJ!13titut,j icon,i.ting of-

(a) the :'IIinister in charge of the rel"',mt portfolio. provide:! that should the said Minister 
be unable to be r~i  at any I ~ i  he shall u')alinate a· ~r  to deputise for 
him; 

(b) twelve m3mbers electeJ by the In3mber.3 of the C..Jllstituent Assembly from 
a!D.ongat ~ l ; and . 

(e) the Cuief Co",:ni35!oner of R.ilwayo. 

(2j The said :'IIil1i;ter ,hall'be the Chairman of the Committee :Provided that should he 
b& unable to be present at any meeting.; he person nominated to deputise for him under sub.para-
graph (I) shan act as the Chairman of the meeting. 

(3) No approval to any propo.'61 for expenditure from the Road Fund shall be given by 
the Committee unle3s it i. supported by a majority of the members pre.ent and voting. 

(4) All propos Ills for expenditure from the Central re3erve and all other proposals for ex· 
penditure from the Road Flmd to be qla.de in the Provinces shan be referred by the Central 
. Government to the Shndioog Committee before the proposals are approved. 

10. The functions of the Standing Committee shan be: 

(a) .to conoider the annual budget and accounts of the Road Fund; 

(b) to advi.e upon all prop03als f)! exp.nditura from tho Central res&l'Ve; 
(e) to adViae upon the dSBirability of all other proposa18 involving expenditUJe from the 

Road Fund in the Provinces; -.' 

(d) to advise upon prop03als for the reaumption of monies held by the Central Govern. 
ment as provided for in Bub· paragraph (3) oC paragraph 3 of this.Reeolution; and 

(.) to advise the Central Government generaUyon all questions relating to roads and 
road traffic which the Central Government may refer to the Committee." 

The motion was adopted. 

ELECTIOK TO STAN:DING COM:MITTEE FOlJ, ROADS 

The Honourable Dr. John Katthai (Minister for Railways and Trallsport): 
I beg to move: 
"That this Assembly do proceed to elect, in such manner as the .Honourable the Speaker 

may direct, tweh'e members to sel'Ye until the end of the nett finanOlal year on the Standing 
Committee for Roads which will be constituted to advise the Central Government in the 
administration of the Central Road Fund and such other questions relating to roads and road 
trallic which the Central G'o\'el'llDlent may refer to the Commitee." 
Mr. Speaker: The question is: 
"That this Assembly do proceed to elect, in such manner as the Honourable the Speaker 

may d ... ect, twelve ~. to ~ r  until ~  end of the. next financial year on the Standing 
Committee for Roads whICh will be constituted to adnse the Central Government in the 
administration of the Central Road Fund and such otner questions relating to roads and road 
trallic which the Central Government may refer to the Commitee." 

The motion was adopted. 

~. Speaker: I have to ~ r  Honourable Members that· for the purpose-of 
l l ~ by means of the slllgie transferable vote of members to the Standin 
Committee for Roads the programme of dates will be as follows: g 

1. Nominations to be filed in the Notice Office upto 12 N:oon on Monda th 
18t December. '. y, e 

2. Bl~ i  if r~  will be .held Oil Thursday, the 4th December in the 
ASSistant Secretary 5 room (:::\0. 21) in the Council House between the 
hours of 10·30 B.m. Bnd 1 p.m. 

INDIAN TRADE UNIONS (AlmNDMJDf:r1 »n!II 
The Hoaourable Shri Jagjivan Ram (Minister for Labour): Sir I peg to 

mOVA' 

"That the Bill as amended be passed." 

1Ir. Speaker: l\t:otion moved' 
"That the Bill as amended be passed." 
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The r l ~ ri Jagjivan Ram: Sir, I move: 
"Th'\t in cla·cue 4 of the Bill, in place of the amendment adopted by the .Houae-

yesterday introducing" new section 28 F. (A), n.e following an:er.dn:.ents be meAe m the 
proposed Section 28 F as permitted by you, Sir-

(a) in sub-section (2) for the words 'in thi. section' the words 'in sub-section (1)' 
shall be substituted; 

(b) after sub-section (3), the following sub-section shall be add€d, namely: 

'(4) The executive of a recognised Trade Union shall be entitled to display notices of 
the Trade Union in any premises where its m<mbtrs. are employ£d, and the 
employer shall afford the executive reasonabJ .. faciliti€s for that PW:POI!e." 

Kr. Speaker: The question is: 
"That in clause 4 of the Bill, in place of the amendment adopted by the House yesterday 

introducing a new section 28 F. (A), the following amendments be made 10 the proposed 
section 28 F as permitted by you, Sir-
(a) In sub-section (2), for the words 'in this section' the words 'in sub-section (1)' .ball be 

substituted; 
(b) after sub-section i3), the following sub-section shall be added, namely: 
'(4) The executive of. a recognised Tr~  Union shall be entitled to display notices of 

the Trade Umon m any premIses where its members are employed, and the 
employer shall afford the executive reasonable facilities for that purpose'." 

The motion was adopted. 
Prot Shibban Lal Saksena (U. P.: General): Sir, as I sa:d yesterday, it is 

rather strange that this Bill originated in the la.t Assemblv, tbe Select Com-
mittee on the Bill was also formed in tbe last Assemblv and now we are called 
upon to pass the Bill as it has emerged from the Select Committee. Also, as 
1 said yesterday, we got the papers in the morning only and could not go through 
the amendments. But after going through the Bill carefully and considering 
all that the Honourable l\Iinister has said, I think I should state what I feel 
about it. 
Mr, Speaker: I think the Honourable l\Iember can continue after Lunch. 

A~EL OF CH-UmIEN 
~. S~ r: I have to infor.m t?e House that under sub-rule (1) of rule 3 of 

the ~ l  Assembly (LegIslatIve) Rules, I nominate Mr. Hussain Imam, 
Pan?lt Thakurdas Bhargava and Shri V. 1. Munishwami Pillai on the Panel of 
ChaIrmen for the current session.· 

The Assembly then adjourned for Lunch -till Half Past Two of the Clock. 

The Assembly reassembled after Lunch at Half-Past Two of the Clock, 
Mr. Speaker (The Honourable Mr. G. V. l\Iavalankar) in the Chair. 

PRINTING OF DOCUl'vIENTS AND STA'fEMENTS LAID ON THE TABLE 
Dr. B. Patt&bhi Sitaramayya (Madras: General): Being new to the House, 

I do not know what is the position in respect of documents laid on the table. 
There are important documents like the Instrument (If Access!on of Stat-es, of 
which we should like to have copies in our hands. 
:Mr. Speaker: The usual practice is that copies are laid on the table: ordi-

narily they are printed in the reports. If a request is made, copies can be had 
but not necessarily of all the documents. And, in the case of very important 
documents which a large number of Members wish to have loan order thp·· 
be printed and distributed. There are a number of papers laid on the table 
and it is not always possible to dJstribute them all. 
Pandit lIirday lTath Xunzru (U. P.: General): Will you please direct in 

this case that copies of the papers laid on the table toda:", by Sardar Vallabhbhai 
Patel with regard to the accession of the States and those laid on the table by 
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the Finance Minister regarding the financial agreement arrived at between the 
United Kingdom and the Government of India be supplied to every Member? 
They are such important documents that I am sure every member would likp 
to have them. I do not know what the practice here is. but so far as I remem-
ber. in the Council of State. every such document was circulated to every 
member without any request on the part of any member. 

Kr. Speaker: I do not know what the practice in the Council of State was 
but it was a much smaller House and it was easier to distribute copies. In a 
big House like this, it becomes a problem. However, these are important docu-
ments no doubt. They shall be printed in the reports. But if Members are 
aIlJ[ious to have them much earlier, I will ask that they be printed_ 

:Hr. Bo. K. Sidhwa (C. P. and Berar: General): It is advisable to send then;, 
in advance. Reports sometimes take two to three months to print. 

:Hr. Speaker: Ordinarily it does not take as much as that. But it takes a 
sufficiently long time. 

INDIAN TRADE UNIONS (AMENDMENT) BILL 

Prof. Shibban Lal SakseDa (U. P.: General): I wish to say how I feel about 
this Bill which ,ve are going to pass into an Act. The purpose of this Bi1l is 
obvious and I think ewrybody ,,-ill agree with the Honourable the Minister for 
Labour that the purpose is a laudable one. Strikes should be reduced to the 
minimum especially now when we are a free country. When we have to catch 
up with other countries far advanced of us, surely our industries must run 

l~  The l~ question is whether this Bill achieves the object for which 
it has been designed. I personally think that this Bill falls very far short 
of the pmpose for ,,-hich it has been designed, There are two ways to stop 
strikes. One is b,v muzzling labour, by repression as was done during the 
years 11)42 to 1946: the other is by removing the causes of the strikes, and 
I think the National Goyernment of free India must resort to the latter method, 
I therefore tried to go through'this Bill and see whether it helps to remove 
the causes of strikes. I have studied the Labour Gazette for seYeral months 
and tried to see the ,vorking of the Trade Union Act for the last three or four 
veal'S Rnd I have found that the main cause of strikes. besides wages, is Y'ctim-
isation of the personneL From my o,,'n experience, in fact in the last one 
:vear I have had persona1iy to represent labour in about 30 adjudicat'ons, I 
have foulld i ri l~ that the main d:spute was about yictimization and that too 
merel; for being office-bearers of trade unions. It was the same in railways, 
in the l'osts and telegraphs, in the sugar industry, in the jute industry. Whe-
ther they are the officers of the Government or the authorities of a factory, 
they all dislike the workers forming themselves into trade unions and they 
neither want them nor their office-bearers to take a prominent part in trade 
union work. I, therefor!!. wish to see in this Act some provision to safeguard 
the rights of the office-bearers in order to give these workers facilities to 
organise unions freely. 1 thank the Honourable Minister for the prOVISIOn 
against some malpractices by the mill-owners. But I think that a fine of 
Rs. 1.000 for infrin!!ement of these regulations is nothing. I have known 
factories which have-spent lakhs of rupees to win adjudications with a v:ew 
to get-ndive trade union workers expelled from their service. Even though 
the adiudication proceedings are costly still in most cases even after the award 
being in favour of workers the mill-owners would simply not have the,? back 
at t,heir jobs. rntil there is some strJcter penalty for these malpractICes by 
'millowners, the thing will simply not ,,-ork. The present provision in the Bill 
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made in that respect is quite illusory. In the U. P. we have an ordinance to 
_ maintain industrial peace and in it the Government has provided three veara' 
imprisonment as the penalty for not carrying out the awards of the Ar i ~ i  
Courts or Adjudicatbrs. This Bill in effect does not put. on the employers any 
real obligation to permit the office-bearers of. trade unions to carry on their 
work properly. Therefore,' I think the real purpose of this Act, which should 
have been to enable the office bearers of the unions to ·organise themselves 
freely into strong, powerful, disciplined unions, will not be served. They have 
not been given even the very elementary rights for organising themselves into 
trade unions. Yesterday we requested the Honourable Minister to give these 
rights. He gave three reasons for refusal to incorporat-e these rights in this 
Bill. He said first of all that the Works Committees which have been formed 
under the Industrial Disputes Act will serve to investigate the compla:nts, 
but I have an experience of the working of that Act for the last two years. 

The llonourable Shr1 JagpV&D Ram (Minister for Labour): The Act has 
not yet worked for two years I 

Prof. Shibban Lal Saksena: It is more than a year that it has been work-
ing. During the last one year I have felt that the Works Committees have 
not been and will not be able to uerform the functions which the amendment 
of Mr, Santhanam was int.ended to enable the Tre.de Unions to perform b;t' en-
abling them to investigate complaints on the spot of occurrence. In fact the 
Works Committees have not been authorised to do any such thing. I will 
read out the clause about the formation of Works Committees in the Industrial 
Disputes Act. It runs as follows:-

"In the case of anv industrial estahlishment in which one hundred or more 
workmen are employe'd or have been employed on any day in the preceding 
twelye months, the appropriate Government ma;t' bv general or special order 
require the employer to constitute in the prescribed manner a ~ r  Com-
mittee consisting of representatives of employers and "'orkmen engaged in 
the establishment. so however that the number of representatiws of workmen 
on the Committee shall not be less than the number of representatives of the 
employer. The representatives of th" workmen shall be chosen in the pre-
scribed manner from among the workmen engaged in the estabEshme,Dt and 
in consultation with their trade union, if anv, registered under the Inrliall 
Trade Unions Act. ] 926." 
"(2) It shall be the duty of the \Vorks Committee to prolrote measures 

for securing and preserving amity and good relat'ons behreen the employer 
and workmen and, to that end t() comment upon matters of the'r common 
interest or concern and endeavour to compose any material i r ~  of opinion 
in respect of such matters." 
These committees were formed of an equal number .of millowners' and 

labourers' representatives. The purpose of -these committees is to prom0te 
goodwill and to try to secure amity. What happens is that there are two 
parties in every committee and the committee as such has no powers to make 
invest:gations on the spot of occurrence of a dispute. Whe::! there is a dispute 
there are always two equal sections in the committee-the labourers want 
somethina and the industrialist or the employer does n.ot want to grant it. 
The result is that there is a deadlock and there is no power vested in the 
Works Committees to invpstigate the causes ()f. the dispute and to remedy 
them. If they had such a power they might be able to find out the CRuse of 
dispute ~  try to serve some useful purpose .. The : ~ 'Yorks Committees 
will not serve such a purpose. There are Slxt;<, \I11\cns 1\1 the U. P. sugar 
industry and in spite of the existence of Works COTP.mittees it has not been 
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possible for them to resolve their disputes. I said yesterday that the mill-
owners are chary of the union officials going into the mill premises to investi· 
gate complaints. After the rejection of }lr. Santhanam's tlmendment by the 
legislature, the millowners will beco!,l1e still more hostile. They will think 
that the legislature has re1used to concede this right to trade unions. In fact 
this Bill should have been an advance on the prevailing practice. The present 
position is that in most of. the sugar factories, union_,! have been given offices 
in the premises. This Bill has refused to give them that right which our friend 
Dr. Pattabhi wanted to give them, viz., to give them offices inside the factory 
premises. 

In his minutes of dissent to the Select Committee Report, M;r. N. M. Joshi 
has 8uggested that reasonable leave should be granted to workers when they 
attend functions of theIr unions. In the Postal as well as in the Railway 
Departments when workers go to attend the meetings of their unions special 
casual leave is granted to them. When the Government itself has granted 
such a right to its employees, why should such a right not be granted under 
the Bill to workers of bona fide unions to enable them to attend the union 
meetings on special casual leave. I therefore feel that this Bill falls short of 
the accepted practice prevailing in Government Departments. The result 
will be that industrialists who are not so enlightened will take advantage of 
this Bill and say that the legislature itself has refused to allow the workers 
this right and therefore they would not give them that right. This will result 
in deadlocks and friction between the employers and workmen. 

I was surprised by the observation of the Honourable Member that this 
Bill was really meant for I.\gricuJt.ural labourers. I would have been glad if 
this Bill really applied to them and would have welcomed such a thing but I 
do IIOt know how the Bill can apply to them. The preamble. of the Indian 
Trade .Unions Act, 1926 as amended by the Bill will read as follows:-
"Whereas it is expedient to provide for the registration and recognition of 

Trade Unions and in certain respects to define the law relating to registered 
and recognised 'rrade -Unions and to eertain unfair practices in industria! or 
trade employment; it is hereby enacted as follows:-" 

So the scope of the Bill is limited to "industrial or trade employment". 
The definition of "workmen" in Section 2g of the Trade Union Act runs as 
follows :-
"And workmen means all persons employed in trade or industry". So 

"trade or industr:y" are the things that come under the purview of the Bill, 
and I do not think agriculture can be covered by these words, unless "trade" is 
interpreted so widely as to include agriculture or is defined in the Act to include 
agriculture also. I do not think unions of agricultural labourers can be regis-
tered under this Act. I know of one union whose registration has been hanging 
on for more than one year, because the Registrar objected that it did not come 
under thll words "trade or industry". It is a union of farm labourers !!l 8 
sugarcane plantation of a sugar factory. I do not know whether agriculture 
can be covered by the word trade. I would have wished that the matter be 
clarified, and the word "trade" should be defined to include agriclture, or in 
the preamble and in the definition of workmen, the word "agriculture" should 
also be included with trade arul industry. I know that the Honourable Minis-
ter is anxious to give the benefits 01 this Bill to agricultural labourers but to 
do this he should widen the scope of this Bill to apply it also to unions or 
labourers who are working in the fields or in agriculture. That would very 
greatly extend the usefulness of th.e Bill by covering the ri l ~r l l r~ 
ers as well. I have studied the Blil and I know that at present It does nofi 
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apply to them and therefore the argument that this is really intended for those-
labourers also is something which does not hold good. I would therefore sug-
gest to the Honourable Minister that he should himself amend the Bill or 
bring another Bill to extend the scope of this Bill to include those worker& 
who are not industrial workers but work in fields or farms or plantations. 
My fear is that this Bill will encourage the formation of yellow unionS! 

because under this Bill the miIIowners have been given the option to recognise-
the unions themselves voluntarily. What would happen is that the millowners 
will form yellow unions in their factories' and they would give them voluntary 
recognition. There is no provision that they must satisfy certain conditions 
before they can recognise the unions voluntarily. In such cases the genuine-
unions will have to wait for three months to get a reply from the millownera 
in which they will invariably trot out some reason why they do not consider-
the genuine union to be  more representative. The matter wjJ] then go before-
the labour court and there will be investilmtion as to the merits of the two 
rival labour unions. There is no provision i'iI the Bill to decide the r:val claims 
of the two unions. Only recently the Allahabad High Court gave a ruling that 
where there are two unions in a facton there should be a referendum. There 
is no such provision in this Bill ~  us here. So the yellow unions wi II 
be at a much greater advantage m the matter of recognit;on under this Bill 
than the genuine unions which will get involved in financial difficulties in 
contesting matters in labour courts. 

As regards collection of subscriptions inside the premises it does not mean 
collection at the machine. I know many cases where workmen who li"\;e in 
quarters near the factories are not allowed to be approached by union officials. 
If the officials of registered unions are not permitted to go and' collect subscrip. 
tions in their quarters, the work of the unions will become very difficult. When 
the employer wishes to have a yellow union, the officers ot'the vellow union 
would be allowed to collect subscriptions inside the factory or deductions wiII 
he made from the wages of workmen, whereas to the genuine unions this Bill 
does not give the right to collect subscriptions inside the factory premises. 
I therefore feel that the apprehension of the Honourable Minister that yello,' 
unions will be encouraged by permitting collection of subscriptions inside the 
factory premises has really no valid foundation. 

Then I feel that the adoption of this Bill will put upon the unions very big 
responsibilities which at the present stage they might not be able easily to 
fu·til. I know from experience of trade unions for the last so 
many years that about 66 per cent. of the unions are not a.ble 
to submit their returns properly. In fact they do not know all the intri· 
cacies of law and therefore in spite of their best will they are not able to do so. 
Under this BilI so many further obligations have been put upon them that 
they will not be able to fulfil their requirements. 
Secondly, the employer has been given the right under section 28G to apply 

to the Labour Court for withdrawal of recognition of the Union on any of th& 
three conditions mentioned in section 28J. What will happen will be that 
any employer who is opposed to trade unions will a!ways apply under this 
section for withdrawal of recognition, simply to harass the workers. There 
will be the application. and even if it is a false one. the workers will have to 
defend themselves against it. They do not have the resources and the 
money. and they will be at a I!l"eat i ~ . with the application hangin,; 
over them. This power should not have been given to the employer but to 
the Registrar who, after due investigat;on, shoulc have been empowered to 
move the machinery against the Unions. If the employers are allowed to do 
it, they will worry the unions who will then find great difficulty in carrying 
on their normal work under such conditions. 
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Again, the period of six months which has to elapse before a union can aiaJn 
8pply for recognition is too long a period, as it will create a big gap. Our ex-
perience in the U. P. has been that the cause of many of the industrial dill-
turbances has been delay in settling disputes. Things do not move quickly 
enough, in spite of the fact that in our province there is an ordinance more 
effective and efficient than the Industrial Disputes Act. If the views of our 
Ministry had been invited in this matter they would have also pointed out that 
the delay caused in disposing of disputes is one of the causes of the disturbances 
and it must be eliminated. The period of six months is too lonl{. It should 
not be  more than one month in any case. That itself is long because labour 
bas not got the patience to wait. To my mind the periods of six months and 
three months appear very leisurely and they do not take account of the present 
conditions of industrial labour. L/!bour wants, and I hope that Government 
also wants, things to be done quickly. In other countries 'the position is Quite 
different. In Australia which is a very new Commonwealth thine:s are very 
different, I studied the Arbitration Act of New South Wales. I was arguing 
an arbitration case, and there it was a question of the employers wantin!l to 
victimize the general secretary of the Fedei'll.tion. I found that our country 
has got no labour laws to guide us in defending-such (lases whereas other coun-
tries have got elaborate laws in this respect. I want that our Minister should 
Fmpplp'"ent these Acts h, elahorate legislation as regnrds the rights of members 
and office bearers of trane unions. In ~  South 'Vales the office-bearers of 
till' unions have got many immunities. In fact there are provisions for severe 
ann effective penalties to the industrialists if they victimized !lenuine trade 
union workers and they have got elaborate provisions for all contingencies. 
Although the purpose behinn this Bill is very' genuine and very sincere. that 
it must promote the ~ l r  of labour and industry in this country. I 'do feel 
that this Bill may not he able to achieve its purpose because it falls Rhort ~ 

the l'Pouirements ,.,f the situation. I hope that the Honourable Minister ,,-ill 
invite the ouinions of tht' various Governrr,ents who have _ been dealin!l with 
this problem'. espe('iall, of our Government in the U. p, and also other Gov-
ernments ahout this mRtter. I hone thnt, the reports from them will convince 
the Honourahle Minister that an elaborate piece of le!lislation by the Central 
Goyernment to co,er all these ,things is urgently needed. I hone this small 
Bill which has been introduced will be supplemented by that legislation very 
soon, 
Shri Harihar Nath Shastri CU. P.: General): Sir. I rise to support the 

motion for the passage of this Bill and to congratulate the Honourable Min:Bter 
for the same. I regret it was not possible for me to make my humble contri-
bution t.o the discussion that took place yesterday on this Bill due to the fact. 
that it was only when I came to the House that a copy of the Bill was handed 
over to me, and as such there was hardly any time for me to study the Bill or to 
propose ~ amendments. Now, at this stage when the B~ll is passing through 
its final phase, it is hardly an appropriate moment to subject the Bill t? any 
detailed criticism. All the same. I shall crave your indulgence to permIt me 
to make a few obser,ations even though it may not he ordinarily permissible 
at this stage. 
The reason for a measure of this kind has since long been felt by the work-. 

ing clas'es of this country. In fact in the year 1929 when the Royal qO.m-
mission on Labour in India was set up the demand for compulsory recognItIOn 
was pressed before it by Indian labour. B.ut ~ ~ i i  at that time 
~ l  the issue, All the same, due to obVIOUS l i l ~  and hand-caps that 
the trane unions in this countr, have been experiencing, the demand for com-
pulsory l'ecogniticlll, on their ~r  has been pers'stent. For the first time any 
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~ ri  notice to this problem was taken by the Government of Bombay which 
ill the year 1938 introduced the Bombay Industrial Disputes Bill and incorpo-
rated provisions regarding compulsory recognition in that Bill. That gave 
great Impetus to the Indian working classes to agitate on an all-India basis 
for a measure of this kind. In the year 1942 the Tripartite Labour Organization 
was set up by the Government of India, and since then the question. of com-
pulsory recognition has been cropping up from time to· time before that con-
ference, with the result that in the beginning of the year_1946 the Labour Depart-
ment of the Government of India produced a Bill which was later on referred 
to a Select Committee and that Report was considered by this House yesterday. 
I am glad to note, Sir, that the Bill, as it emerged from the Select Committee 
and as it was finally adopted by the House yesterday, does register a distinct 
improvement in the old Bill. 

It confers rights of recognition to trade unions though in a restricted sense. 
It makes the Bill still more effective by declaring certain actions or 

3 P.M. certain steps on the part of the employers as unfair practices and by 
restricting the so called right of the employers to victimize workers 

at their sweet discretion. So, Sir, I feel that the Bill does afford an oppor-
tunity to the Indian working class to develop the trade union movement ')11 

sound and right lines though of course it is only 9 beginning. Now, Sir, I would be 
failing in my duty if while supporting this measure I do not say that this Bill 
does not adequately fulfil the expectations of the working class in this respect. 
I find that the Bill is vague and incomplete in certain respects. I shall here, 
instead of going into details, just point out one glaring defect thnt seems to 
have escaped the attention of the Select Committee. The Bill lays down cer-
tain conditions by fulfilling which a trade union can be entitled to ~ r  recog-
nition from the employers and from the Government. Kow the defect is that 
according to this Bill, if in a particular industry there are more unions than 
one, even if there are half a dozen unions and all those unions fulfil the condi-
tion" for recognition as laid down in th;s Bill, all of them are at one and the 
same time entitled to be recognised ~ the employers under this Act. XQ'" 
this, Sir, in my humble opinion, instead of stimlllnt:ng the gro,,·th of a sound 
trade union 'movement in the countn' will stand in the ,'-I1V of its henlthy 
grm,-th. and will be a great i i~ . In the 1926 Act, Sir. which is 
sought to be amended by. this amending Bill, there was provision for the regis-
tration of trade unions. Now in that Act, too, as many as 3, or in cit'es Lke 
Bombav and Calcutta, as many as half a dozen unions in one part'cular indus-
try, were .zegistered without . any restrictions being placed on them. Now, 
instead of that defect being removed under this amending Bill, i l~  or 
unconsciouslv, or for reasons best known to the Government. that evil has 
been furthe; extended by this omission which entities, two i ~ aud more 
than two unions even, to be recognised under this Bill. All that I can say 
at this moment in this regard Sir, is that in due course of time the Govern-
ment will scrutinize the Bill and will bring an amending Bill to do away with 
this eviL 

Now coming to the privileges as conferred under tit's Bill, certain amend-
ments were proposed yesterday. I was inclined to support one of the amend-
ments that was proposed by my Honourable friend Mr. Santhanam, and 1 
thought it was only proper that facilities of that nature should be conferred on 
trade unions. All the same T did not support it for the simple reason that 
I felt. that as long as th:s evil of dunl unionism as introduced in this Bill is not 
done away with, any conferment of additional rights to trade unions in this 
countrv will, instead of stimulating their growth, add to further confusion. 
I would, therefore, suggest that, after that defect is removed, trade unions 
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shoulcl be conferred alditiollul ri ~ as suggested in the Minority Report of 
the Select COlllmittee. In fact such priv:leges are being enjoyed ill certain 
provinces in this country-for instance in the province of Bombay where the 
Industrial Relations Act has been passed, almost similar provisions do exist 
with regard to cOllljJulsory l'ecogllition of trade unions and there is no reason 
why such pro\,:s:ons should not be introduced in the Central legislation. 

Sir, as I said in the beginning, I do not propose to make any detailed ob-
servations on this Bill, and in conclusion I should only like to submit that the 
sole motive that has actuated me to support this Bill, to congratulate the 
Government an:! also to offer certa'n ~ ~ i  or criticisms is that I stand 
for building 'up a strong and disciplined trade union movement in tws. country. 
Yesterday, in the course of speeches that were made on the floor of th:s House, 
references were made to unauthorized strikes or uncalled for strikes. I do 
admit, Sir,-I should be frank enough to admit-that there are disruptive tenden-
cies in the trade union movement in this country and there are groups and 
part:es thHt are exploiting the trade union movement for their party aglp'and!ze. 
ment, lind accentuating the sitllat!On for their selfish ends, But I mlght Just 
submit, Sir, that I stand for a trade union movement which on the one hand 
shoulcl secure to labour their rightful plHce in the new set-up of our country, 
and lit the same time which should make them realise their responsibilit' es to 
the r~  which is pHssing through nn unprecedented cr:sis at the present 
moment, It is in fnct the renlisation of th!s ver.v fact that has prompted 
genuine trnde unionists in this country to take steps to form an independe?t, 
g-enuine trade union organisntion only recently ~ r the nnme of the ~ i  
Xntionnl Trade 17nion Congress and I am sure, SIr, th.at very shortly-m ~  
course of a few months-thnt organisation will become the only representative 
organisation of JRbour that will promote the tasks that the working c'nss of 
thiR country is faced with, 
With l~  few remnrks, Sir, I support flte pBspnge of tbt' Bill and com-

mend it for the ncceptance of the Hon@e . 

. lIr. B.. X. Sidhwa (C. P. and Berar: General): Mr. Speaker, Sir, while 
supporting this motion, I congratulate the Honourable Member in charge of 
this Bill for having suggested so many improvements in the old Trade Unions 
Act. The many sound provisions which are included in this Bill undoubtedly 
go to prove that he is very sincere towards improving and ameliorating the 
conditions of the workmen. This is more or less due also, Sir, to his personal 
knowledge of the working of this class Imd as he rightly stated yesterday it is 
not that he has knowledge but he comes from that class. That is really the 
beauty of it that the Memoer is in a position to place a Bill which would be 
really a popular one. 

With all that, Sir, I do feel that there are not in this Bill some provisions 
which are, considering the present conditions of the working class, ought to have 
heen included and some of the provisions are still retrograde. I am sure while 
the portfolio is in charge of such an able and enthusiastic Member who takes in-
terest in the labour class, he will himself in a very short time bring in a further 
amending Bill. And considering the present conditions, I do believe that he 
will give this matter his utmost and immediate consideration. Times, Sir, are 
changing so fast that in the olden days probably we thought a Bill or an Act that 
was passed a year ago could not be worthy of consideration wr amendment even· 
after a year or so. But today conditions as we know in India are so rapidly 
going ahead that that consideration has to he set aside. 
One of the provisions over which there has always been conflict· between the 

employer nnd the employee, has been provided for in Chapter III under unfair 
practices of both the union and the employer and I really give him a compliment 
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for the courage that he has shown in ndding this clause for telling l ~ r  as 
io what they should not do. 

" The following shall be deemed to be unfair r i ~ on the part of an employer, namely ;-

To interfere with, restrain, or coerce his workmen in the exercise of their righte to organise 
form, join or """ist a Trade Union and to engage in concerted activities for the pur-
pose of mutual aid or protection ....... , 

There are some other clauses which I need not read, but this dause, 81l", ha-
really been the main contention in the struggle that i ~  and exists between 
the employer and the -employee and I should say bet"'een the trade union and 
the employer. I wish, Sir, that while this proyision !ras been made, it will be 
made wry effective. The Honourable Minister has also told the trade unions 
that they should not support any irregular strikes or submit false returns and I 
·do feel from my own experience that there are some trade IInioD>; who_ really 
submit false and bogus reports and he has warned them that  that also is to be 
<lesisted. 

. Sir, I ~ to make ~ . observation, as I stated yesterday, about the r ~
iaon of the umons. This IS a burning question for the labQuring class and I do 
~  understand why that has escaped the notice of the Honourable Member. 
This question is not of yesterday but is there for the last ten ~r . In the 
Provincial legislatures and even in this House, Sir. it has been stated times out 
(If ~r that ~ i~  having been ~~i r  under t1!e provisions of this 
Act, havlllg complied WIth all the proVISions. the Government having gone into 
the details of that union, it was most unfair on the part of the employer to find 
iault and not to recognise it. Employers do not recognise it not because 
there is any.'ault in the trade union but because they feel that if they recognise 
then they wIll have to submit to the other provisions of the State laws. }<'rcm 
that point of view, Sir, there has been alwavs a great deal of conflict between 
an employer and the trade unions. I know 'of instances where there have been 
strikes on this issue of non-recognition. 'Ve are all :lIllGOU. 

to avoid strikes, we do not want str'kes-we want more pro-
duction today. I am not in favour of strikes for minor matters. So we do 
feel that if you really want to avoid the strikes this is one of the measures: that 
a trade union once registered must automafcallY,be recognised ~  the employer. 
I have listened to the answers given r ~  as to why it should not be recognis-
ed automatically. I have yet to know why any period has to be gi\'en or eHJll 
why any additional provisions have to be followed when the Government have 
seen that the provisions have been fully complied with. Under these circum-
stances I am not merely stating this view point on behalf of the labourers of the 
trade union but I am mentioning it in the interests both of the employers and thp 
employees that this part of the question has to be tackled very soon if the str;kes 
are to be avoided. From my pel'sonal experience I have seen, Sir, that 
wherever the employers recognise the union, there have been more or less no 
strikes. With common consent the initial stage, the initial path, haa been 
made so smooth that a strike never arises over a minor matter. But fundamen-
tally, if at the timll of the recognition of a union a struggle arises, then you can 
very well appreciate what the position would be on other major queations of 
wages. etc. As I am sure the Honourable Member in charge will be veTY: keen 
himself to avoid a strike-we. all are i r ~  want more productlOn-I 
want to bring this matter to the notice of this Honourable House. 

Sir, I would not take long on this luatter because f.S I stated I was also under 
a disadvantage in not sending any amendment because the Bill was present€d 
to us all abruptly, but I do Hot lose any faith; I shall .haye certainly another 
opportunity to bring in proposals if I feel necessary-I do feel I would not be 
given an r i ~  the . r ~  Mmister himself w.ill consider 
:this qlles,tjon in·passing the Bill. '. 
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But what I would like to point out is that only the day before yesterday, the 
All· India Congress Committee met in Delhi and passed a Resolution setting out 
the objectives to be followed by the Congress after August 15. There is a para-
graph in that Resolution which is worthy of consideration here, and 1-expect the 
Honourable Minister would follow it minutely and see whether he doeB n'lt 
realise that the time has come when the workers' interests are to be safeguarded. 
The paragraph relating to industrial labourers runs thus: 

" In the case of industries which in the nature -of things must-be run on a large scale and 
on Centralised basis, they should belong to the community and they should be so organised 
that workers become not only co·sharers In the profits but are also increasingly 8BBOOia-
ted with the management and administration of the industry " 

This, Sir, comes from an organisation like the A.I.C.C. to whom we have the 
honour to belong and to whom this Government has the honour to belong and 
most of the ~.I r  of this House have the honour to belong. I am sanguine 
that this Resolution which was passed only the day before yesterday by the 
Congress would not be overlooked. The time has come when you cannot ignore 
the labourers and merely concentrate attention in paying them increased wages 
and a few small concessions. The employers have in their own time made 
enough mOf\llY and they are making enough money today also. What does it 
matter to them if they share a little of this profit with the labourers. In whose 
interests would it be,. if they share it? I say, it would be in the interests of the 
employer,; themselves. The Government nowadays realise that whenever they 
give a licence for opening a new factory or a new industry in some of the Provin' 
ces-and I do hope they will do it in the Centre also-the workers' residential 
quarters must be provided in the factories and unless that is done, the licence 
would not be granted. They now realise this. I know that in tbe absence of 
these residential quarters the workmen who are living two miles 01' three miles 
from the factory have to leave their houses an hour or so before t.he factory 
opens, which adds to their working hours. Wherever the labourers' quarters 
have been pro.ided, it has brought about happy results and I would therefore 
contend that this should be insisted upon. Of course, the paragraph that I 
have read out to you goes far far ahead, and we are merely asking for recogni-
tion here. I was mentioning the other day the illustration of the N.W.R. Union 
where the Railway Board of the previous regime have provided second class 
passes for the members to attend meetings and given leave as present in the 
service register. It is nothing new that they have done, but the result of it is 
there is a harmonious working between the railway employers and employees. 
The latter, though there is not complete unanimity between the two, surely feel 
that their l ~r  are looking to their interests. When I was making this 
remark yesterday, somebody behind me remarked "Tbey want also some allow-
ances to be paid." That is the mentality of some of our friends who do not see 
eye to eye with the weHare of labourers. I ask if we could get allowancils for at-
tending meetings, T do not see any reason why those labourers attending meet-
ings should not also receive allowances. However, I definitely feel, .Sir, that 
facilities should be given to the trade union members and I do repeat that if 
these facilities are provided it would be in the interests of the employers them-
selves. I humbly request the Honourable M"mister for Labour to bear this point 
also in mind and incorporate some of the facilities which I have mentioned in 
the Bills which he may bring hereafter. 

Unfortunately, yesterday we had a little difference of opinion on this matter, 
but I am not very much worried about it. Fighting, we get our rights and we 
shall have to fight for the rights of the labourers also. I am confident that, 
having as we do an able Minister in charge of this Bill who is himseH taking 
very keen intereu in labour, he will in a very short time bring in another amend-
ing Bill giving facilities to the workeN. ;Let me say, &pin, Sir, that while I 
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advocate the cause of the l r r ~  I have always advocated' it in the 
Labour Unions-I have not ignored the otber side viz., the view point vi the em-
ployers because I feel that unless both go together the result will not be good and 
therefore the Congress has very wisely stated that time has come when the em-
ployers should share a little money with the labourers, they should also be urged 
to give them II right in the administration. With these words, I support the 
motion. 

Shri M. Ananthasayanam Ayyangar (Madras: General): Sir, I move: 
" That the queetion be now put ". 

Mr. Speaker: The question is: 
.. That the question be now put ". 

The motion was adopted. 

The Honourable Shr! Jagjlvan Ram: Sir, at the very outset I want to make 
it clear, as I did when referring this Bill to the .Select Committee, that I do not 
take the credit for this Bill to myself. This Bill was introduced with the 
labours of my predecessor, the Honourable Dr. Ambedkar. As I made clear 
when this Bill was refered to the Select Committee. it requires improvement in 
several respects. Some improvements were effected in the Select Committee. 
but the ,,'hole Trade t'nions Act requires a very thorough overhauling. If I have 
not been able to do this as 'yet, it is because the Department was engage,j in 
rather more important and urgent Bills, some of which are still pending before 
the Assembly. However, I may assure my Honourable friends that the 
amendment of the Trade Unions Act is under my active consideration and I 
shall bear all the suggestionR that hm-e been made in mind when I bring [l fresh 
amending Bill. . 

Certain points have been raised which I want to clear here. Mr. Saksena 
has raised the question of victimisation of personnel-especially i(l l ~r  of 
the unions. I will again refer him to the section in this Bill and you will find 
as has been rightly pointed out by my Honourable friends Shri Harihar :\ath 
Shastri and Mr. Sidhwa as well that the Bill does provide ample safeguards 
against the victimization of trade union officials and also the workers. 
As regards the works committees which have been provided under the Trade 

Disputes AGt, trial has not been given to the working of the works committees, 
I am afraid. in most of the sugar mills there are no works committees. The Act 
was passed only last year. Rules were framed and published. and three 
months' time was given to the trade unions and other interests to suggest 
amendments to the rules. The rules have recently been finalized and in many 
of the factories and mills works committees have not been established as vet. So 
we have not given sufficient trial to the working of the works i ;;~ and it 
will be rather premature to pronounce any judgment over that. I believe. Sir, 
that mutual discussion and negotiation between the employers and the em-
ployees opportunity for which has been offered by the works committees is a 
thing which will avoid a lot of friction between them. Mr. Saksena has pointed 
out to me that I should see some of the labour legislations in other countries and 
try to adopt them according to the conditions in this country. I am thanldul 
to him. But at the same time I may point out to him that in no other country 
there is any legislation providing compulsory recognition. It is the first Hill 
of this kind, but I feel, in thiS country there is a neceBBity for such a legislation. 
In other countries the workers are organised and enlightened enough to bke 
care of themselves. But here we cannot reave this thing to the working l ~ 

themselves and therefore we had to come in. In other countries Govern-
ments have not come in to force the employers to recognise the trade unions of 
the workers. 

Kr. B. E. Sldhwa: What ~ the United St6tes? 

'!'he Honourable Shrl Jagjlvan Bam: N:o compulsory recognition. 
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Kr. B.. E. Sidhwa: As far as my knowledge goes it is compulsory. However, 
we are not for recognition. 

The Honourable Shri Jagjivan Ram: As Pandit Harihar Nath Shastri has 
rightly pointed out the Royal Commission suggested that the recoanition of trade 
unions could be left to the employers and as far as possible ther: &hould \:le vo-
luntary recognition by the employers. That has been given a fair trial and we 
found that the employers have not risen equal to the occasion and they have 
.been creating all sorts of difficulties in the way of the recognition of a trade 
.union. The one difficulty, as has been pointed out directly by Pandit Harihar 
Nath Shastri and my friend, Mr. Saksena, while giving a sort of reply to my 
speech yesterday, that the BUI may encourage the formation of various unions 
in u single concern, does not hold good. The Trade Unions Act, no doubt, gives 
ample scope for the formation of a number of unions in one factory or in one (Jon-
.cern and if one were to accept the suggestion of :Mr. Sidhwa which he bas V{lry 
vehemently urged that as soon as a union is registered it should be recognised, 
it will mean the recognition of a number of trade unions in a single concern or in 
.a sing!e factory. 

1l may point out to remove the misapprehension of Mr. Shastri that here the 
Labour Courts will see if the trade 'lmions which apply for recognition i8 repre-
sentative of workmen or not. I will refer him to sub-clause (b) of Clause 28(d) 
which reads "it is representative of all the workmen employed by the em-
ployer in the industry or those industries ". It is my handicap. Sir, that I am 
.not a lawyer and I cannot give a legal interpretation. But I think that the court 
'While deciding whether a trade union should be recognised or not will take this 
matter into consideration and will see whether this particular trade union is 
:really a representative one of the workmen in that factory or industry or not 
'and if 'representative' has got any meaning it will certainly have the meaning 
:as to what percentage of the workers in that concern are members of that trade 
lmion. Obviouslv there will not be more than one trade union which will be 
representative of ~ll the workmen in that factory or that concern and naturally 
only one trade union will get recognition. I hold the opposite view that these 
will discourage the formation Gf more than one union in one illdustr.v or in one 
1loncern and I stand for that. r am one of those who always feel that in one 
concern or industry or factory there should not be more than one union. Un-
fortunately, Sir, under the Trade Unions Act there is scope for the formation of 
'more than one trade union. Much can be said for and against that provision. 
1 will not on this occasion go into the details of fact. That will be on some 
()Ccnsion when the amendment is brought to the main Act. 

I wanted to have some further provisions in the Bill, but the difficulty was 
that according to the Legislative Department and according to the rules, no 
furt,her section which was not concerned in this Bill could be amended by any 
fresh proposals. So I could not do what I wanted to do. But I will certainly 
bear in mind all the suggestions that have been made here in the next amending 
Bill, but I do certainly feel, Sir, that this Bill does go a long way in giving some 
rights to the working classes and if anyone feels here that it does not confflr allY 
right, I think he is not correct. There are pro.iaions which confer certain rights 

ili~. -

:'III". Sidhwa has pointed out a paragraph from the Congress Resolution. I 
Ill~Y point out ~ ~  friend, Mr. Sidhwa, that the present Government is always 
. olive to the objective before it. I personally look up to that date when the 

I workers will not he lUere ,Jl,artners, . in, the" ,in" ~  ~  W, ,hen t, h, e, d,. i,sti"n, Cb,'O" n ,Of 
the employer ~  th" emploYlle will be totally ehmmated" :'Not only -,in the in-
dnstr,;; r mny Inform my ri~ .  :Mr. S l S~.  ~l : ; n,ot from"tQday but for th(1 
last L years I ha'l"€ been strl'l"mg for the prmclple fuM land belongs onjy to 
those who cnn work on land. Sir, I commend the Bill be passen. . 
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:Mr. '-Speaker: The question is: 

"That the Bill as BDlended be p8BBed". 

The motion was adopted. 

PRESS (SPECIAL' POWERS) BILL. 

'!'he Honourable Sardar Vallabhbhai Patel (Minister for Home, Information 
and Broadcasting aod States): Sir, I move: 

" That the Bill to oontinue certain special power. conferred on the administration in Chie 
Commissioners' Provinces for the better control of the dissemination of undesirable 
matter be taken into oonsideration" • 

In placing this Motion before the House, I wish to assure the HOUle that .. 
are conscious of the value and the importance ot the sacred privilege of the 
liberty of the press which is one of the four ·freedoms which have been so nlUch 
spoken of in international circles. But I must also inform you that since the 
time that T have been in charge of the Ministry of Home Affairs, the r ~ In 

this country has enjoyed the widest possible freedom that it had ever enjoyed 
in the past and it is my desire that it should continue to do so and to enjoy even 
wider freedom than they are enjoying at present. Unfortunately the circum-
stances that have forced me to come to this liouse with this Bill are such that; 
there is considerable' justification for it. I will give a short background of the 
origin of this legislation. Sir, you are aware that the Interim Government came 
into existence at a time when the country was involved in a serious communal 
conflict resulting from the fixing or announcement of a "Direct ActIOn Day" 
by the then Muslim League of India which pressed for partition of the country_ 
A fortnight after the great Calcutta Killing we assumed office'1l.nd subsequent 
events are an unfortunate history of reaction and retaliation from one stage and 
one place to another stage and anot.her place; we have not yet seen the end of 
it. In consequence of these occurrences almost all the Governments were com-
pelled in one form or another to adopt measures restricting the freedom of the 
press. The first province which was compelled to take action was the one in 
which the "Direct Action Day" was celebrated. After that its sparks flew 
rapidly from place to place; and then almost all provinces passed Ordinances or 
were compelled to pass Ordinances in one form or another to restrict the liberty 
of the Dress in this connection. Delhi was the' only place where the mouth-
piece of the protagonists of the "Direct Action Day" flourished. We were then 
accused of allowing the spread of violent propaganda of communal hatred and 
bitterness and of allowing this place to be used a8 a place for dissemination of 
undesirable information and literature. Then I was comRelled to place an 
Ordinance before the Interim Government, but before I took that step I invited 
the editors of newspapers to a conference. That conference almost unanimous-
ly realised alld l'eeognised the ll ~i  ')f eontrolling t.he liberty, which had 
become almost SyIlonymous with license. in the matter ~ publication of un-
desirable news and undesirable criticism. In that conference: even the editor 
of the Dawn had to agree that some sort of control was necessary T felt it 
to the Editors' Conference to imDose ~ ri i  on lll~ l  instead of forcin!r 
the Government to take action.-beMuse I considered it very undesirable for & 
popular Goverlllpent, to be compelled to take action to curb the liberty of thp. 
press. They themselves formed a committee in whic.h Government had no 
hand and fonnulated a code of conduct which they undertook to obey. To 
mv regret I .found that thE' code was not honoured: they themselves in several 

~  agreed that several of them had been guilty ?f violating the code or the 
£elf-imposed restrictions which t.hey themselves nad accepted. When that 
£itllation arose I tried to negotiate with and influence t.hose who were resllOI'1-
-sible for the violation of those restrictions which thev themselves had fonnulat-
~~ t.brollgh the leading members of the community who had influence on them, 
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But I did not succeed. Eventually I got instructions or advice from several: 
r. ~ i l G r ~ to ~  immediate action in the matter of putting res-
trictIOns on the press lD Delhi. The first to come forward with this ~l  
w:as the Governor of the Plmjab who approached the then Viceroy auq through 
him asked the Central Government to take some action in this matter. Then ~ 
took a copy of the Ordinance which was in existence in the U. P. and on the 
model of that Ordinance I formulated an Ordinance which was placed before.-
the then interim Government. This Ordinanoe was passed bv the Cabinet; and . 
I thoug!Jt that after it was passed it would not be necessary to renew it. Un-
fortunately that hope also was not realised. We were overtaken bv the Punia!> 
holocaust whose sparks flew rapidly all round and there was an influx -of: 
refugees from the Punjab into Delhi. We had to renew the Ordinance. I had 
very reluctantly to get this Ordinance through the new Government, BIld now 
that the legislature is sitting it is necessary to bring this piece of legislation for-
ward for the approval of the House. Several papers have sprung up anew ~ 
hardly realise any responsibility as to the consequences of the matter that they 
publish, Apart from the scurrilous and scandalous attacks that are made 
against. the heud of the Government and' the members of Government, the 
people who are in charge of publishing these pamphlets and newspapers are full 
of anger because of the sufferings that they have gone through in the vart of 
the country from which they come. These are not .people in whose hands a peri. 
can be sufely given. The;v nre pot in a fit state to handle a pen. Therefore, 
with all my sympathy for these people who want to ventilate their anger and 
ask their syriipathisers to take to retaliatory measures, I as representative .,f 
a popular Goverpment cannot help coming to you to utilise this r i~  of 
helping the Government in recognising the necessity of getting through this 
emergency legislation. 

It is an emergency legislation, to meet with an emergency the like of which-
India has not seen in the past. You will all recognise that and 'YOll are aware-
of it. It ~  not necessary for me to dilate upon it. Let us hope that we shall-
get through this crisis much earlier than the period that might ~ fixed in this. 
legislation. It is my ~ and wish, and I hope it is the hope of all of you that. 
we lHlly not have to put into effect ~ section of th:s legislation. 

I may tell you that when I assumed office I called a conference of the newlI-
paper editors in India and put before them a proposal for a committee to frame· 
proposals to bring in the existing legislation on a par, so far as freedom of the-
'press is concerned, with the freedom of the press enjoyed in the most progressive 
countries in the world. That Committee is still sitting. But unfort1lllateiy. 
simultaneously, I have to come here for a piece of legislation which is intended-
to meet with a paJl;icular emergenr.;y. 

There are undoubtedly some provisions in the existing legislation. which is 
called an emergency legislation also. But when that legislation was passed, the· 
Legislature never contemplated that a catastrophe of this kind would overtake-
India and therefore the existing legislation is not enough to meet the require-· 
ments of the Dresent situation. In fact the very evil which we want to vrevent, 
that is the Dublication of' undesirable news and comments. exaggerated and false· 
news, if we· have to take action under the ordinary existing legislation, the publi-
oit\' gets much wider than the publicity by the newspapers. The offender is· 
eniitled to have recourse to courts, the Government has to file its case. and . 
then the publicity that the proceedings get in a court of law is well known to all. 
Therefore we cannot evade the necessity of having legislation which avoids the· 
procedure by which publicity becomes widened. 

In this country where we have a seoular State where difterent communities. 
with different religions, difterent sects, have been residing for centuries and 
:who we wiSh should reside in future, we have a responsibility to see that tha-
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gulf ~  the communities is not widened and nothing which is preventible 
or whICh can be prevented ,,·ithout violating the principles of justice Colld fairplay 
is done. Therefore, the purpose of this Bill is simply to prevent improper dis-
tribution of news which is undesirable, improper circulation of news and com-
ments, exaggerated and false news which tend to crealifl disturbances and 
violance: that is the only purpose of this Bill. I do not think there is anybody 
in this House who will challenge the necessity of this Bill or the recognition of 
the emergency that faces us. 

We have with great difficulty been able to prevent a great catastrophe in 
Delhi. Remember that this legislation is meant for the provinces governed by 
the Chief Commissioners, that is the province of Delhi and the province of 
Ajmer-Merwara and some one or two other provinces. But really it is intended 
for these two small areas of Delhi and Ajmer-MEj!'wara, In both these areas 
there is considerable communal tension and I must say that in both these areas 
there is the existence of a group of people who hardly realise their responsibility 
and who have started the profession of edit<>rs for which they are not fit. In 
Delhi there is a great number of responsible papers. Some of them also have 
erred but we have taken no action against them. But in both Delhi and Ajmer-
Merwara considerable literature has come out recently because of the communal 
disturbances and b,ecausc of communal tension existing in both these areas. 
Therefore, we have to be wide awake and I hope that in the consideration of 
this small piece of legislation, you will view its provisions in the light of the 
existing circumstances ~  surround us. You may be aware that there is no 
province in India where today a legislation of this kind is not in existence. We 
have put in a milder piece of legislation. A more drastic piece of lngisllltion has 
been passed by the United Provinces, Bihar, Bengal, East Punjab and other 
provinces. Therefore, we cannot when we are surrounded by this atmosphere 

evade our responsibility. Provinces governed by Chief Commissioners 
4 P.M. are the special responsibility of the Central Government because 

they are centrally administered areas. Therefore, I move: 

"That the Bill to continue certain special powers conferred on the administration in 
Chief Commissionel's' Provinces tor the better control of the dissemination of undesirable 
matter, be taken into consideration. I. 

][r, Spea.ker: Motion moved: 

J.! ~ J. ~I  ~ .~ J-wyi ... ~ ~ 4-+- : u-J ~.l .  ~ ... ~ 

~ ..; ~ I I ~ Wo!I IS t!! ,-",,-';1 '*""" t!! '-IS ~ ~  i ,-",jIA 

~  ~ ~ ~ 1. ,-",I IS ~I . ~  li,s .::AI,_ fI' J.! ,-",' ~ L,.,.... ~ 
~ J=X-"; ~~..; LJ"jl.l. ,-",I ,,' ~ .ft1, \:l;, ~.  LP .}J..,stS 
~~ (; ~ Is' .~ -t' J. ~I  ,.t-1-o .~ J+tyi IS ~ u.:. LJ'6'-' -t!! ~ 
l./., t!,,- I I ~ 1.,s ,,Lo (Press Laws Committee) ~;  I ~.. A  

.y.,s ;.l~ (Press Laws) ;l' ~~ ~ 1. ~ ,,';1 c:,J.> ..; ~ "';; ., IS 
J.,s ~ J.! Is' :~ U'" ~ ... : li~ I~ Is' =lIb. ~ LJ:.I,..J,L..I 

~ .....;~I ..?' lUS I,-!-" <!!! Il... J.! -t!! =4 ~ ~.  LJ'l...s'T' ~ ~ 

..,stS ~ ~ I.;... S U"I J. ~I  ,.t...M .~ L,W, ~  ~ 1tJ,..s ~ u'" 
6..1>'1" 1. l~ Wo!I ~~ IS .:! .::. ~ ~ -Lrt-~ '-IS I )~ ,IolJI ,kIj ~  ~ 

(Central Press Advisory Committee ) ..J+S ...s,;'u,.l..!1 I I ~ J,.u.. ..,.... , 
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[ ~ ,.a>.M.t ~ l ..s"':' 
Ut!)'l'-:; ~I . ..I J!U...s"""ll1 ~ ..: I) ~I ...s'.S u"'" ...sf! ~  .. ,... .... ull ~~ .,J .. L.. 1.. 

(Centra.l Advisory Committee)-st".5 ~);l .i.  J,.u.. l ~ x ~ ... ~ ~i 

~ ~ ~~ ..J l ~ ...sl,s l ~ ~  IS ..J d')lJ- C!! ~)  J.. 

~ d')u-..} ( C. A. C. ) ...s'4--( ...s)YI,.).!f J,.n.. ol",.,L! J. ~  ~ JI &i,.. 
~I ~ : ~ -St..ol &S .:! ".! ~ ~  -.J ~~ ;I ~ .;,s ll~.  ..: ) ~ ... ....~ 

rt' ,rJ lib) l"'rJ ( article) J</.o7)f ;".l:il L ~  .:!'"'ll ~  ... (section) ~ ... 

.. ~ U'" I,t> l ~ ~~~.. .J:!.. v"" u,I."t" ol\.;- .Jll"'! otf .... "-w iottf ~I:  ".! 

~ c:"',·, ~ tj,1b li~  l ~ l~ ..f.' -.:! ~  .~ .... .. .~ ..s)I,ot .. .l ...s)lt! ... ;~ ull 

.. .~)~ e'l.> ... ~ ~ U'" ,s ... ...l~ . ~ C!! . .~ ~I:~ ~ .. lw d U";ll> \y. 
0.' In u} -':' .J:: ~) .:! .~~ l ~ c"'·. <!.-{ .. ." ~ {!f -l l~ llol ot,,;, .. !: 

1J,1b . ~ ot1 ~~ .. <!.-)'.! .J (OrJin'1t'lJ.:l) ...J"".:3/ -4j ll:~ ll:~ ... l~~~I: A ~ ; 

~ .l -l .~ ll..) ~~ ; L!l'./:I>..) ~..) . ; x ..:>t_Jol ...s< ... f ;..t..1 .:! ; ~ ul')la ~I ~  &S .:! 

... ~r otf .:! l~)  ..smoh ,j l~ J'} ~ ~ L!l,;L; ,f ( Ordina.'1'J6 ) ...,...1J3,i ...... ~ 

~  U"f ot) l~ L~~ )l;-, "I . L~ L,.,f ~ ~ , )~ e'l.> ... )~ ~~~ Wol ,.Ib 

)t" ~ ~~ Wi d ...soll;i ..s) ...,...!X .. .:! It\o) 4$) IbL=J JuLt> !: ...sol/;f ...J ...,...""'x 
. ..sl,s ~ ot! .~I ot) .:! ~ : i J .. u ..stl I)~ ~~ .Jt> ot1 ~  . ~ '-.IS 

-lj,5" ot; ),JiJ .. ;~ .I  C!!f ... ...l~ ~ '-'.t.. ~ ~Y ~L. <!.-)w, ~ ..s,,",ol 

ol; 1./ ... 1 ) ~  .rJ .:! otl "'"'L! ~ .~  ~  ...s}/ C!! ......... ~..... ~ uJ 
.~ .... -It .J: .... '(:f .. ,.Et-..... ~ ~I i ... ~  ~ C:\-=-<O .:~ .Jj ~ ..... 

JU .. .~ ~  ~ .Li ~~ ~~ ot ... ~ u1I)-l> 1.. ul .. ,,1 .:! lIl) ,l$ C!! =Yb. 

=>,;' . .i... ; ) ..) ~;  l~ ...s( ~~ .~ ~) ~) C,,:sJ." .. l~ ~ :I .:  til W" =WI, 

-..sxt. ... 8} ~ ~ ~ 

~  "t ;jt1Lc:J to; ~~.. .J: .. ;,JI I ~  &S .:! .....sUw, ... il ... ~r ",",'b. =),... 

-u·'(.w ~  L)~ ; ~: .. ~ .. ~ ~ ~~ .. '-'.... ..sl .. l .~ ~ L):!ol Y ~ !::..Yb. ~ ~  

J! ..:: .~ ; ~ :  ~; ... ~)..) • li; l ~ l i~l \!o'.:s:r.! '>' ~  J": ...s) I . ~  .J.t..! 

oloil> .... ·I,.W·) ,w9b. ... ~ .. ~ l ~~ ... ..:. .~ j .dl, ~ ))1 .JY<! &S.:! oI:! ~ ..... 

-.:! ...s,,"'" . l~ ll» ..:. .~ ~ ~ ..:.-.1ti1...J 61.. Jt/ ~ A lor ),t wJI I rl'" "",Wol ~ 

"I ~I;I ~ ~ l ~  ~~  &S ~ . l ..: I :~  ~  . l .~ 0"lH 5,11# 

-~l ; ~  JI,$ j ~ i.. L!l' ~ • ~~I  ~  .. .~. . ~ I l~ .JJ 1.. L..o,A ~~ 

1.. (jonrnalist) ~ ... l.i .~ ...sY. U....) t;,.S J."lu .J ~ U"I -=t! Ibl=J U"I 

)l'it ~  C!! U"t ,,1 u"'" 1,;,5" ~ ;  ".! ~ ~ -.:! ~ .JJ 
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.J,.., .lfS, ';"'L.. ,t-T LJo6Al .!, ,p ~ ~ ",) w;li ~ ~ &$.! ~ 
j ~ LJ"! L)'!!:" ~  -.! Lhj 1,1.....1> uf-l li,s ~ +it.. 1. administration 

..J IJ"'I!x "I.}1!f-! j ~ ) .&$ .! ) I~  -lu... ,s ~ uw. ~l.:E..  
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&$ .! ... ~ ~ -..;i Al~ ....,l.il.. ",,'L! ~  ~ ,:; ~.i  U",....=-

,s ....,')1,; ....,s IJ"'I!H t..t.J... Is' LJ'" &$ ~ t..!.l )1,) :. ~  .t.1 L uwf 

.!, li1,s LJ"I-.::..I 1s',...1 LJ"! ,s =1,4Q..I .tt.L! .! ~ li,s ~ 

Jf+l.. 8, &$ .! =m.b "I .! ...s,1, 4 .. ~ ....,s 1:.1l..1, L:Y"' 1. ~ ...sf-! x }-1. I:.1f &$ 
...sf-! ~ ~  4S &$ l.,:; '-6S ..... jt..!,,) e ... ~ .... ~ rtl' L ~ -~ ,s 
- l. ~ loS l~l.. ; L uwf L )~  ~ . ~ -~  ... ~ Iol,!,l.:> Is' press advising 

..... l..oL.. 1. .... ~ ... ~ x u,".l.'W .f' ~I )~ ,s """,4Q..1 &$ ~ I..l u.u... "'("'1 
IY. .!J .f..1 ,:; .! ljj LJ'!"" ');....,s ~ LJ"1 ,4Q..I ..;,s ~I "I .. rtl' ..r Is' L~S ~  

-.f..,s ~ csse l041 ..J..L.. 1. ~ ...s,;ll,J..!I J,.u.." &$.! .... .;~ 

~ .. ~ ...; )~ .. uI-! "I .! assurance ~ . ~ ~I assurance ~ 

........ ~I... ,t_,,,,, r,JI> ~~ ;i L.Jt .. ~ IY. 41..,' -w:.. ,s ~ ~ ..:i; . . -.r-1 u+t 
r~ LJo6Al .i~ .JS,,.Lo ~ (Press Officer ) ~  I I )~ &$ I (i~ ) ~ ~ 

.! ) ~ J.!...I -lj,.., L)'!!:..,J ~~ d,f Is' IJ"'I!x ~  &$ ~ .i,.., C"'!!I x ~ 
~ .. ~~ ~  (officers) ; ......~i I ~~ ,.)J.li &$ .~ 4S rlluil I......!I &$ 
1. ,4Q..1 ~ = ... aol.il.. 1.. J! LJ"I IS l4li ~ oW,.. d,s I......!I IS ~ lj,s ,*"f 

~ ~ ~ ~  ,,) =L! ~  ~ -.... X ...;,s d1mls' ,s ~~ ~ 
u,.4t-o ,,) 1:.11 ~ ..Gf &$ .! ~ I..l ,s u,,4Q..1 J-I -uti' l..~ li,s 
(Central Advisory Committee) ~ ....,,;ll,J..!I J,.u.. .:ll..~ ~ ~ ..."... 
...; ,,.Lo ~ ~..  ~ ~ (Congress) LJ",t,i1s' ~ ~ oJ,.., X I. ~  ...sf 
J"u.. &$ .!J LJ"1 uti' lj,5 ~ ..:i; . . ,,; x ...; ""L! tJ"1 LJ/tA -.! ..}J 
.... ,'-1.. L...,(.l,. ~ 1.. (Central Advisory Committee) ~ ....,,;ll,J..!t 

(All-India Editors' Conference) ~~I  ;~.i.  t.!J..'! Ji ~ =I,4Q..' 
....,r..,..S u,;ll,J..!I J,.u.. &$.! I..l ~ -~ .i,s ~ ~ ,...... 1. 
"  -.! LJ'!-tj 80)1.'1."; .} I ~I i L ~ (i  ( Central Advisory Committee) 

LJ"I -~ J,J 1. ~ lI  "I 1. ~ ,... IJ"l:"'" LJ"1 -.! ,.)J.lW ..J =I,4Q..t rW 
,,( ~...  ..11, L,r.!,t.ils' -~... I ,..w. ~ tJ"! ~ ...sf-! 1:.1W-... ~ 

.... ;ll .)~  J,.n.. ~  u,s ~ .t,!.!J .LJ"! .. ~ ...s+I ..!1, non-Congress 

-.! b.ta J.'lL! .! (partial) J.t.,4 (Central Advisory' Committee) ....s4-5 
IN¥ 1Y..r..t...\ ..... ..J (Central Advisory Committee) ~ ....,,;ll,J..!I J,:u.. 
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[ l ~~. .l.. ~.l... ~  

..sS U"1 ,,/ ~  ~ ;  .... (..., tI' ~ ~ .} IoSIlI;i ...; ~  otS A.f') 

~  ~ J.,s ...:-.AJ1.Ib..o ...; /J.J> J.! ... 1... [ ~  U"/ L)~ • .:...,s ~~ 
)ot J.!,,» ~ ,,' ~i L) . i~ . ~ JL..-.A../ 1. U"1 ,JJ 1. ..::. ~ 4S uti' t..;,s 
1.4 • I+i 1.1., ( r i . )~ i 5oJ;" ~  (Press Ordinance) ~ l~)i ~l~ 

-~~) !:It:!; .l~ ~  iJt-! 

(English r li ~ vf tile a/lOve speech) 

Shri Deshbandhu Gupta (Delhi): Mr. Speaker, as a journalist, I am 
Borry to say, it is difficult for me to welcome the Bill presented by the Honour-
able the Home Minister before the House, though the argum,"nts put forward 
in its favour have sufficient weight and deserve the attention of this House, 
There is no doubt that the Honourable the Home Minister, as soon as he assum' 
ed the charge of his office, by convening the Press Laws Committee, gave 
(;pportunity to the press of suggesting Press Laws like other independent 
countries, for Free India. But, in the country, arising of such '.1 situation, 
which necessitated the presentation of such a Bill,' is a matter of regret. How-
ever much I may disagree with the above Bill, I will say that 1 cannot over-
look the facts which our Honourable Minister has said in its support. 

It is a fact> that in the course of the last one year, before the Central Press 
Advisory Committee of which I am afso a member, there came such objection-
able writings from several newspapers on the basis of which the Central Advisory 
Committee itself recommended to the Government that some action should be 
taken against them. There were some cases also where the Government did 
not take any action against some of the newspapers inspite of the advice given 
by the Central Advisory Committee to do so. The truth is that a section of the 
Delhi Press wpnt on writing continuously such inflammatory articles that we 
cannot, today, say that a very heavy responsibility does not fall upon the press 
for what happened during the last few months. It would have been better. had 
the press been consulted, before it was presented to the House. 

The Bill brouglit today before  us, was previously promulgated in the shape 
of an Ordinance, and the Ordinance is supposed to be a temporary measure, and 
therefore, its sections are not much considered; but when it is given the shape 
of a Law, each article of i~ is carefully examined and fully considered, to ensure 
the freedom of the press. If this Bill is considered from the point of view of the 
freedom of the press, then I have not -the least hesitamon to say that had it 
been brought forward before us by the alien Government, the pregs of the 
country would never have accepted it. The first great objectionable point of 
this Bill is that the newspapers cannot publish even correct news without being 
hit by it. Today, the country is passing through such bad times, and in every 
part of it some such shameful events are taking place wliich, if correctly report-
ed, would certainly spread communal hatred. The present circumstances are 
so sad that even if the papers publish merely correct events and do not exagge-
rate and embellish them, peace of the country is bound to be disturbed. The 
second objectionable point in this Bill is that the writer's and the printer's in-
tentions are not taken into consideration, though to prove the intention of the 
Hc('used is compulsory, even under Sections 124A and 153 of the Indian Penal 
Code. 
:'loreover, the magistrates have he en given such wide powers that they can 

stop the pUblication of any paper they like, and-for ,,,hatever period they 
desire, and no appeal lies against their verdict. So, with these ends in view it 
is hard for 'Iny journalist to support this Bill. But,} feel and, cannot deny the 
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!act ~ ~  keeping in view the critical circumstances through which we are pass-
mg, It IS also our duty to strengthen the hands of our administration. There-
fore, I cannot, even oppose this Bill. I am confident that the Honourable the 
Home Minister cherishes the couutry's .. ·welf<lre and the freedom of the press 
no less than us, and as, today, he feels the necessity of this Bill we ought to 
support him. 
I am glad that he has assured us that the object of the Bill is not to imlIify 

the freedom of the press, but it i~ to illake the newspapers feel that they have 
also on their heads the responsibility to keep peace and tranquillity in the 
country, and they should therefore necessarily act warily. 
I had inquired of t.he HOllourable thp, Home Minister, as to whether the 

Press Advising system will also continue after this Bill, in reply he said yes. 
It means that the newspapers will have the right to appeal to the Committee 
comprised of their own representatives, anaif any newspaper comes into the 
striking range of this Bill, it is free to represent its ease before the Central 
Advisory Committee. Really, it is a very great assurance, and while it is there. 
1, also, canllot oppose th.· Bill. 
However, I must point out to the Honourable the Home :\Iinister, that the 

Press Officers are usually of a type who have no experience of the press at all. 
It is, therefore necessary that in future such arrangements should be made as 
to appoint officers who have experience of the press. I hope that under this 
Bill no chance would arise when the Government will have to take action against 
any newspaper. 
I -should like to say one thing in a word or two, that is, some of the papers 

complain that in the course of the last two months a number of cases hRve been 
filed against them on the reports of the Central Advisory Committee, which 
has been appointed by the Congress Government. I strongly oppose this view. 
as the memhers of the Central Advisory Committee are selected by all of the 
papers which are members of the All-India Newspapers Editors' Conference. 
The fact is that the Central AdYisory Committee is not at all the representative 
of the Congress papers, but it is the representative of all the newspa-pers. As 
it has members of every shade of opinion: there are Muslims as well as Hindus, 
Congr'essmen and non-Congressmen, therefore, to s.ay that the Central 
Advisory Committee is partial is absolutely incorrect. The Central Advisory 
Committee haR alwaYR been eniIeavouring to mruntain and safeguard thE-' freedom 
of the press. I abatnin from opposing the above Bill, with the hope that the 
Government will have no occasion of using it; and in the same manner in which 
the Press Ordinance remained a dead Ordinance, this may also, remain a dead 
law. 
[At this Btage Mr. Speaker vacated the Chair which U'/M then occupied by 

Mr. Hossain Imam (one of the Panel of Chairmen)]. 
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(English tranRlaiion of the above speech) 
Pandit Balkriahna Sharma (U.P.: General): Mr. Chainnan, I approve and 

lI~  support the resolution 'mel the Hi!1 l'rpsente(l hy the Honourable the Home 
Minister in the House today and which we have been asked tv pass. 

My friend, who has just r~  lIIe has sai,l, that as a journalist he will 
not be able to support this Bill. He has said, at least,. that it would be diffi-
cult for him to support the Bill. 1 am also a journalist and have spent a con-
siderable time of my life in the accomplishment of journalism, but I can say, 
Mr. Chainnan, with conftdence, that in the capacity of a journalist I supporl 
this Bill in every respect and every word of it. 

In fact, on borrowing a few ideas and influenced by "ther views we are 
holding that t.he freedom of speech and other kinds of freedom are good at all 
stages, But I most humbly through you, Mr. Chairman submit before the 
House, that it is all a show. whel. we loftily speak of the .freedom of press, 
freedom of speech, and the freedom of associations. Today, I find that in the 
IJresent state of affa,jrs in our country, these three t!'ill act like a wild fire. 

If toda,,\' , in the name of freedom of associations and societies we go on 
forming conspiring bodies, in the name of freedom of the press we go on 
encouraging those who utter poisonous speeches and we do not check them, 
and if in the name of freedom of speech we give an opportunity to the mas-
ses to sing their songs of hatred and enmity, then I can assure you that the 
whole of our society and our entire administration shall not last for a day. We 
have therefore got to judge it whether this was what we called the freedom of 
press, and the freedom of association, or it was something very dangerous that 
was drifting us away and our r~ towards bondage and hatred, enl11.ity and 
downfall. T, therefore, submit that-the Bill presented by the Honourable 
the Home Minister is r~  essential as without this Bill we cannot exercise any 
kind of control over our society. 

There is no doubt that the freedom of thought i~ goon. that the freedom of 
speech is good. In our country, in Oil" civilisation and in our culture we 
lIever imposed any restriction on thought or its expression. If yon E'xamine 
the entire system of Hindu philosophy. if ;vou study thE' different schools of 
thought that prevailed in our country, you will find that we never imposed 
any restriction on anything. Why? Because by doing ~  we underst{)()(} and 
rightly understood, "The knowledge of reality dawns as you discuss more". 
We acknowledge and we admit that man has to adopt different modes of 
truth to attain the ultimate truth. But when we Sf!e that the sole object of 
expressing the views is to debasE' the mind of the' people: when we see that the 
sole purpose of demonstration is to bring the people into conflict with one 
another, have them cut into pieces, and there is a tendency towards blood-
shed, then we cannot, in any cirel1mstances. encourage the freedom of thol1ght, 
freedom of speech and the freedom of the press. In that condition. we shall 
have to impose restricjjons, And T know that thE' authority that is p\ltting 
this restriction on us or on the society, is so pious, so highly respected. so ex-
perienced and so alert that T never expect any injusticE' from it. T, there-
fore. support the Bill. Un,\onbtedly if any other power had todny. thrnst this 
resolution on our shoulders-any other foreig'll Govemcnent-that had rltIt, been 
our Government. a Bill like ours, then we would have certainlv 'oppos;>a it and 
had not passed it. The reason heing Mr. Chairman, ;ust ~ our parents slap us 
with the feeling of doing good to us, a thief 01' n dAcoit cOllld not sInp 118 ,,·ith 
that fE'eling. The restrictions that would he nceeptAhle to us from ouI' Gm'em-
ment cOllld not be acceptable from Rn alien Government. Tha.t thprE' i~ 11 ~  

for this Bill todtly-thiH legislation today. is evident f!'Om the fRct that if there 
were no fear of thiR legislation for our journalists, I can assure VOll. there 
would have been such a propagandA hy the press t.hat thE' incidents of blood-
shed witnessed by us in Delhi had been given many times their proport;on8. 
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For this reason, I say, we need restraint, we need discipline, we need a bind-
ing. The present Bill presented by Sardar Sahib prompts us to take steps to-
wards that healthy legislat.ion and encourages us to brace that binding. 
Certainly, sOfllctimes, th', question arises that the tillle when, in our country, 
cases were being tried under Section 124, we used to say, "We have said sOJ;ne-
thillg that wlis true, that was correct. Why do you have an objection to -it?" 
And then it was said, "Truth is no plea for sedition". If there is anything 
seditious, if there is anything revolting punishment will have to be suffered on 
that accoullt whilt' ;t did not 11iatt"I' if that was a fact. Toda" mv friend who has 
~  preceded me, has said that by this Bill which is before 'us it is possible 
that if we write even the truth it is quite likely that we may be sued in II 
court of Law. I may ask you, "Is it always necessary that we must tell the 
truth, as if we conld not do without it"? On many occasions we have to conceal 
the facts, we have to conceal them, in the i ~  of the people. We also 
see that a fact is so potent sometimes, so agitating that a common man can-
not bear it. Today if we publish the actual incidents of murder and blood-shed 
till' public is not prepared to accept them. Men like Mahatma Gandhi will 
have them without any excitement, men like our Home Member will havo 
them. but a common man is incapable of taking such a truth in this form. 
To raise an objection to the Bill on the ground that correct events cannot be 
published, is a wrong argument: it is a wrong logic. We. know that in the 
present state of affairs we cannot protect our society by telling the truth. We 
will, therefore, have to censor even the truth. When we talk of the free-
dom of press-the freedom of press in England, the freedom of press in 
Russia, the freedom of press in America; I have to ask this question, through 
YOII, Mr. Chairman, where this freedom of press exists? It is something 
which exists only in name. It is something which you cannot see. Does the 
press enjoy any freedom in the foreign countries 1 You cannot have anything 

li ~ in the papers there. Do you find the freedom of press in America? 
Who dares talk of the freedom of press in the present circumstances? Let 
me tell YOIl that such occasions arise only during the period of formation of 
II Government when we have to finish the freedom of press. This is therefore 
-the time for it. And if there be need, Sardar Vallabhbhai Patel will put an end 
to it quite dispassionately, provided that he thinks that this freedom is proving 
injurious to the country. I have, therefore, to request you that we should not 
be misguided by this propaganda. We should do our duty peacefully alld fear-
lessly. I think, Mr. Chairman. 1 need not ~  anything more on the point. 
There are certain people in the country today who oppose and raise a hue and 
cry what the Government does. Let them do it--bllt we. ,yho are the represen· 
tatives of the people shall not be effected by their cries and shall always be 
ready to face everything. 

Begum AiJ:az Rasul (U. P.: l\Iu,lirn): 8;r, the very able and persuasive 
manner in which the Honourable the Horne Minister has moved this Bill 
would ordinarily have left very little scope for any Member of this Honourable 
HOllse to oppose i~ motion. But, Sir, the fact, is that circumstances are 
Buch tMat we sitting in this HOllse cllnnot forget our resDonsibilities and oppose 
this measure that tile Honourable the Home Minister has brought forward, 

It is indeed a sad thing that one of the first measures of legislation to he 
brought up by a popular Ministry after the advent of freedom for our countrv 
should have been 'a measure that suppresses the freedom of the press. Eut, 
Sir, we have to realise that the necessity for such a measure must indeed be 
80 great that a resl'ousible Minister of a popular Government is obliged to 
bring ~ (  legislatioll befOl'e this Honse. Sir, no one can deny that the res-
pOnsibilities of tlU' press are indeed great. They are always great, they will 
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always be great but in the conditions that are prevailing ill the country today 
and especially after the attainment of freedom when every individual has to 
weigh his actions and his words before uttering them, a great measure of res-
ponsibility falls upon the press which brings to the world news, good and bad, 
which shapes the policies of Governments and which holds in its hands the 
fate not only of individuals but of nations. Therefore, Sir, I say that the 
press should have been the first to have realised its great responsibilities after 
India had become a free coulltry. "1t i~ II matter of great regret that such Ii 
necessitv should have arisen which should have obliged the Honourable the 
Home Minister to have brought this measure before this House .. 

But we cannot in this House forget our responsibilities either and I feel 
that though reluctantly, though feelll1g that for a free country it is indeed a 
sad thing to have to pass such legislation, which curtails the liberties of thll 
people we are obliged to give our wholehearted and full support to this mea-
sure. It is only to be hoped that no necessity would arise for this legislation 
to be put into effect and that saner counsels will certainly prevail amongst thoSe 
individuals and proprietors and editors of papers not to disseminate matter 
which does not service to the country but only poisons public mind and worsens 
the conditions already prevalent. Therefore, Sir, it is right and proper that such 
iegislation should be introclueed. Drnstic situations require drastic measures 
and no one can deny the fact that ther conditions prevailing in our country 
today are such as require very careful handling and as little publicity as possi-
ble should be given to undesirable news. 

One Honourable speaker remarked that it is a matter for regret that even 
the dissemination of correct news comes under the jurisdiction of this measure. 
r would remind him or a small Persian couplet which ~ ~

~I w; ..sX-f, ;1 "'I ~  ~ 8,ll 

(Darogh manlahat amez beh az rasti fitna angez) 

Sir, it means that it is sometimes better to indulge in a little falsehood, 
in order to Hvoid mischief thar to ',ell the truth ,,·hieh may be harmful .. Today 
we are confronted with such a situation when even the dissemination of correct 
news will be harmful from the public point of view and if the Government 
consider it, desirable that a particular piece of news should not be published 
then certainly it should come under this -legislation. I would like to go a step 
further, Sir, and say that statements by individuals or by Members of Govern-
ment either here or in the other Dominion, should certainlv come under QI"eat 
control of the Government. We have found during these "last two Imd a" half 
unhappy months that statements coming from leaders of different Parties 
have unfortunately done more harm in spreading the unrest. and cOJltributed 
to the prolonging of the very unfbrtunate state of affairs that is at present pre-
vailing irt our country. Therefore those of liS who ar" connected with public 
life and have some experience of the working of the minds of the people have 
to realise our responsibilities in that respect because we know how easily feelings 
can be inflamed and how a big conflagration can result from a smRII spark: 
But, Sir. if there are such ~ us who do not realise the res-
ponsibilities that today confront us and that today are laid upon our ~ l r  

tl11d control our speeches and statements. Keeping in vi"", primarily the neces-
sity of creating peaceful conditions then it is certainly the duty of Government to 
see that our actions and our speeches and ollr statements are ricrnronsh 
censored. ~ .. 

Sir, I should have thought that the press would have been the first to 
realise its responsibilities. The Honourable the ~Ii li r has told us that he 
gave every opportunity to the press not to oblige him ttl brina forward SHch 
legislation and it would have been in the fitness of things if "this legislation 
should not have been brought here. This would have been so if responsible 
persons had realised their responsibilities and framed their actions accordingly, , 
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but if that is not "0, the Government ~  give up its responsibilities. As 
the Honourable the HOllie Miui,ter has yery rightly remarked, it is one of the 
sacred and fundamental responsibilities of Government to protect the rig!Jt.s 
of the people and see that every sedioll of the people is well treated. .Bir, it 
is also the duty of Government to see t,hat ILl cOlllIllunity. gets the upper hand 
in disseminating news harnlful to the public and make unjustifiable and un-
fair attllcks in the press on all,)' certain comrnnnity. Therefore, this measure, 
that has been brought forward today, sad ~ \\'e llIay feel that necessity for 
it should have arisen, is a very important and urgent one and should havp.-
the wholehearted support of the House. 

With these few words, Sir, I support the motion before the House. 

m amo <ITo ~ : ~ 'iiT, ~ ~T ~ ~ f.f; ami' ~. 

~ ~ em-~ ~ TJ;ft lT~~ ~ ~T  ~ i ~~ m ~ 

of ~ ~ f.f; ~ ~ 'fiT ~ ~ ~ iT~ ~rrT :; i~ I ~~ OI1'T >rmfffi l' 
~ f.f; ~ ~  ~ ~ ffi<: ~ ~~ omr 'fiT ~ fCfillT f.f; ~ ~ \3'rrfr . 
m of ~~ ~ cfi ~ am: ~ ~ ~ ~ ~ it;;r oITm qr ~ 

~ r ~~ ~.  <Tga-m-~~ ~ ~T ~ , arr;;J' ~ T fCli ~ ~ T 3fT{ 

~~~~~~~~~~r ~ ~ l~ @ T~ iT~r ~ 

~ ~ ~ ~ ~ ~ ~~ ~ 3R9<TT1J ~ ~ orej'<f ~lTTi  ;;rr~ I 

~;: l r;;rr ~~ R:~ ~ f.f; am ~~ ~ ~ f.f; <:n:rn=r q I fi.flfd I'" 1t. 
~ arrOO liR ~  ~ liR ~  ~ llTfr ~. ~ ~~ em-;;r r ~ <fiT 

~~I ~~. ~ r~~ ~~~ ~~r 

~ ~ ~ T ~ aft <: ; ~ 'HaT ~ f'fi it ~TlT i  ;;ft ~ ann Ii~ ~ 

~ amRT ~ l.TT~ ~ ~ ~ ~~ T ~ fCli ~ ~~ <Tm 'fiT ~  ~ ~ 

fit; amRT ~ ~ ~ ~ q-rif em-~ ~ <f arr.t T~ ~  ~ ~~ A  

~~~I 

~ ~ ~ ~ R f.f; ~ ~ ~ m ;ftcf; ~ iT~ f.f;l.TT lfl.TT ~ I ~ ~~. 
~ ~ ~ '4T ~~ ~ ~ ~ ~ ~~ l R~ ~ f.f; i~~ 'filt 
1!Tct;r <f ~ fCli w ~ <til w ~~ cfi ~ ~ CfiT+r 1t mrrT ~ I CflIlfif;' ~~ 
lJq.f 1t ~ ~ <til arr;;rro t I ~ 1t it 3fFT i ~ ~ ~ IT illIT~l  ~ 

an.: am ~ ~ ~ f.f; ~ ~ ~ Cf@ f.f;zn ~ I ~ ~ ~ ~ ~ f.f; 

~ ~~~iT~ ~~;; ~ ~~~~~~T  
~ Cfi<: m ~ ~ ~ m...-fuif ~ I ~ ~ ~~ ~ T ~ fl;-it f.r<;r 
~~l l.TT~~~~~ i~~~  ~~ i l T~~~  

W ifTa-<til ~ ~ f.f; ~ 13;m lIT'fiT <f 3ITii' I ~ ffi ~ ~T t f.f; llTC!if 
~ ~ ~ I ann CI'I'i ~ ~ 1t futft ~ if iT, ~ T rn ~ 
~ ~ em-:;ft\W m1IT ~ ~ ~ ~ it ~ cfi ~ it <rif m. sr) ~~T ~ 
~~~~~~ ~ ~T~I ~~:iT ~ ;. i.T~ : iT iT ~ 
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~ ~ ~ ~ r", l ~ ~i  ~i l  ~ ~ ~ I IT ~ ~ i. IT~ 

~ ;;mr.'fiT <rm?rmr f.t; ~ ~~ mm 1{ ~ 'n: f.t; ~ ~ 'fiT ~ ~ fu<rr 
~ ~ am: m G T~ ~  ~ iT 'fiT l T~ fu<rr iflIT ~ ~ f;;r;; ~ ;t ~ 
am: ~ 'fiT f!'l1J ~ ~ amom: 1{ ~ wrcmrr f.t; ~ :m<: ~ ~ ;it 
atCffi f<4d crn1 ~ ~ ~ ~ crn1 ~  am mft 3Flr11r ~ ~ ~ am: ~. 
l I ~~~~~ ;i ~~ ~~ . ;~~~:;; ; iT~ 

f.t;lfT ;;rr ~ ~ I ~ ffiif ~ 'fiT ~ ~ ~ ft?lrr iflIT am: ~ ~ 
~ . ;~ IT l l~I  :;;n;f <Ft' ~ ~~ ~ ~ ~ 3Th ~ r~ 

~T~~~~ . ;~i ~~  ~~ iT~ ~ ~~ 

i :~~~~~ i~ I ~~l  lfTo ~SIi r~  ~

~ ~r  1{ m1ft ;;rrffi ~ I ~ i m ~ (€q I~  ifq;f1{c;ji-qw ~ ;;rrffi 

~ . ;~~ ~~;i ~ <mf <Ft ~ ~ f.t; ~ ~~ ~; i ~ ~ 

l l~I  ~;;rrli I lT~~~ . ;~ : ;it ~~;;rr ~ ~ ~. 

~ qw f.t;lfT ~ aIT"( ~~ ( ~ ~ ~ <mf CfiT rr~~ f.t; ~ ~ 

~ ~ amom:;it ~ f®d i'11{ ~ f;;r;; 1{ ~~ ~ 1fT ~ ~ ~ CfiT 
~ ;;rrffi ~ aIT"( ~ ~ orffi ~ ;;rrffi ~ f;m# f", ~ ~ 1'1 <tT ~ 1{ 
~ ~ ;; ~ fct;;l "fT<f I IT ~ ~ f.t; ~ ~ ctt :;;ft\;r 'fiT ~ ~ ~ 
~ .r~ '1"AiT'f.t ~ aIT"( ~ m ~ 3flT"( ~ ~ CIT ~ ~ I ~ ~. 
IT ~ ~ f.t; ~ ~ 'fiT ~ ~ 'fi"('1T ~ aIT"( ~T ~ ~ <r(dT 
~I 

(English tran8lation of the above 8peech) 

Shri B. V. Dhulekar (U. P.: General): Mr. Chairman, it gives me great. 
pleasure to have to say that one of our old well-known members of this House, 
Begum Aizaz Basul, has thought that such a Bill should be presented here. I 
have been very much pleased that she has frankly admitted here that she and 
her party had sown seeds prior to 15th August and many years before which 
have resulted in creating large·scale disturbances in India. To-day when we 
have achieved our independence we had to present some Bill ~  Wp, had been 
doing before--which tend to impose certain restrictions on some of our papers 
and presses. You will yourself observe that this is the obvious result of the· 
orgy of murder of lakhs of men, women and small children and loss of property 
worth several lakhs which took place in the whole Pakistan. The paper that in-
dulged in inflammatory writings was being published from Delhi. Therefore, 
I think and hope that my Honourable Lady friend will remember for future also-
what she has stated now. And I further hope that she will bear this in mind" 
th;tt there will not arise any opportunity in the future when her party may act 
prejudicially to the interests of India. 

I may say that this Bill has been presented at the most opportune moment. 
One of my friends wanted to create disturbance here a8 well Bnd J hope that 
there will not arise any contingency to bring into operation the provisions of this 
Bill in this House. Because everyone in this House has got liberty. You 
are aware of the sparks of trouble that have flown over ~l i and you want that 
the same thing should be repeated here. This is what I say that we will be de-
prived of all of our priVileges with which we can act freely by the action of our-
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iriend. Therefore I hope that the Bill which has been brouaht before the 
House should be rigidly enforced. My Honourable friend has stated here that 
:probably such an opportunity may not come. I wish that such an opportunity 
must be brought about. Uptil now such matters are being publish'3d in the 
,papers in a tacit manner in order to render every possible assistance to tho::;e 
,portions of the country which have been partitioned and the portion which has 
been cut off. Such conditions lire being created as rna) give 
rise to the apprehension that the people here are committing otroci-
ties. I may be permitted to say that in my place, .Jhansi, where a boy 
~  stabbed and after that a girl killed, the very people who pErpetrated 
thiS murder managed to publish in the papers that they were b.;ing sub-
jected to grave injustice at the hands of the people of the majority community 
of that place. They gathered people from the surrounding areas and went on 
emphatically saying that they were being compelled to leave the place. A 
gathering of about two to three thousand persons was arranged and then it was 
declared that the local people were f6rcing them to migrate to Pakistan and 
creating such conditions wi,Iich wonld render it impossible for them to live there. 
Such matters are published in the papers and it produces a very 'bad effect. 
These are published alike in the papers in the Province of U.P. and 31sewhere. 
Many representations are made to the Government that there were certain 
members who wished that some of the people from this country should leave for 
Pakistan. I want to say that this measure which is being brought before the 
House should be passed and I would request the Honourable Minister of Home 
Affairs to prohibit publication of such papers in India as publish scurribus head-
lines or headings and contain such matters inside which may bring slur on India 
before the world. 
I feel that this Bill is quite inadequat€ to meet this necessity and a more 

rigid measure should be introduced, if possible. With these words, I wish t!lat 
.everyone should support this Bill and that it should be strictly enforced. 

~ ;;r<f 'fTu<fUT ~ r: ~  m fOf<?i ~ m<w:<:' ~ <f ~ 
m+R ~~ f.t;l:rT ~ ;amT Q;m ~ ~ i ~ f.f; ~ ~ eli ;;rM ~ . ~ ctt 
rr;;rT~ m<r ~ ~ I ~ . ;;:r ~  ~ ~ 'Ii1 amrrcft;;@ m<r ~ ~ ~ 
mr 'tiT ~ ~T r ~ ~ I ~ eli ~~ 'Ii1 ~ ~ arr;;r ~ # ~ rn 
~ mq; ~ i ; r ~ ci" rr~ rr~ arrlT ~ ~ <:@" ~ arr<: ~ m f.f;m 
:;rr ~ ~ f;;rn# f.f; ~ ~ .. 'fiT ~ ~ mlRft ~ : ~ ~ it \ifTlI' I 

~ I ~~  * ~  wr ~ rr~ * ~B  ~ f'fi ~ G ~ <FT ~ ~ liffif:;jj1f<sf 

~I 

. ~:; i ~ srrfcm (Chief Commissioner's Province) oF ~ ~ 

~ I i ~~ :i :G T l ~ rri: ~~~~ ~ ~ I 

~ ~  ~ ir~ ~ futre# m an ~ ~ I ~ ~ : ~T 'tiT 
~ ~ mer ~ am: ~ m<: i ~ 'fiT ~ ~ mlRft ~i~ ~ 

''tiT ~ ~  ~T Gf<f1m;;rr wr ~ am: ~ # ~ ~ arr<: ~ ~l ~ ~ 
~ am: fiG"T ~ f.t;lfT ;;rrm ~ am: itfT ~ if ~ amfT am: ~ m ~l  

~ ~ ~ ~ # ~ ~ fit; ~ 3\<f Cf'fi ~ ~ ~ cp:ft;;@ it I 
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['-fi ~ ~ Olffir] 

~ ~ <tIT ~ ~ I ~  ~.~ r~ ~ ~~ l~

~T ~ fit; amotiT ~ ~  ~ <1"''Ad'" ~ ~ ~ ~;:rr ~ I 
~ r; : ~~~~ ~~I ~ ~ ~ reir ~ 
(Schemes) i i I i:~ I ~ T : ~ ~ ~ ~ i ; ~ ~~T 

lfiT ~ ~ ~ ffi;ft ~ mr ~  ~ ~ ~ fl:rwT t.rr ~ I am: ~ 
~ 'IiT .. ~ ~;l ~ ~ ':( ~ m f1:rn \iITIf ~ ~ aJq-l 'liT ~ il i  ~ 

~ :~~~~~~~~ ~~~I ~ ~~ 

m ~ ~ ~T if ~~ ~~  f<r1lft, ~ ~ lffi1l1' fm I ~ i f<r1lft 
~~ ~ ~ arq;f 'liT ~ ~ lfiT ~ ~ ~ I ~ ~ ~ Ai ~ m 

~ aft'< ~ 'fiT ~ Cfi<m ~ aft'< ;f ~ <tIT WT rn ~ ~ ~ , 

~ ~ ~ I ~ ~~ m ~  ~ Ai ~ fu'i ~ l  ~ ~  ~ 

~~~~~ ~ r~~ ~ IT 3ffq<fiT ~ ~ 
~ I ~  ~ l iT~  ~~ aft'< ~~T funmrl if sr:;m: f.t;m;;n ~ ~ I 
W ~~ ~ qffi ~ ~ m: if SI:;m: ~ ~ ~ Ai ir~ ~ ~ aft'< ~ ~ 
~ l ~ aft'< ~ ~ if ~ ~ ctt m'CfiR: CfiTlPl' CfiVft ~ I ~~ 
~~ ~ ~;;  ~~ fit; w.ft ~ ~ ~ ~ ~ ~ ~~ lfiT ~ CfiTlflr 

~~I ~~~ iR:~r ~ ~~~I ; ~~ 

~ rAi~ ~ ~  ~ ~ ~ ~ Ai .~ m'CfiR: ;it ~  w.ft 
~ iT l ll ~  m;f arm ~ ~ ~ ~ 'liT ~ ctt ~ ~ I 
~ ornr ~ ~ f.t; ~ S i~ ~ ~~  ~ sr;m: ~ mlJT 'liT, ~ ~r  <it, 
~~; r rii~~~ ~SI : ~~  ~~ em ~ 
rn ~ ~ ~ ~ ~ aft'< ~ m <it ~  ~ ctt 3IT\iIlit'IiT UCfi;rr ~ ~ I 
;f '-'iT ~ ;;iT 'liT arrm ~ ~ ~  Ai ;f m ~ vW:r m ~ ~ I 
~ ~ IT iIli ~~~~~;  ~ m WITt ~ ~ 

T~ ~ ~ I ~ m ~ i  ~ I ~ ~ ~ 'fiT sr;m: cR: 
m;f ~ ~ fit; ~ ~ UCfi;rr ~ aft'< 3flT'( ~ ~ ~ m ~ arq;f 
ami\' ir. ;~  arq;ft ~ 'liT m ~ aft'< .:~ I  <1«;.14dl aft'< ar:r.fI' 
~ ~~ IiT~~~  ~~~~ l l l ~;  

~ Rw iffi f.t;m ~  ~ Rw *" ;f ~ ~ lI  ~ Cfi<m ~ I -
(Engli8h tran8lation of the above 8peech) 

Shri Ja.\naral.n Vyas (Jodhpur State): ,Sir, from the Bill introduced 
by the Honom'able ;M:inister for Home A.ffairs it appears that :through this 
Bill he is trying to curtail the liberties of the press. As a matter of fact it is 
not the freedom of the press which he intends to restrict, but it is the licence of 
the press which he wants to limit. It is this licence of the press which is being 
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used toin1lame' ,thefeelinge of·the' masses in India, r i l~l . in the ~i  
Commissioners' provinces. It is this licence of the press which IS. r ~ l ~  
for the sanguinary happenings that are taking place these days. ~  .object II; 
to overthrow the present Government and put a feudal government m doll place. 
r am alive to this sinister design and I realise what grave necessity is there for 
this Bill. 

I come from a place which is close to a Chief Commissioner's Pr0vince, I 
mean the province of Ajmer-Marwara which is surrounded on all ~i l by <Iative 
States of Jodhpur, Mewar, etc. This province of Ajmer and Merwara is very 
small, and efforts are being made to convert it into a base for establishing a feu-
dal government. Filthy and rotten papers are published in these states and evil 
propaganda is made .. l am at a loss to understand, in fact, 1 have a complaint to 
make to the Hon'ble Home ~i i r  why he has not paid his attention to it so 
far. I do not want to take much time, but I do want t{) place before you a spe-
cimen or so from a few of such papers so that the Honourable Members may 
have an idea as to why this IBill is needed. The KhBhatri Vir, The Hindu 
BandeB'h, and The_Rashtraya. Pat. are published in Jodhpur; The Chhatra 
Dharm is iss.ued from J:aipur, The.!1" Bhumi comes out from Udaipur, and 
The Tei Partap has its offices at Alwar. Vicious propaganda is made against 
our Government by these papers. Let me give you a few quotations from 
these so that you may appreciate why we need this Bill. 

The Hindu BandeBh of the 5th November which is isaued from lodhpur 
writes as follows: 

"The so called Indian Government has only said that it was surprised to find 
how all this had happened. It has further said that it never could imagine that 
things would take such a turn. This Government could not dare take any 
strong step to suppress these atrocities. It failed to prevent further deteriora-
tion. Ffuding their independent government quite  incompetent, the Hindu 
masses faced the attackers, and not only did they rout them but alllO made 
them realise that it was not Muslims alone who were the most powerful, and 
that they were mistaken in cherishing the idea that the Muslims.Pave the right 
to treat the non-Muslims in whatever way they liked. These raiders were not 
only impressed by the valour and bravery of the Hindus, but they even :Bed 
from the houses they had been living in for years. The very government which 
had failed to suppress the raiders, started firing wantonly on the very people 
who had voted for its very formation; and it took pride in it. It put them be-
hind bars; extracted crores of rupees as fines and reduced them to a ~ of 
utter helplessness." 

Who knows how many more such things are being pUbli.marl. 
There is a motive behind all this, It should not be taken as somethiDf 
without an aim. The Honourable Minister for Home Affairs said that 
these pressmen are very irresponsible, and that they do not realise their respon-
sibility. 1 do not agree with him there. 1 think that whatever these press-
men are doing, is being done to discharge another responsibility; and this an-
other responsibility is to replace the present national government by a fascist 

r ~ . The columns of these very papers are utilised for propagating 'w 
the publIc that our present government is impotent; that it is usaless and that 
it favours the ~ Bli  and crushes the Hindus. :Many such things' are being 
written. It is said that this government has no elfPerience of administration. 
It can never rule; it is bound to collapse and the BritishG<;>vernment is sure t() 
return. To establish an Indian Government, Mleretore, it is imperative that 
we should have a government comprising of landlords, jagirdars and princes. 
T~i  sort of propaganda is being made by these papers. Propaganda is also 
bemg made for amalgamating with Rajputana Statea our province of Ajmer and 
Merwara.Schemes have been made for attaching this territory to these States. 
The RaBhtra Pataka suggests that the part of Ajmer and Marwara which ad. 
joins Devli should be annexed to MewBl. 
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Unfortunately, suoh papers get writers too of this type. These. writers 
-atyle themBBlves as sooialists but in re&lity they contribute towards e1fortE! for 
attaohing these areas to the States. :Many such propagandists have been sent 
to Ajmer·Marwara. :Many >Swamis and .Sanyasis have visited this province. 
One such man is Swami Madhwa Nand who calls himself the Guru of the Maha-
raja of Jodhpur.· He professes to bring together the ltajputs and ,the Khsh-
triyas, and, he says that he is doing so in the interest of the defence of the 
country. The Maharaja of Jodhpur also puts in a few words saying thai it is 
not Rajputana alone which he has to protect, but all the Hindus of this coun-
try; and for that he seeks this Swami's help. 

Similar r ~ is being made in Alwar, Udaipur and other States. ~ B

papers of this kind are being used to propagate all over the Country that the 
Congress is stained with blood; it should be annihilated, and its Govenlinent 
should be replaced by a different kind Elf. vernment. It is being said openly 
that only the Khashtryias are entitled to vern and ~  only they should run 
the Government. This present Gove nt is unfit for ruling the Dublic.. I 
do not hate Ule Khshtryias; but if it is desired to overthrow the present Gov-
ernment and boost up a Government by the Khshtryias, then I do not refrain 
from saying that I will not spare the last drop of my blood for putting it to an 
end: The' ~  is iliat all· this propaganda is· directed against us; ag!linst our 
democratic Government, against our desire to live united. To stem such evils 
iR not to takeaway the liberty of the press. Let me, Sir; through you teU :Mr. 
Deshbandhu that I am also· a small jOUl'llalist. I shall always be prepared to 
fight for the legitimate freedom of the journalis*. But this is no freedom. 
This is goonda-ism. And if any paper preaches goondaism, I think, we must 
eh.eckit. If we don't do so, we shall be annihilating ourselves and loosing ;)ur 
{freedom. It will mean the death of humanity, nationality, our democracy lind 
1)ur socialism. With these words. I strongly support the Bill introduced by 
the Honourahl& :Minister. 

The Honourable Sardar VaDabhbbal Patel: Sir, I have no dotlbt in my mind 
that the House is fully aware of the situation in the country and the necessity of 
having a legislation of· this kind. I am glad the various speakers have spoken 
in an emphatic tone about the necessity of the measure. Now I wish to() say:) 
few words by way of digression and I hope with your permission the H'Jusc will 
appreciate and tolerate it. I have the experience of this House for a short 
period only but outside the House also I have taken some interest in the pro· 
ceedings of this House. I have no doubt that the proceedings of this Hou"", in 
the 'past have been utilised toO serve the end which is the object of this legislation 
to· .prevent. In the pa8t it has been so. This House has been used for the 
pu.t'pose of creating communal tension inside and outside, both in the matter of 
i1lterpellations. speeches and often in the matter of Bills also. We have put in 
questions deliberately with the object of creating the situllition for the purpose 
of. canvassing the support of particular sections of communities. I appeal to 
tIle House also to take this matter into consideration that in a new India, in 
~  new Parliament, thill :House is not the forum to be utilised for the purpose 
b:I ·creating any suoo situation or any such atmosphere. I 3ppeal to all 
Members not to give interpellations in the manner· in which they were giving. 
in the past. I have seen some questions that have been received. I only 
appeal because all these questions and answers and all these proceedings that 
are taking place here are published in the Press and the Press will take advant-
flge of the attitude we take here. Then they will be justified in sa,ving that 
'what we are doing is not worse than what you are doing. You are enjoying 
r.ertain privileges. We are 'also enjoying certain privileges. ' That 
is a digression by way of precaution. Now with the partition of 
the country the atmosphere of this House and the tone of thc dl'bltte 
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must have a different tune. We must pe helpful in establishing traditioM and 
creating conditions, an atmosphere in the country for harmony, unity and 

~ in the land, which is the greater responsibility of the members of this 
House. 
Now so far as the Bill is concerned, I do not think that I can say more than 

those friends who themselves are editors and who know where the shoe pinches. 
As has been rightly said this Bill is a check not 'against the liberty of the Pre!&, 
hut against the liberty which has been turned into a worse form of licence. 
As has also been acknowledged that although this Ordinance has been in force 
for more than a year we have held our hands and rarely exercised the powers 
that are given by it. 

Our friend from Ajmer-Merwara read out a passage from a newspaper. Even 
in an advanced province like Bombay the newspapers a"re carrying on in such 1\ 
manner that an old liberal friend of mine sent me a cutting in which it was 
stated that as this Government had been bitterly criticized in the foreign preIS. 

particularly in England, the representative of the Home Department 
of Government has selected forty beautiful Sikh irl~ to send them to 

England and give one to each of the editors in Fleet Street. When that cutting 
was sent to the Home Minister of Bombay he said he could do nothing because 
there is no section of the law under which he could take action. Is the Home 
Member to go and file a suit of defamation for the publication of these scurril· 
ous and malicious libels? You will see that there are many papers of this kintl 
who realise that freedom has come and freedom can be used in this u.a.nner. If 
you do not teach people how to enjoy freedom you will lose that freedom be 
cause, as has been said, there are many people who have drPams that as the 
British power which was an established power and used to protect everybody has" 
disappeared, the place of that power will be taken by anybody who can organise 
a few goondas. This ~  is strong enough to resist any presr.urc 
from any quarter of that type. But in this House we must see that we protect 
every legitimate right and interest which must be protected in a free country. 
But we must not allow either the press or public assembly meetings or public 
platforms or privileged places like the Assembly to be used for the purpose of 
destroying freedom which is won after hard struggle and considerable tlacrifice. 

Sir, I am grateful for the support that has been given to this measure. 
IIIr." Chairman: The question is: 
"That the Bill to continue certain speci .. l power. conferred on the administration in 

Chief Commi88ioners' Provinces for the better control of the diasemination" of undesirable 
matter, be taken into consideration." 

, The motion was adopted. 

The Assembly then adijourned till Eleven of the Clock .)n Thursday, the 20th 
;November, 1947. 
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